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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 24, éOOQ/Agrahayana 3,1931 (Saka)
The Lok Sabha met at Eleven of the Clock
[MapAM Speaker in the Chair]

[Transiation]

SHRIMATI SUSHMA SWARAJ (Vidisha) : Madam, we
want to make a request that we have been demanding
to lay the reports of Libraham Commission on the table
of the House since yesterday morning. Yesterday, it was
published in one newspaper only but today the newspaper
has published another report on it. It is being shown on
television channels continuously since yesterday. Journal-
ists are saying that they have the copy of the
repont...(Interruptions)

MADAM SPEAKER : Please sit down. Let the question
hour proceed.

...(Interruptions)

SHRIMAT! SUSHMA SWARAJ : How did they get a
copy of the report?...(Interruptions) '

MADAM SPEAKER : You can't do it every day. Please
sit down. :

...{Interruptions)

SHRIMATI SUSHMA SWARAJ : Television channels
are aware of it but the House i3 unaware of the
same...(Interruptions). It is the House alone where the
report is not available. Each and every journalist has got
it and it is being presented in all forms...(Interruptions)

SHRI ANANT GANGARAM GEETE (Raigad): Madam,
Government of Maharashtra wants to distort the history of
Maharashtra...(Intsrruptions) '

MADAM SPEAKER : Please let him speak.

...(Interruptions}

SHRIMAT!I SUSHMA .SWARAJ : Each newspaper is-

carrying this news today...(Interruptions) all are going their
comments...(Interruptions)

SHRI ANANT GANGARAM GEETE : Madam, Govern-
ment of Maharashtra wants to distort the history of
Maharashtra...(Interruptions) - :

MADAM SPEAKER : You can't display paper in this
way. o

...(Interruptions)

SHRI ANANT GANGARAM GEETE : Madam
Government of Maharashtra want to distort the history of
Maharashtra...(Interruptions)

MADAM SPEAKER : Please put the paper down.
...{Interruptions)

MADAM SPEAKER : Please sit down. Hon. Minister,
please ¢ontinue. '

...(Interruptions)

MADAM SPEAKER : Only hon. Ministers speech will
go on record. Please keep quiet. ’

...(Interruptions)*
MADAM SPEAKER : We will listen to you later.
...(Interruptions)

SHRI ANANT GANGARAM GEETE : Madam, the
imposed restriction should be withdrawn...(Interruptions)

MADAM SPEAKER : Mr. Anant Geete, please keep
quiet and Ie_t the question hour proceed.

...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL) : Madam Speaker, it you allow, the hon.
Minister of Home Affairs will lay the report on the table
of the House immediately after question hour at 12 O’ clock.

MADAM SPEAKER : Alright.
...(Intermptions)

SHRIMATI SUSHMA SWARAJ : Mr. Geete, please wait
for a minute as the Minister of Parliamentary Affairs is
replying...(Interruptions)

MADAM SPEAKER : Nothing will go on record. Mr.
Basudeb, please sit down.

...(Interruptions)*

*Not recorded.
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. MADAM SPEAKER : Sushmaji, hon. Minister has said
that he would lay the report on the table of the House
at 12.00 noon.

[English]

SHRI PAWAN KUMAR BANSAL : Madam, as | said,
with your permission, we would like to lay only the English
version of the Report, because the Hindi version is not
yet ready, on the Table of the House at 1200 Noon today,
immediately after the Question Hour.

[Translation]

SHRIMATI SUSHMA SWARAJ
should have got the Hindi version ready...(Interruptions)

MADAM SPEAKER :
regard.

Please say no more in this

...(Interruptions) -

SHRI PAWAN KUMAR BANSAL : Sushmaiji, you are
familiar with the formalities as to when it was required. If
any time frame had been fixed, then it would be a different
matter, then it could have been done. But where Hindi
version would have been prepared then the report was to
be Iald You: understand all, this. When_the chair would
mstruct it would be done. Yesterday, it was demanded but
it cannot ‘be done immediately. Today, this report will be
laid on the table ...(Interruptions). :

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur) :
Madam, | had given the notice to adjourn Question Hour
on the issue relating Jharkhand.. (Interruptions)

MADAM SPEAKER : You have given the notlce for
postponement of question hour which is not accordmg to
Rule 388, so | do not permit’ for it. | can allow it only dunng
Zero Hour because it is ynder examination. The

investigation may not get prejudicéd; keeping it in view,"

the honourable members may express thelr views in brief.
Now please sit down and let Questlon Hour proceed

...(Interruptions)

"MADAM SPEAKER s

Question 61, Shri - Kébindra
Purkayastha. o

LN

(Interruptions)

MADAM SPEAKER You place it on the table of the
House. He has given the reply, Let it be laid on the table
of the House and ask-your supplementary question.

.(Interruptions)

: You had tim'e,'you’

Oral Answers to Questions 4

MADAM SPEAKER : You please keep silence and let
Question Hour continue. You have not given any notice.

...(Interruptions)

MADAM SPEAKER : You have not given any notice.
You please sit down and do not show papers like this. You
know the decorum of the House. You know the best. Please
do not do like this. Please do not lewer the dignity of the
house. Please sit down. Let Question Hour continue and
sit down. Please ask your supplementary question.

...{(Interruptions)

SHRI SHAILENDRA KUMAR (Kaushambi) :
' have also given the notice...(Interruptions)

Madam,

MADAM ‘SP’EAKER : Why are you standing? Yeu
please sit down. | will take your notice afterwards. You
please ask supplementary question.

...(Interruptions)

‘MADAM SPEAKER : Mulayam Singh ji, please sit
down.

SHRI MULAYAM SINGH YADAV (Mainpuri) : Madam
Speaker, a threat is looming large over Indian borders.
China ctaims that the border line from Himachal Pradesh
to Arunachal Pradesh comes under its territory. This issue
is of vital importance...(Interruptions) Today the borders of
our country are not secure...(Interruptions)

‘MADAM SPEAKER : Why do you always undermine
the Question Hour. You make Question Hour meaningless.

SHRI MULAYAM SINGH YADAV : China plans to
occupy our land. The borders of our country are not safe.
This'is a grave question.

*MADAM SPEAKER : Please ask your supplementary
questlon . R b

SHRI SHAILENDRA' KUMAR

Please allow us to
speak on this issue. C o

MADAM SPEAKER :-
down now.

| would let you, but, please sit

[Englis_h] o . ‘ _
1105 hrs.. ~ - ' i
ORAL ANSWERS TO OUESTIONS

MADAM SPEAKER Questlon No 61— Shn Kabindra
Purkayastha.
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Road Connectivity in North Eastern Region

*61. SHRI KABINDRA PURKAYASTHA : Will the
Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(@) whether the Government has any plan/scheme
for improving the road connectivity in the North Eastern
Region;

(b) if so, the details of the ongoing and the new
projects proposed to be taken up under the said scheme;

(c) whether the Government proposes to construct
a bridge connecting the Dudpati area with Silchar in Assam;
and

(d) if so, the details thereof and the time by which
survey relating to the said project is likely to be completed
and construction work is commenced?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) to (d) A Statement is laid on the Table of
the House.

Statement

(a) and (b) The Ministry is primarily responsible for
development and maintenance of National Highways. Under
National Highway Development Project-Ii, 4-laning of 678
km. length National Highway from Srirampur to Silchar in
Assam has been taken up as part of the East West corridor
at an investment of about Rs. 6000 crore. This 4-lane
highway would connect the North Eastern region with rest
of the country through a high speed high capacity route.

Improvement to 4-lane of 706 km length of stretches
of National Highways is proposed under-National Highway
Development Project-lil on Build, Operate and Tranéfer
(BOT) basis, to complete 4-lane connectivity to all state
capital towns of North East, except Gangtok.

Ministry has formulated a Special Acceierated ﬁoad
Development Programme in North East for improvement
of 9940 km long road stretches of National Highways and
State Roads to complete 2-lane connectivity to-all District

AGRAHAYANA 3, 1931 (Saka)

to Questions 6

Headquarters of North East. This will also improve the road
connectivity of backward, remote and border areas of the
regidn. This will lead to improvement of the identified
stretches of the National Highways to 2-lane and 4-lane
standards.

Details of road stretches proposed under East West
Corridor, National Highway Development Project-lll and
Special Accelerated Hdad’Development Programme are
laid on the table of the house as Annexure-i, Il and Il

‘The Ministry has also sanctioned under annual plans
estimates for improvement of several stretches of National
Highway under its regular scheme called NH (O) to upgrade
such stretches and keep them traffic worthy.

The Ministry has also approved a number of estimates
for improvement and construction of stretches of State
Roads under Central Road Fund (CRF) and the schemes
of Interstate Connectivity (ISC) and Economic Importance
(E&I).

(c) and (d) No, Sir. The bridge connecting Dudpati area
with Silchar in Assam does not fall on any National
Highway, nor has Ministry approved any estimate for
construction of this bridge under CRF and the schemes
of 1ISC and E&I. .

Annexure-|

Status of East West corridor project

Total length = 678 km
Four lane completed = 18 km
Projects Awarded and in progress = 629 km
To be awarded aﬁer obtaining = 31 km

clearance from Wild Life Board
Projects in NC hills district

There are 6 contract packages in NC Hills district
covering a length of 130 km. Work on 5 contract packages
has been stopped by the Contractors in April, 2008 due
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to non-handing over of encumbrance free land and law persuade these contractors and complete the East-West
and order situation. However, efforts are being made to corridor at an early date.

Annexure-li

List of the roads under NHDP-lIl in NER

Sl NH No ' States involved Stretch/Corridor _ . Length

No. » (km)

1. 36 and 39 Assam/Nagaland Doboka — Dimapur . 124

2. 39 Nagaland/Manipur Kohima - Imphal 140

3. 44 and 53 Meghalaya/Assam/ Shillong — Churaibari (excluding Shillong 252

Tripura - bypass

4 54 Assam/Mizoram Silchar (on E-W Corridor)-Aizawl 190

Total _ 706

Annexure-lil

Details of Roads under SARDP-NE

Sl. State Scope of work Category of Length
No. road (Km)
1 2. 3 4 5
1 Assam improvement of existing 2-lane NH-37 from Nagaon- )

Dibrugarh to 4-lane (BOT (Annuity)). NH 37 301
2  Meghalaya Construction of new Shillong By-pass connecting NH-4O

and NH-44 (2-lane) (BOT (Annuity)). ‘NH 44 50
3  Meghalaya Four laning of existing 2-lane read stretch from Jorabat

to Barapani on NH-40 (BOT (Annuity)). NH 40 62
4  Nagaland Four laning of Dimapur to Kohima Road including

Dimapur/Kohima Bypass on NH-39 (BOT (Annuity)). NH 39 81
5 Assam improvement of existing single lane road stretches on NHs 576

NH-36, 51, 52, 53, 54, 61, 152, 153 and 154 to double
lane with paved shoulders, including Silchar bypass

6  Manipur, Meghalaya, 2-laning of NH-44, 53, 54 and 154, including Jowai NHs . 180

Mizoram and Assam bypass in Meghalaya
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1 2 3 4 5
7 Meghalayé Improvement of existing 2 lane Barapani — Shillong NH 40 54
section of NH-40 and flyovers in Shillong city
8 Assam and Arunachal Re-alignment and improvement to 2-lane with paved NH 37 and 161
Pradesh shoulders of NH-37 from Dibrugarh to Rupai and 38
improvement of Stilwell road and NH-38 to 2-lane with
paved shoulders
9  Tripura Four laning of NH-44 from Churaibari to Sabroom. NH 44 330
10. Assam and Arunachal 4-lane connectivity to ltanagar NH 37A, 150
Pradesh 52 and 52A
11. Assam 2-lane Dibrugarh bypass on NH-37 (on EPC basis) NH 37 14
12. Sikkim/West Bengal Alternative Highway to Gangtok State road 242
13. Manipur/Nagaiand Two laning of State road from Méram to Paren to provide
connectivity of Manipur State with Nagaland State State road 116
14. Arunachal Pradesh Improvement of road from Lumla to Tashigong via
‘Dudunghar (Indo- Bhutan road) State road 36
15. Sikkim Double laning of existing single lane Border Road from State road 87
Gangtok to Nathula
16. Arunachal Pradesh Improvement/2-laning of Taliha- Tato and Migging-Bile State road 176
inter basin roads
17.  Mizoram Construction of a new 2-lane highway from Lawngtalai State road 100
to Myanmar border in Mizoram to support Kaladan Multi
Model Transit Transport Project
18. Sikkim/West Bengal Improvement of NH-31A from Sevoke to Ranipul to 2- NH 31A 80
lane standards
19. Arunachal Pradesh Nechipu — Seppa road NH 229 NH 229 99
20. Arunachal Pradesh Seppa — Khodaso NH 229 NH 229 110
21. Arunachal Pradesh Khodaso — Kheel — Hoj NH 229, via Sagalee NH 229 102
22. Arunachal Pradesh Hoj — Potin NH 229 NH 229 20
23. Arunachal -Pradesh Potin — Yazali — Ziro' NH 229 NH 229 71
24. Arunachal Pradesh - Ziro — Daporijo NH 229 NH 229 160
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1 2 3 4 5
25.  Arunachal Pradesh Daporijo — Bame NH 229 NH 229 108
26. Arunachal Pradesh Bame — Aalo NH 229 NH 229 42
27. Arunachal Pradesh Aalo — Pangin NH 229 NH 229 26
28. Arunachal Pradesh Pangin — Pasighat NH 229 NH 229 84
28. Arunachal Pradesh Pasighat — Mahadevpur NH 52 NH 52 170
30. Arunachal Pradesh Mahadevpur — Bordumsa — Namchik — Jairampur — NH 52B 97
Mammao NH 52B
31. Arunachal Pradesh Mammao - Changlang NH 52B 42
32. Arunachal Pradesh Changlang — Khonsa NH 52B NH 52B 67
33. Arunachal Pradesh Khonsa — Tissa NH 528 NH 52B 48
34. Arunachal Pradesh Tissa — Longding — Kanubari NH 528 NH 52B 80
35. Assam Kanubari - Bimlapur NH 528 NH 52B 16
36. Assam Bimlapur to NH 37 link in Assam NH 52B NH 52B 70
37. Arunacha? Pradesh Missing bridge and its approach between Dhola and NH 37 28
Sadia ghats on NH 37

38. Arunachal Pradesh 2-laning with paved shoulders from Islampur Tinali to

and Assam Roing, via Sadia and Santipur NH 37 32
39. Arunachal Pr'édesh Kolodang — Joram road State road 158
40. Arunachal Pradesh Yingkiong — Mariyung — Pasighat road State road 140
41. Arunachal Pradesh Anini — Meka road State road 235
42.  Arunachal Pradesh Hawai — Hawa Camp road State road 165
43. Arunachal P.radesh "Hoj — Yupia - Pappu road Stat.e road 35
44.. Arunachal Pradesh_ Bame - lekabali — Akajan road State road 114
45. Manipur 2 laning of Ukhrul to Yaingangpokpi section of NH 156 NH 150 92
46. Meghalaya 2 laning of Nongstoin — Shillong section of NH 44E | NH 44E 83
47. Meghalaya 2 laning from Assam/Meghalaya bo.rder to Dalu via NH 62 161

Baghmara
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1 2 3 4 5
48. Mizoram 2 laning of .NH 54 from Aizaw! to Tuipang section NH 54 380
49. Mizeram 2 laning/realignment of NH 44A from Km 11.500 to 130 NH 44A 119
50. Mizoram 2 laning of NH 54A from Lunglei — Theriat section NH 54A 9
51. Mizoram 2 laning of NH 54B from Zero point to Saiha section NH 54B 27
52. Nagaland 2 laning of Assam/Nagaland border to Kohima section NH 61 200
53. Nagaland 2 laning from Kohima to Nagaland/Manipur border NH 150 132
54. Nagaland 2 laning of Mokokchung to Jessami section NH 155 340
55. Tripura 2 laning/realignment of NH 44A from Manu to Tripura/ NH 44A 130

Mizoram Border.
56. Assam 2 laning of Golaghat — Rangajan road State road 7
57. Assam 2 laning of Lumding — Diphu - Manja road State road 56
58. Assam 2 laning of Haflong — Jatinga road State road 8
59. Assam 2 laning of Dhubri — Gauripur road State road 8.5
60. Assam 2 laning of Baska — Bamara road State road 25
61. Assam 2 laning of Morigaon — Jagi road State road 23
62. Assam 2 laning of Barpeta — Howly road State road 12
63. Assam 2 laning of Goalpara — Solmari road State road 6.5
64. Assam 2 laning of Kokrajhar — Karigaon road State road 18
65. Assgm 2 laning of Udalguri - Rowta road State road .13
66. Assam 2 laning of Alternative route between Barak Valley

(Silichar) — Guwahati road via Harangajao - Turuk State road 285
67. Manipur 2 laning of Tamenglong- Khonsang road State road 40
68. Manipur 2 laning of Pallel Chandel road State road 18
69. Meghalaya 2 laning of Nongstoin- Rongjeng-Tura road State road 201
70. Meghalaya 2 laning of William nagar to Nengkhra road and other State road 22

road (2 side connectivity- with respective length of 14
and 8 km)
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1 2 3 4 5
71. Meghalaya 2 laning/Repair/Upgradation of road between Domiasiat State road 54
and Nongstoin
72. Meghalaya Construction of alternate 2 lane road from Boko State road 125
(bypassing Guwabhati) to Nongstoin
73. Mizoram 2 laning of Lunglei — Demagiri roéd State road 92
74. Mizoram 2 laning of Champai — Thau road State road 30
75. Nagaland 2 laning from Pfutsero -~ Zhamai road State road 18
76. Nagaland 2 laning from Athibung — Khelma | State road 55
77. Nagaland 2 laning of Phek ~ Pfutzero road State road 79
78. Nagaland 2 laning of Longleng — Changtongya road State road 35
79. Nagaland 2 laning of Tamiu - Merangkong road State road 50
80. Nagaland 2 laning of Peren — Kohima road State road 96
81. Sikkim 2 laning of Tarku — Namchi road State road - 32
82. Sikkim 2 laning of Gyalshing - Singtam road State road" 80
83. Tripura 2 laning of Kailasahar ~ Kumarghat road State road 26
84. Tripura Improvement of road from Kukital to Sabroom State road 310
85. Mizoram 2 laning of Champai ~ Seling road State road 150
86. Nagaland 2 laning of Zunheboto — Chakabama road State road 128
87. Nagaland 2 laning of Mon — Tamiu road State road 50
88. Sikkim 2 laning of Gangtok - Mangam road State road 68
89. Arunachal Pradesh Improvement/2 laning from Vijaynagar — Miao road State road 157
90. Arunachal Pradesh improvement/2 laning from Miao - Némchik road State road 17
91. Arunachal Pradesh Improvement/2 laning from Changlang to Khimiyang road State road 35
92. Arunachal Pradesh Improvement/2 laning from Khimiyang — Sangkuhavi road State road 33
93. Arunachal Pradesh Improvement/2 laning from Sangkuhavi — Lazu road State road 40
94. Arunachal Pradesh Improvement/2 laning from Lazu - Wakka road State road 75
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95. Arunachal Pradesh Improvement/2 laning from Wakka ~ Khanu road State road 21
96. Arun.achal Pradesh improvement/2 laning from Khanu — Konsa road State road 30
97. Arunachal Pradesh Improvement/2 laning from Konsa — Panchao road State road 29
98. Arunachal Pradesh Improvement/2 laning from Panchao — Nagaland Border State road 25
' road -
99.  Arunachal Pradesh Imbrovémentlz laning from Yingkiong to Bishing (Porgo :
via Gette-Pugging-Likor-Paling-Jido) road _— State road 160
100. .Aru'nachal Pradesh Improvement/2 Ianing.frorn Zido-Singha road State road 94
101. Arunachal Pradesh improvement/2 laning from Pango-Jorging road State road 90
102. ‘Arunachal Pradesh Improvement/2 laning from Sarkam point-Singa via Eko- State road 125
Domping road
Total 9940

SHR! KABINDRA PURKAYASTHA : Madam, the hon.
Minister has given a detailed explanation or report
regarding the North-Eastern States. He has given his own
planning. | want to know from the hon. Minister, according
to his own planning that he has already made what is being
done in the North-Eastern Region.

Madam, you know very well that the North-Eastern
Region is the most vulnerable area in the country.
According to the statement of the hon. Minister there are
three types"of roads, that is, ongoing roads, future roads
and existing roads. The hon. Minister has stated regarding
ongoing roads and future roads, but he has not stated
anything regarding the existing roads.

,'Madam, so long as the existing roads are not properly
maintained, the communication cannot be well. This is the
condition of roads in the North-East, particularly, in the
State of Assam and most particularly in my constituency
Silcher-Barak Valley. There are three national highways,
National Highway Nos. 44,.53 and 54 and not a single
highway is pliable.

MADAM SPEAKER . Please ask your question.

SHR! KABINDRA PURKAYASTHA : Yes, Madam. |
want to know whether the hon. Minister has received any
proposals ffom the Assam NHAI for repairing the roads;
if he has got any proposal what action he has taken or
when the action will be ‘taken.

Madam, the East-West Corridor starts from my
constituency, Silcher and goes up to Saurashtra. The
foundation stone for the same was laid in the year 2004.
Since then virtually the work has started but on the ground
no work has been done.

MADAM SPEAKER : Please ask your question.

SHRI KABINDRA PURKAYASTHA : Madam, in my
constituency, out of 30 kms., ‘work of only two to three
kilometers has been done.

MADAM SPEAKER : Please ask your question.

SHRI KABINDRA PURKAYASTHA : Yes. | want to
know when the work on the portion from Silcher to
Lamding, including NC, will be completed and whether any

special measures have been taken for this.
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KUNWAR R.P.N. SINGH : Madam, regarding his first
question on repair of National Highway No. 44 which
passes through the constituency of hon. Member, the road
has been handed over by the BRO to Assam PWD in July
2009 inm extremely bad condition. The Ministry has taken
variqus steps regarding the improvement of those roads.
A sum of Rs. 87 lakh has been sanctioned by the Ministry
on 1.10.2009 in favour of the Assam PWD. The PWD
is yet to start the work. Madam, Rs. 266 lakh have been
given on the portion from Ratachera to Kalain. An estimate
of Rs. 1312 lakh has been sanctioned by the Ministry to
repair the road from Kilometre 197 to 222, and the PWD
has called tenders on this.

Regarding the second part of his question about the
East-West Corridor being made in his constituency from
Silchar, six packages were going on in that area. But,
because of land acquisition ’problems and environmental
problems, plus we had extremely grave law and order
situation in that area on the NC Hills, out of six packages,
five have been stopped because of all the contractors who
were working there, and because of the law and order
situation that arose there. There was one Gammon india
which had an engineer killed by the:extremist elements
there. There was another supervisory consultant who had
three engineers kidnapped; another Valecha construction
company which had three engineers kidnapped. Because
of the law and order conditions in the 130 kilometres of
the NC Hilis, the NHAI is looking at all the proposals and
we have even come up with the proposal to put Territorial
Army or other security. forces to make that road. As soon
as that is in place, we shall be commencing work on that
stretch of the road.

SHRI KABINDRA PURKAYASTHA : This has been
declared in the National Project. Will the Central
Government not take the responsibility of how the .work
can be done?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH) : Madam Speaker, as
was said earlier, in some areas the question is that of
secuﬁty, as the hon. Member himself knows. He comes
from there; he knows it better than anybody else. | have
requested the State Government and the Chief Minister to
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provide adequate security — as we all know 'Police' is a
State subject — and he has assured it. We hope that it
will yield results.

The other issue which was mentioned also is the
question of unencumbered land. There are utilities on the
land; there are electric poles; there are water tanks. All
these have to be shifted if the road is going to be built.
There was very slow progress on this, but | am happy to
tell the Mgmber that in the last three-four months there
has been substantial improvement. The pace of construc-
tion of these roads is going to increase.

SHRI PABAN SINGH GHATOWAR : Madam Speaker,
after the UPA Government has come, they have taken up
a lot of projects for the development of the roads in the
North-Eastern Region. The national East-West Corridor is
one of the major projects. As you know, in tne North-
Eastern Region the working time is only six months
because we have heavy rains. | would like to know whether
the Ministry will think over to reschedule their project that
they are working out. It is because, you have working
time of only six months. For another six months, due to
heavy rains, there is no work.

East-West Corridor has taken a curve from Naogaon
to Silchar because it is supposed to go up to Margherita
to the Myanmar border. There is a great demand from the
people of Assam that the East-West Corridor must touch
the last point of the East. | would like to know whether
the Ministry has promised that they will start the work from
Naogaon to Marghérita. When is thé Ministry going to start
that project up to Margherita which is actually the last point

_of the Indian Subcontinent?

SHRI KAMAL NATH : There is extensive monitoring.
The Ministry has started extensive monitoring of the North-
East Sector. The hon. Member has only talked of the East-
West ‘Corridor. There is the Special Acgelerated Road
DeVeloprnent Programme in the North-East (SARDPE)
both in two phases. There is the NHDP-lil. The East-West
Corridor is a part of NHDP-Il. This is being monitoréd, and
i would request the hon. Member and all the hon. Members
from the North-East Region to assist the State
Governments as much as they can, especially in their
constituencies in ensuring that there is unencumbered land.
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There is no lack of either determination in this. If the
unencumbered land is there, progress will be there. If
the hon. Member is able to also assist in this, | am sure,
it will accelerate the work.

MADAM SPEAKER : You have to assist.

SHRI PREM DAS RAI : Thank you, Madam. | would
like to know from the Minister as to when will we see the
end of the sorry state of the National Highway 31A, which
is actually a very strategic route leading right up to Nathu
La. This particular road has been a problem. We have seen
this as a problem for the last 10, 15 years. It is just nbt
completed. We would like to know from the Minister as
to when will this two-lane Highway be completed.

SHRI KAMAL NATH : This road, National Highway No.
31A, which goes to Nathu La is a part of the Accelerated
Programme Phase A moving from Singtam to Nathu La.
| presume, this is the road he is talking about.

SHRI PREM DAS RAIl : From Sivok to Nathu La.

SHRI KAMAL NATH : | am not very familiar with the
geography there. Anyway, these are all a part of the various
programmes — NHDP II, SARDPE Phas"e A and Phase B,
and National Highway Development Programme lil. These
are all a part of our programmes to be done which we
hope to take up in the next one or two years and take
them to completion.

DR. RATNA DE : Thank you, Madam. It has been
observed that the National Highway Nos. 234 and 235 in
our State, West Bengal, are facing perennial problems in
different spots and insignificant milestones. It has become
very difficultto travel on those roads. May | know from
the hon. Minister whether he would ask the National

“Highway Development Authority of India to show progress

for early detection and repair of those Highways?

MADAM SPEAKER : | think, you have gone beyond
the main Question.

SHRI KAMAL NATH: Madam, if the hon. Member
brings to my notice any specific issue, | will be happy to
look into it but this Question is really about Assam.

MADAM SPEAKER : Now; next Question — Q. No. 62.
Shri 8. Alagiri.
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[Translation]

SHRI REWATI RAMAN SINGH : Madam, | had given the
notice. The was an .ir'nportant question. You did not call us.

MADAM SPEAKER : | will call you later. | always call
you.

[English]
Losses to NFDC

*62. SHRI S. ALAGIRI : Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether the National Film Development Corpo-
ration (NFDC) has suffered huge financial losses due to
non-realisation of outstanding dues from the advertisement
agents appointed by it;

(b) if so, the details thereof;

(c) whether efforts have been made to recover the
outstanding dues;

(d) if so, the details thereof; and
(e) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA) : (a) to (e) A Statement
is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. The Corporétion has aggregate
outstanding dues of Rs. 36,75,17,102.44 against 97
advertisement agents as on 31.03.2009.

(c) and (d) NFDC has taken the following action for
recovery of outstanding dues:— '

(1) Legal action has been initiated against principal
debtors for recovery of outstanding dues by filing
cases in the High Court of Bombay.

(2) Demand notices have been sent to various
debtors for repayment of dues and the same are
being followed up.
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(3) In addition to the above, information is being
collected from Government agencies such as
income Tax department, Registrar of Companies,

_etc. for obtaining details of outstanding dues

towards NFDC in the books of accounts of
defaulting parties and particulars . of their
directors to support legal action being taken for
recovery of dues.

(e) Does not arise in view of the answer given to
parts'(c) and (d).

SHRI S. ALAGIRI : Madam, the financial losses have
occurred in two ways. One reason is due to non-realisation
of outstanding dues from the advertisement agents
appdinted by the National Film Devélopment Corporation.
The other reason .is this. The C&AG also referred to a
revenue loss of Rs. 71.3 millions to Prasar Bharati because
of over payment to the National Film Development
Corporation. An error has occurred because Doordarshan
has not been maintaining film-wise data of telecast of films.
So, | would like to know -from the hon. Minister as to why
the losses have occurred frequently.

SHRI CHOUBDHURY MOHAN JATUA : Madam, NFDC
has generated Rs. 591.66 crore from its business of
marketing advertisement slot in TV between 1993-94 and
2003-04. The activity was stopped in September 2003
because of the disagreement with Doordarshan. Out of this,
a sum of Rs. 36.75 crore is outstanding, which constitutes
only 6.21 per cent of the total re\venué generated on this
account. Considering the nature of the business, this is
within the business trend. However, all-out efforts are
being made to recover the dues. In as many as 16 cases
involving this amount, suits have been filed in the hon. High
Court, Bombay.

SHRI S. ALAGIRI : Madam, since dues are pending
for a very long period, | want to know from the Minister
what action is taken aga’ins}t those people rwho are
responsible for this loss.

SHRI.CHOUDHURY, MOHAN JATUA : Madam, | have
already told that 16 cases have been filed against the
detaulters in the hon. High Court of Bombay and the matter
is sub judice now.
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Cap on BPL Beneficiaries

*63. SHRI UDAY SINGH Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Union Government has urged the
States to put a cap on the number of Below Poverty Line
(BPL) beneficiaries under the Targeted Public Distribution
System (TPDS);

(b) if so, the details thereof;

(c) whether the quantum of foodgrains presently
allocated to the States are based on 1993-94 poverty
estimates of Planning Commission;

(d) if so, whether the Union Government has also
requested the States to identify afresh the BPL population;
and

(e) if so, the reaction of the State Governments
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC -
DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) to (e) Targeted Public Distribution System (TPDS),
focused on the poor is operated under joint responsibility
of Central and State/UT Governments. The operational
responsibilities for allocation of foodgrains within the States/
UTs, identification of eligible Below Poverty Line (BPL)
families based on poverty estimates of Planning Commis-
sion, issuance of ration cards to them, and supervision oYer
and monitoring. of functioning of fair price shops, rest with
the concerned State and UT Governments. /

Presently foodgrains are aflocated to State and UTs
under TPDS for 6.52 crore BPL [including 2.43 crore
Antyodaya Anna Yojana (AAY)] families, based on 1993-
94 poverty estimates of Planning Commission and
popUIation estimates of Registrar General of India as on
1st March 2000. For taking up next round. of BPL census
in rural and urban areas, Ministries Qj Rural ngelbpment
and Housing and Urban Poverty Alleviation are yet to issue
guidelines. ’



25 Oral Answers

SHR! UDAY SINGH : Madam, if | may please be
allowed to say, this-is bordering on the ridiculous, | mean,
the answer that has been given has no relevance to the
Question asked, and | beg your indulgence. | had asked,
“whether the Union Government has urged the States td
put a cap on the number of BPL beneficiaries under the
Targeted Public Distribution System”, and the answer that
| get is that the TPDS focused on the poof is operated
jointly by the Central and State/UTs. Firstly, there is no
mention of whether or not the Central Government has
actually asked the State Governments to put a cap on this
because at the ground level this is the reality. This is not
my supplementary, Madam. ‘

I would like you to intervene in this that you should
ask the hon. Minister to at least answer the Question that
the Member has put. | am not ceding my right for this
supplementary. So, Madam, would you like to tell him that
please? ’

MADAM SPEAKER : | cannot force the Minister to
answer in any particular way. He has already answered
and you can now frame your supplementary.

SHRI UDAY SINGH : But this answer, by no means,
can just be construed as an answer. So, | do not know
where to go from here. '

'MADAM SPEAKER : Please frame your supplementary.

. Please wait a minute. The hon. Minister wants to say
something. '

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS,' FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : It is true that on 26th
of August, 2009 one communication was sent to all the
State Governments and in that letter it “has been
communicated to them that there are some findings by
independent evaluation of TPDS in the States. Those
findings were done by two organizations, namely the
Programme Evaluation and lmplemehtatiqn of the Planning
Commission and ORG-MARG, which is an independent
organization. Both the organizations have given the repbrts
that there is large scale leakage and diversion of the food
grains in many States- and also there are bogus ration
cards.
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So, we have communicated to the State Governments
that it is better to examine whether the cards have been
given to the proper people. In fact, we have received
communication from some States. They have come to
conclusion after their inspection that bogus ration cards are
there. They have found one crore and fifty lakh bogus ration
cards and they have been removed. So, we reminded them
that they should continue this Aaciion because substantialu
subsidy has been provided for this section and that subsidy-
benefit should not reach such a section of the society which
does not deserve. So, we:have sent that communication
to take care of that. We have communicated that you take
care about that and remove the bogus cards. .

MADAM SPEAKER : You put your second supplemen-
tary.

SHRI UDAY SINGH : No, Madam, this is not my
second supplementary. This is my first one.

I would like to thank the hon. Minister. far throwing
some light on what is happening. Therefore, my first
supplementary is this. Does this Government have a policy
of determining who will fall under the BPL catégofyff"ls‘
there a categorization? | will give you an example of Bihar,
and | am sure, Madah, you,yéursel_f from your persoﬁaf
experience would know this .that because of the cap being
given by. the .Central Government, when we carry out a
survey, the State Government is forced to tell the District
Administration [Translation] When we carry out a survey,

the State Government is forced to tell the District

Administration that BPL list should be cut. off on this
number. In my area, the cut of number was 13. Many a
people, who are numbered after 13, and living below
poverty line, it seems, they are not benefited from schemes
meant for BPL. This is strange that it is the .Planning
Commission that decides who comes under BPL instead
Qf Government of India and the Parliament.

MADAM SPEAKER : Please ask the guestion.
SHRI UDAY SINGH : Madam, my question is that.
[English]

‘Is thereé a guideline by which people under the BPL .
category can be assessed? - ‘ .
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SHRI SHARAD PAWAR : The Planning Commission
is a nodai agency. It has given certain guidelines to all
Departments. According to those guidelines, which have
been communicated to State Governments, State Govern-
ments should execute this policy. But, actually what
happened is that in some States the number, as per the
Planning Commission guidelines, is X of BPL, but they
have aliotted cards to X plus something.

I will give one example. Take a State like Tamil Nadu.
Tamil Nadu Government has given BPL cards to the entire
population. We are giving 35 kgs., to BPL card holders.

SHRI ADHI SANKAR : They are all poor people.

SHRt SHARAD PAWAR : | agree. If the entire
population is below poverty line, it is a very serious thing
because we have been ruling for so many years. | think
something is wreng. We have to go into the details of it.

DR. MURL!I MANOHAR JOSHI : Something is wrong
with you or with them?

SHRI SHARAD PAWAR: Something is wrong with me.
I have gone in detail. We have given 35 kgs., for BPL
families. Here we have got uitimately the information that
some of the States, instead of 35 kgs., are giving 22 kgs.,
or 20 kgs. Therefore, the real policy decision which the
Government has taken about the quantum, is not being
implemented. We are getting this type of complaints. That
is why, we are requesting State Governments to please
check the BPL families, those who really fit in the BPL
category, and only send their names and we will allot food
grains o them.

[Translation]

SHRIMATI SUSHMA SWARAJ : Madam Speaker, |
would like to know from hon'ble Minister whether it is true
that there is huge difference between list of BPL families
identified by the state Governments and the list of BPL
families recognized by Central Government? | wouid list
to state that Government of Madhya Pradesh has identified
62 lakh families in Madhya Pradesh, while, Central
Government is recognizing onty 42 lakh families. | want
to know from hon'ble Minister whether Government is
considering any scientific method to remcve tnis discrep-
ancy so that BPL families could be identified in scientific
manner and the families which have been left out and are
not getting benefit, could also be benefitted of the scheme?
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SHRI SHARAD PAWAR : Madam Speaker, This work
is carried out by planning commission. Planning Commis-
sions send us the list of families included in BPL category
and APL category in a state. When we started receiving
complains in this regard, we took up this matter with
pianning commission. Planning Commission has directed
Ministry of Rural development to formulate new guidelines
to enable verification of the figures. Planning Commission
has also asked Ministry of Urban Development of formulate
separate guidelines for urban areas. The figures will be
verified on the basis of these guidelines. We are yet to
receive the initial report of Ministry of Urban Development.
The report of Ministry of Rural Development has been
received. We have forwarded the report to the cancerned
State Governments for their comments. Pianning Commis-
sion will decide the matter on receiving the comments of
state Governments and we will effect changes and
improvement in the figures and additional quantum will be
added to the list on the basis of guidelines of Planning
Commission. Thereafter, whether it is Madhya Pradesh or
any other State, we will accept the additional quantum and

_start its implementation.

[English]

SHRI P.C. CHACKO : Thank you, Madam. The answer
given by the hon. Minister does not conform to the ground
realities. The hon. Minister, being a senior leader, should
be knowing the ground realities. In a country of 110 crore
people, only 6.52 crore people are eligible for ration cards.
Madam, this is a gross injustice. The guestion was that
whether a cap is put on the number. The overZealous
authorities are putting a cap on the number. Even the
people who are below the poverly line are again being
pruned according to the guantity available. Can you prune
the number of cardholders? This is a very unfair practice.

| would request the hon. Minister that a whole review
of the whole Targeted Public Distribution System which is
now denying justice to so many crores of people may be
done and the eligible people are given the benefit. | can
understand the avoidance of the false cards. But here is
a question that the eligibie people are aiso being eliminated
from getting the benefits of this list.

MADAM SPEAKER : Please ask the question.

SHRI P.C. CHACKO : | would like to know whether
a review can be taken up at the highest level.
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SHRI SHARAD PAWAR : Madam, firstly 6.52 crore is
not about the number of people; it is the number of families.
One family consists of five people; so, it is more than 36
per cent of the total population. This is according to 1993-
1994 figures. If we collect the latest figures of 2004-2005,
it is 27.5 per cent. In fact, the number will go down. But
still we are honouring the old number.

MADAM SPEAKER : Thank you. Dr. Ram Chandra
Dome.

DR. RAM CHANDRA DOME : Thank you Madam
Speaker. It is a very vital question. At the present backdrop
the food security of millions of people in our country is
grossly jeopardized. The list for Targeted PDS was based
on the estimates of the year 1993-1994 and the population
census was based on the year 2000. It is a long back
thing. Already sixteen years have elapsed. Still this list has
not been revised. The ground reality is that recently the
Central Government has appointed a Committee under the
chairmanship of the reputed economist Dr. Arjun Sengupta.
The Arjun Sengupta Committee has revealed the ground
situation in our country and the food security of the
common people.

MADAM SPEAKER : Please ask the question.

DR. RAM CHANDRA DOME : Madam, | am coming to
the supplementary. That is a very revealing fact. | want to
know whether the Government is going to frame guidelines
taking into account the Arjun Sengupta Committee report or
the Saxena Committee report that has been presented to the
Government to revise the existing BPL list and, Madam, this
is a related question. ... (Interruptions)

MADAM SPEAKER : You ask one question.
...(Interruptions)

MADAM SPEAKER
question.

: You asked a very important

DR. RAM CHANDRA DOME : Instead of the Targeted
PDS scheme whether the Government is going to
universalize the PDS system or not. This is my question.

SHRI SHARAD PAWAR : Madam, the Government is
* nol.going to accept the suggestion of universalisation of
'/gD%ause this was a conscious decision which was
“taken ten years back by this Government. We would like
to concentrate on the separate sections which really
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deserve this. We would like to provide subsidised food to
really poorer sections of the society. ...(Interruptions)

MADAM SPEAKER : Please let the hon. Minister reply.
Please sit down.

...(Interruptions)

SHRI SHARAD PAWAR : Secondly, it is true that we
are calculating on the basis of 1993-1994 population today.
According to 1993-1994 population, the BPL percentage
is 36 per cent and if | take the year 2004-2005, the second
survey, that comes to 27.5 per cent. So, the number will
further go down. But still we accept the old figure and we
are providing subsidised food to this 36 per cent people.
That is why it is not injustice. In fact, we are providing
to more than those who actually deserve.

MADAM SPEAKER: Thank you.
[Translation]

SHRI BISHNU PADA RAY : Excuse me, Madam, there
is no supply under PDS in my constituency...(Interruptions)

MADAM SPEAKER : Please take your seat. Let him
ask the question.

SHR! BISHNU PADA RAY
writing...(Interruptions)

| have given you in

SHRI REWATI RAMAN SINGH : | want to know from
the Minister that...(Interruptions)

MADAM SPEAKER : You please take your seat. Let
him ask the question.

...{(Interruptions)

MADAM SPEAKER : Let him ask the question. Please
keep quite.

...(Interruptions)

SHRI REWAT! RAMAN SINGH : | would like to know
from the Minister whether he is aware that a committee
was constituted under the Chairmanship of former Food
Commissioner Shri Naresh Chandra Saxena and he has
stated that number of BPL families has been doubled.
had raised this issue.in Lok Sabha and | would like to
know whether keeping this thing in view, the figure of BPL
families will be doubled? If it is not possible, whether the
Government will ask the Planning Commission to consider
and review this matter.
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SHRI SHARAD PAWAR : Madam, the reports whether
it is of Arjun Sen Gupta' Committee or Saxena Committee
has not been accépted by the Planning Commission as
get. Unless the Planning Commission accept such a report
and issue guidelines to the concerned Ministry, the said
Ministry cannot implement that. It has not accepted that
repont. ' h

[English]

MADAM SPEAKER : This is a very important matter.
If the- hon. Members so desire, they can send a notice
and we can have a Half-an-Hour Discussion on this.

We shall now go to the next Question.
Criminal-tracking Network System

*64. SHRI BAIJAYANT PANDA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) * whether the Union Government proposes to
deve]op Crime and Criminal Tracking Network and Systems
(CCTNS) Project across the country;

(b) if so, the details thereof;

(c) the salient features and the status of imblemen-
tation of the project; '

(d) whether some of the States have already
developed similar technology platform; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (c) The
Crime and Criminal Tracking Network and Systems
(CCTNS) Project is being implemented as a Mission Mode
Project, under which about fourteen thousand Police
Stations and six thousand other police offices at various
levels would be interconnected for evolution of IT-enabled
state-of-the-art tracking system of “investigation of crime
and detection of criminals". The total estimated cost of this
. Project is Rs. 2000 Crore during the 11th Five Year Plan.
The major role in the implementation of the project would
be with the State Govevrnmen-ts and Union Territory
Administrations. The role of the Central Government would

be largely confined to development and management of _

the Core Application Software and aspects pertaining to

NOVEMBER 24, 2009

to Questions 32

Issuing guidelines, review and monitoring of the project
implementation. A Memorandt)m of Understanaing (MoU)
between the Central and each of the State Governments
and Union Territories for implementation of this project has
been signed, and disbursement of funds allocated for 2009-
10 to the States and UTs for capacity building is underway.

(d) and (e) Andhra Pradesh, Karnataka and Gujarat
have developed somewhat similar platforms. Andhra
Pradesh has implerhented the eCOPS (Computerized
Operations for Police Setvices) system to automate the
processes related to case registration, investigation, arrest
and remand-report, charge sheet, status of court matter etc.
Karnataka has developed the Police IT Application which
is undergoing User Acceptance Testing. As per the

_information available from Karnataka, the State-wide
_implementation of the Police IT Application is expected to

be completed by the end of 2010. Gujarat has developed
the Home Department Integrated IT Solutions application
(HD-HITS) and the software is in the process of the User
Acceptance Testing. The State-wide implementation of this
IT Application is expected to begin in 2010.

SHRI BAIJAYANT PANDA : Madam, this project to set
up the Crime and Criminal Tracking Network and Systems
is a commendable initiative, at a cost of Rs. 2,000 crore
durihg the 11th Five Year Plan. My question to the hon.
Minister is this. Undoubtedly he is aware that-the capacity
levels of the various States vary dramatically. So, what are
the guidelines for the allocation of funds because many
of the poorer States, many of the less developed States,
like my own-State Orissa, have certain basic infrastructural -
shortcomings? Many of the 20,000 police stations and
offices are in rural areas which do not even have regular
electricity. s there any special provision to give them extra
funding for the basic infrastructure requirements, before
they can even take up some of these issues?

SHRI AJAY MAKEN : Madam, in this CCTNS Project,
we have laid special emphasis on capacity building. This
year alone, we are giving Rs. 89 crore to_the States for
capacity building. Besides, we are allowing the States to
have their own private system integrators who would be
entrusted with the task of hand-holding and capacity
building. Besides, SDA, Software Development Agency at
the Central level also is entrusted with the hand-holding
of the Core Application Software.
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We have already organized three regional workshops.
The first regional workshop was organized on 14.10.09 in
Lucknow, the second on 30.10.09 in Chandigarh and the
third on 18.11.09 in Bangalore. Two more regional
workshops are being conducted in Ahmedabad and
Gangtok. | would like to assure the hon. Member and the
House that capacity building would be the top priority in
this proje'ct.

SHRI BAIJAYANT PANDA : Hon. Minister has
acknowledged that some of the States like Andhra
Pradesh, Gujarat and Karnataka are already going ahead
with their own similar systems. What are the steps being
taken to ensure that they will be compatible with the
eventual Central system? Will it also be compatible with
the international systems, for example Interpol and others?

SHR!I AJAY MAKEN : Madam, three States have
already initiated this project. Andhra Pradesh has eCOPS;
Karnataka has Police IT Application; and Gujarat has HD-
TS system. In Karnataka and Gujarat, the projects are
still at pilot stages whereas it is functioning in Andhra
Pradesh. We are ensuring that these projects are
subsumed into the CCTNS. The system integrators, which
the States have to deploy, would be entrusted with this
task of integrating the Core Application Software provided
by the Union Government to the States to be integrated
properly with what they are already using now.

Shortfall in Kharif Production
+
*65." SHRI R. DHRUVANARAYANA :
SHRI ANAND PRAKASH PARANJPE :

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether deficient rainfall in some parts of the
country is likely to result ih declire in foodgrains production
and sowing area for various crops including wheat and
paddy during the ensuing kharif season,

(b) = if so, the details thereof crop-wise alongwith the
areas affected and measures being taken by the
‘Government to tackle the situation;

(c) whether any assessment has been made about
the resultant shortfall in crop production;
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(d) if so, the details thereof, crop-wise and State-
wise;

(e) the details of the assistance/compensation
provided/proposed to be provided by the Government to
the farmers and especially the small and marginal farmers
affectedflikely to be affected due to shortfall in production;
and

() the strategy formulated by the Government to
tackle the impending situation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD ~ AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(f) A Statement is laid on the Table of the House.

Statement

(a) to (f) As per assessment made by the-Government,
the State-wise details of shortfall in area and production
of major Kharif crops during 2009-10 as compared to Kharif
2008-09 are given in the enclosed Annexure.

The Government has taken several measures to tackle
the impending situation which, inter alia, are constitution
of an Empowered Group of Ministers (EGoM) to review the
condition and take appropriate decisions to counter the
impact of deficit rainfall; providing assistance to the States
to save the standing Kharif crops through providing
additional power, diesel subsidy, etc.; increase the area
under Rabi cultivation to compensate for likely loss in
Kharif; increasing upper ceiling of distribution subsidy on
certified seeds under Government of India programmes;
providing assistance from Calamity Relief Fund (CRF)/
National Calamity Contingency Fund (NCCF) to the
affected States for agriculture input .subsidy and other relief
measures etc.; and regular review with all concerned
Central Ministries/Departments and State Governments.
Central Teams have visited drought affected States and
based on their recommendations, the Government has
approved a total assistance of Rs. 4073.785 crore from
NCCF so far and also released Rs. 1990.3275 crore to
these States as the Central Government share under CRF.
The assistance provided from NCCF as well as CRF
includes assistance to be provided to farmers including
small and marginal farmers affected by drought.
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State-wise Shortfall in Area and Production of major Kharif crops during 2009-10 as compared to Kharif 2008-09

States Shortfall in Area (‘000 Hectare) Shortfall in Production (‘000 Tonnes)
Rice Coarse  Pulses Totai  Oilseeds Sugarcane Cotton Rice Coarse Pulses Total Oilseeds Sﬁgarcane Cotton*
Cereals Foodgraihs Cereals Foodgrains

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
Andhra Pradesh -755.5 -155.0 -18.0 -928.5 -538.0 -52.0 -129.0 -3001.0 -391.0 8.6 -3383.4 -486.2 -4138.0 -329.4
Assam 207.0 -4.0 -3.0 200.0 0.0 2.0 0.0 -334.0 -1.0 -2.0 -337.0 8.0 180.0 0.0.
Bihar -1063.5 38.2 11.2 -10141 0.0 -1.4 -2724.5 126.0 . 143 -2584.1 0.0 427.0
Chhattisgarh -263.1 -24.7 -0.6 -288.4 -11.5 -0.3 -106.1 -37.6 19.4 -124.3 -64.8 0.2
Guijarat -60.0 -236.6 -6.0 -302.6 -67.0 3.0 271.0 -271.0 -116.6 -11.4 -399.0 136.4 0.0 722.2
Haryana -65.5 -48.0 -4.0 -117.5 -5.0 -16.0 72.0 261.4 -56.3 -14.8 190.3 -4.2 -938.0 157.0
Himachal Pradesh -7.8 -30.9 2.1 -40.8 -0.4 -0.2 -68.1 -133.5 -5.7 -207.4 .-1.3 -37.8
Jammu and Kashmir -1.0 -12.4 -0.7 -141 0.3 0.0 22 -66.4 0.4 -68.3 0.1 0.3
Jharkhand -762.6 -83.7 -75.1 -921.4 -13.0 -3.0 -1846.6 -108.6 -69.1 -2024.3 -10.8 -75.0
Karnataka -140.0 59.0 3.0 -78.0 -111.0 -17.0 -118.0 -809.0 65.3 -157.0 -960.7 -362.4 -1421.2 -263.8
Kerala -0.3 -3.0 -1.8 -5.0 -0.7 0.0 -1.2 3.0 -2.2 2.3 -1.4 0.4 -21.2 -1.5
Madhya Pradesh -369.3 -229.6 75.2 -523.7 -183.3 -7.2 21.2 -565.4 -617.4 39.7 -1143.1 -1350.6 -301.0 -180.7
Maharashtra -69.0 359.0 172.0 462.0 -41.0 -34.0 361.0 -466.0 109.4 171.9 -184.7 -79.0 -3260.0 567.9
Orissa 105.4 -11.0 -13.7 80.8 -22.9 -3.4 -3.9 2374 -26.3 -14.0 197.0 -12.1 80.4 4.0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

Punjab -20.0 8.7 -14.9 -26.2 2.0 4.0 3.0 465.7 30.6 -8.9 487.4 2.0 350.0 13.0
Rajasthan 16.3 99.9 -225.1 -108.9 28.4 -2.9 142.3 -10.3 -3651.7 -547.3 4209.2 -332.1 -301.3 . -85.2
Tamil Nadu -33.4 -30.3 75.5 1.7 -119.9 35 -42.6 78.0 -35.1 38.8 81.7 -91.7 3.2 -78.2
Uttar Pradesh -1862.0 -43.0 196.0 -1709.0 133.0 -84.0 -4.0 -5392.8 -572.5 143.6 -6821.7 1.2 -14860.7 -1.0
Uttarakhand -12.0 -11.0 14.0 -9.0 7.0 -12.0 -23.0 -85.0 6.0 -102.0 3.0 -632.0

West Bengal -229.0 -5.5 497 -184.9 -5.6 2.4 -12.0 -558.5 -10.1 34.7 -533.9 -3.7 495.4 -24.0
Others 00 00 0.0 0.0 0.3 0.0 0.0 0.0 0.0 0.0 0.0 -0.9 0.0 0.0
All India -5385.3 -363.8 231.5 -56517.6 -948.3 -2175 5679 -15133.0 -5580.2 -355.0 -21068.1 -2648.8 -24449.6 500.5

*Production (000 Bales of 170 kgs each)

Note : The Shortfall in area and production based

on 1st Advance Estimates for 2009-10 and

4th Advance Estimates for 2008-09.
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SHR! R. DHRUVANARAYANA : Why is the Govern-
ment delaying the release of advance estimates on rice
crop output, thereby causing speculative activities in rice
trade circles?

Has the Government made adequate provisions --
despite the shortfall — for storage and disbursement of
rice for the welfare schemes and PDS priorities, especially,
the mid-day meal scheme? What would be the quantum
of rice imports to meet the shortage?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : Madam, to be frank,
as can be seen from the reply, the real affected area in
crops is rice because the farmers could not transplant
paddy in more than 53 lakh hectares of area — where
generally paddy crop is taken up — because of non-
availability of sufficient rain. Hence, this year, we will get
15 million tonnes less paddy crop. But, fortunately, our
performance last year was very good. The farming
community has done an excellent work, and that is why
our last year's stock position was very good. We have got
enough food for whatever was the country's requirement
for the Public Distribution System (PDS), and it is more
than the buffer norms. Therefore, there will not be any
shortage for public distribution.

There are a number of welfare schemes including the
mid-day meal scheme. So far as these schemes are
concerned, there will not be any shortage as ample rice
is available for that also, and wheat is also available for
these schemes. So, there is no shortage. Our real worry
is that there is a shorifall in the open market. Probably,
those who purchase and depend from the purchases of
open market will face a little bit of problem. Hence, we
have taken a massive programme of Dal production in Rabi

and summer.

Fortunately, in Punjab and Haryana, till today, we
couid procure more than last year in this paddy season.
The farmers of Punjab, Haryana and even Western UP
have taken special precaution, and they have tried their
level-best to save their crop. The Government of India
has provided Rs. 1,000 crore just to give them decent
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subsidy; the Government of India has provided additional
power to these States just to save their crop; and these
farmers and these Governments have succeeded to
protect and save their crop. Hence, we are getting very
good response from the farming community from these
three States, and we could procure more than last year.
So, there will not be any problem for PDS and all other

welfare schemes.

SHR! R. DHRUVANARAYANA : What is the present
stock of food grains in the country? What is the additional
investment proposed in the agriculture infrastructure
development? What is the strategy formulated to reduce
weather-dependent agriculture?

SHRI SHARAD PAWAR : The latest stock position is
that we have a total of 300 lakh tonnes of wheat. As per
buffer norms, it should be 162 lakh tonnes. So, there is
no problem.

As regards rice, we have got 172.11 lakh tonnes, and
the latest procurement is not yet included in it. The buffer
norm for rice is 52 lakh tonnes, and we have got 172.11
lakh tonnes. Hence, we are in a comfortable position, and
there is no problem as we have ample stocks.

Thirdly, the hon. Member asked this. What are the
schemes that the Government is trying to do to improve
agriculture production? There are a number of schemes
and one of the major schemes, which this Government has
introduced, is the Rashtriya Krishi Vikas Yojana (RKVY)
where Rs. 65,000 crore has been provided to the State
Governments if they are ready to submit any proposal

‘where States will be able to improve their per-hectare yield.

Further, there are a number of other schemes. A lot of
weightage has also been given by this Government to
agriculture, and this is the reason that in the last two years
our food position is quite comfortable.

Unfortunately, this year, there were 299 districts where . -
there was insufficient rain. That is why, production has
been affected, but with the help and support of the farming
community, we are trying our level best to fill this gap in

Kharif and summer crops.
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SHRI ANAND PRAKASH PARANJPE : The hon.
Minister in his answer has given information relating to
shortfall in Area and Production of major Kharif crops
during 2009-10 as compared to Kharif 2008-09 State-wise.
in his answer, he has also stated that additional power,
diesel subsidy, and increasing the upper Ceiling of
distribution subsidy on certified seeds are the various
programmes_being implemented by the Government of
India. All the Members coming from Maharashtra will
agree with me that the power situation in the State is still
worse. Sixteen to eighteen hours of load shedding is
there in rural Maharashtra. So, | really wonder what
additional power has ‘been given to the State of
Maharashtra. | would also like to know from the hon.
Minister how much diesel subsidy has been given to the
State of Maharashtra.

SHRI SHARAD PAWAR

additional power were mainly given for the paddy crop and

Diesel subsidy and

that too to those States which are giving a certain quantity
to the FCl's kitty. Maharashtra State is not a surpius State,
and they are not giving anything, particularly rice, to the
FCl's kiity. There are States, that is, Punjab, Haryana, UP,
Orissa, Andhra, and Chhattisgarh, which are really giving
rice. There are some other States also, but a major portion
is from all these States. This year this particular demand
for additional power was essentially from four States, that
is, Bihar, Punjab, Haryana and UP, that too particularly
Western UP. The Ministry of Power tried its level best to
fulfill these demands. They have diverted power from other
States just to save these crops. Diesel subsidy is provided
to these four States. The advantage of the scheme has
been taken by these States and they have saved their
crops. They are also giving certain quantity for public
distribution and to FClI's kitty.

[Translation]

SHRI RAJNATH SINGH : Madam Speaket, it is clear
from the reply of Hon'ble Minister that there has been major
shortfall both in the area and production of major Kharif
crops. It will naturally aggravate the present food crisis.
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I would like to know from the Minister as to what steps
are being taken to bridge this shortfall? Secondly, whether
it is a fact that there has been major shortfall in the
foodgrain production area every year due to acquisition of
land? When the Government is going to introduce the
proposed Land Acquisition (Amendment) Bill and whether
such provisions will be introduced in the bill to ensure that
no fertile land of farmers be acquired in any case without
obtaining the consent of farmers?

SHRI SHARAD PAWAR : Sir, as far as land acquisition
is concerned. Ministry of Rural Development deals with this
matter. As per the provisions and improvements made in
this respect, no land can be acquiréd for any major project
unless more than 70 per cent of affected farmers give their
consent for it. Such proposals have been made in the
proposed Land Acquisition Act that no such land may be
acquired where more fhan two crops are grown. The said
bill be acquired where more than two crops are grown.
The said bill will be introduced in the house and all the
members will be apprised of its entire details. | am not
able to give details in this fegard, now with regards to
foodgrains | have already stated that there was no rainfall
in 299 districts. Either there was no. sowing at all or we
could not get normal crop and all these factors have
contributed in shortfall of production, but, efforts were made
in Rabi season and in summer to increase the production.
Seeds were provided at subsidized rates, more fertilizers
were provided and State Governments were instructed to
release more water to irrigate foodgrains crops from the
resen'/oirs having surplus water. Hence, efforts were made
to compensate the shorffall by increasing production and
in addition to that restrictions were imposed on export of
foodgrains and thirdly restfictions imposed on impof*ts of
foodgrains were withdrawn. As far as the question of Public
distribution system is concerned | have stated in the
beginning itself that some shortfall has been witnessed in
this 'regard. But the people who are not dependent on
public distribution have to purchase these items from open
market and in case there is short supply o_f these items
in the market there, prices go up and the people of country
are facing such types of problems these days. We need

1o increase the availability of these items to control their
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prices and to increase their availability we need to restrict
exports and streamline the imports. In addition, we have

taken steps to increase production in other crop seasons.
[English]
Multi-purpose National Identity Card

*66. SHRI ANTO ANTONY :
SHRI JAl PRAKASH AGARWAL :

Wilt the Minister of HOME AFFAIRS be pleased to
state :

(a)  whether the pilot project for issuing Multipurpose
National identity Card to all the citizens of the country has
been completed;

-~

(b) if so, the details thereof;

(c} whether the experience gained in the pilot
project, is proposed to be replicated;

(d) if so, the details thereof: and
(e) the status of the project, at present?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) to (e) Yes, Madam. The Pilot-project for issuing
Multipurpose National Identity (smart) Card (MNIC) has
been successfully completed on 31st March, 2009 after
distributing nearly 13 lakh MNIC cards in the pilot areas.

Based on the learnings of the pilot project on MNIC,
the Government has decided to create a National
Population Register (NPR) in the country by collecting
information on specific characteristics of each individual
alongwith Census 2011. The NPR Schedule would be
canvassed during the Houselisting and Housing Census
starting from April 2010. Later, photographs and fingerprints
of all those who are 18 years of age and above will be

captured.
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As one of the measures to strengthen coastal seéurity,
creation of NPR for the coastal villages in all the 9 Maritime
States, namely, Gujarat, Maharashira, Goa, Karnataka,
Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West
Bengal and 4 Union Territories (UTs), namely, Daman and
Diu, Lakshadweep, Andaman and Nicobar Islands and
Puducherry has been taken up. The work of direct data
collection to map a population of over 1.2 crore in the
coastal villages is in progress since August 1, 2009. So
far, personal details of more than 30 lakh people have been
collected. The work of collecting photographs and finger-
prints of individuals aged 15 years and above is going on.

SHRI ANTO ANTONY : Madam Speaker, | would like
to know whether the Multi Purpose National Identity bard
can be considered equivalent to the voters' ID card issued
by the Election Commission of India. Will it enable the NRls
hoiding such cards to access their voting rights?

SHRI AJAY MAKEN : Madam, at the moment, the
identity cards are being issued only in coastal areas. And
the sole purpose for issuance of such Identity cards is for
security purposes. The Election Commission has its own
set of |. Cards. | think, that is separate and this is separate.

SHRI ANTO ANTONY : Will the hon. Minister have
priority while issuing the Muiti-Purpose cards for NRIs?

SHRI AJAY MAKEN : The |. Cards are being issued
only to the usual residents and for this, the National
Population Register is being prepared. While preparing the
National Population Register, only the usual residents in
that particular area would be covered. If at all, the |. Cards
will be issued, it will be only to such people who are the
usual residents of that area.

[Translation]

SHRI JAI PRAKASH AGARWAL Madam, Muilti
Purpose National Identity Card is mentioned here. | want
to suggest hon. Minister that he can name it as a police
card or security card because if the Union Government are
issuing something at national level, all points need to be
included in it and it should be having some importan\ce.
If you want to use'the said card for security-purpose, the
police will issue the same. At present, each citizen is
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burdened with four to six cards each like Voter Identity
Card, Drivian License, Ration Card. If the Government are

issuing’ a- Multi Purpose Card, all information should be

there in the card.

Second point { want to know is whether you have fixed
any time frame for the country having hundred crore
population. So far, only 13 lac card have been issued, will
this policy continue for ten years.

SHRI AJAY MAKEN : Madam, | would like to tell hon.
member that UID Authority has been set up under Planning
Commission that will allét UID number to each and every
citizen. Ministry of Home Affairs is looking security aspect
involved in it, so we are issuing such type of identity card
to cover the security aspect.

We have issued Multi Purpose Idehtity Cards to the
people living in coastal area. He has talked about the

issuing of only 12.5 lac cards. Actually there have. been -

issued as part of pilot project only. With this, we are issuing

the card to the persons living in 3331 villagés along the ~ ~

coastal areas. These identity cards will be issued to aimost
120 lac beople living there. It is under ‘phvase-one. There
identity cards will be issued to the people residing in
coastal areas under phase two. These cards will be issued
as the necessity arises once the National Population
Register is prepared. The number of the cards will be
increased on the basis of NPR. It will not be limited to
12 lacs as a part of pilot project and it will be- extended
further. -

[English]

SHRI RAMEN DEKA : In Assam, we are facing influx
and a lot of infiltration from Bangladesh is takirig place.

I want to know specifically whethier the Government has-

any specific proposal to update the NRC and issue identity
cards to the citizens in Assam.

SHRI AJAY MAKEN : NRC is separate and this NPR
is separate. NRC would be carried out in the future also
as it has been carried out. This NPR is a separate exercise
altogether.

SHRI B. MAHTAB : My question is related to Arunachal
Pradesh. As a pilot project, of course, the Government has
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taken up only the coastal areas and certain villages .
especially of the fisher folk are being provided with this
type of card. My pointed question is, whether Goverament
is going to take up or going to provide Multipurpose
National Identity Card to the people of Arunachal Pradesh
on a priority basis? '

SHRI AJAY MAKEN : We are first going to carry out
the exercise of NPR in which canvassing for the schedule
of NPR is to start in April 2010. it will be over by September
2010 and all the States including Arunachal Pradesh would
be taken in that.

MADAM SPEAKER :-Q. 67, Shri A.T. Nana Patil —
Not present.

Shri Subhash Bapurao Wankhede.
" ‘Procurement of Wheat and. Rice

*67. SHRI SUBHASH BAPUHAO WANKHEDE
SHRI A.T. NANA PATIL

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) the total quantity of wheat and rice procured
during the last three years and th_e current year;

(b) whether there is a wide gap between the
production. and procurement of foodgrains in the country;

(c) . if so, the details thereof and the reasons therefor;
and '

(d) the steps being taken to bridge this gap?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF "STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(d) A Statement is laid on the Table of the House.

Statement

(a) to (¢) The production and procurement and
procurement as percentage of production of wheat and rice
during the last three years and the current year is-as

under.—
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(in lakh tonnes)

Marketing Year Wheat Rice
Production Procurement Procurement Production Procurement Procurement
as percentage as percentage
of production of production
- 2006-07 693.5 92.26 13.30 933.5 251.07' 26.89
2007-08 758.1 111.28 14.68 966.9 287.36 29.72
2008-09 785.7 226.89 28.88 991.5# 333.07 33.59
2009-10 805.8# 253.82 31.50 694.5@ 112.79* 16.24

#Fourth Advance Estimate of Department of Agriculture and Cooperation

*as on 18.11.2009

@First Advance Estimate of Department of Agriculture and Cooperation (Kharif Rice only)

Under the existing policy of foodgrains procurement,
the Central Government, through Food Corporation of India
(FCH) and State agencies, purchases all the foodgrains,
conforming to the prescribed specifications, offered for sale
by farmers at specified centers at the Minimum Support
Price (MSP). The farmers have the options to sell their
'produce to FCl/State Agencies at MSP or in the open
market, as is advantageous to them. However, procurement
of wheat and rice in any marketing season depends on
a number of factors which include production, marketable
surplus, market sentiment, prevailing market prices, stock
of wheat and paddy available in the Centrail Pool and extent
of pahicipation by private trade.

(d)

procurement of wheat and rice are given in the Annexure.

The steps taken by the Government to maximize

Annexure

Steps taken by the Government to maximize
procurement of wheat and rice

Wheat

() Wheat export on private account has been
banned from 9.2.2007 till further orders.

The MSP for wheat was fixed at Rs. 1000 per
quintal for RMS 2008-09. As a result of this and

(ii)

Rice

(i)

(ii)

other measures taken by Government, 226.89
lakh tonnes of wheat was purchased in RMS
2008-09, which has enhanced the availability of
wheat. The MSP for wheat in RMS 2009-10 was
fixed at Rs. 1080 per quintal, which has
contributed to procurement of 253.82 lakh tonnes
of wheat.

In KMS 2008-§§.vthe‘ MSP of Rs. 850/- and Rs.
880/- per quintal was fixed for Common and
Grade 'A' varieties of paddy. The Government
also allowed a bonus of Rs. 50/- per quintal on
both varieties of paddy during KMS 2008-09 to
maximize the procurement. As a result of this,
a record quantity of 333.07 lakh tonnes of rice
was procured in KMS 2008-09, which has
enhanced the availability of rice in the Central
Pool. In KMS 2008-10, the MSP of Rs. 950/- and
Rs. 980/- per quintal was fixed for Common and
Grade 'A' varieties of paddy. The Government
has also approved a bonus of Rs. 50/- per
quintal on both varieties of paddy during KMS
/2009-10 to maximize rice procurement for
Central pool.

Export of non-basmati rice has been banned
w.ef. 1.4.2008. Export of_Basmati Rice is
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allowed oniy at Minimum Export Price (MEP) of
US$ 900 per MT.

(i) To have an assessment of major rice purchases
by private trade, a notification titled "Rice (Stock
Declaration by Companies or Firms or individu-
als) Order 2009 has been issued under the
Essential Commodities Act 1955 on 11.11.2009.

(iv) State Governments have been requested to
maximize the procurement of rice by opening
sufficient number of procurement centres and by
making other necessary arrangements for the
procurement of paddy and its milling. State
Governments ha\)e also been requested to
enforce'a.minimum levy of 50% on rice millers.

(v} Commission to societies and Self-Help Groups
(SHGs) for KMS 2009-10 has been fixed at 2.5%
of MSP to maximize procurement from small and
marginal farmers.

[Translation]

SHRI SUBHASH BAPURAO WANKHEDE : Madam
Speaker, hon. Minister, in the reply to this question, has
told the Government's purchase of wheat and paddy. Apart
from this, he has also mentioned production and purchase
price. | want to ask hon. Minister about the shortfall of
wheat and rice against the demand of the country.

MADAM SPEAKER
question quickly as time of Question Hour is going to be

Please ask supplementary

over.

SHRI SUBHASH BAPURAO WANKHEDE : The details
of the steps taken by the Government to meet the short
fall.

SHRI SHARAD PAWAR : Madam, if you look at the
situation of last three to four years, you will find that
procurement was 92 lac tonnes in 2006-07, 111 lac tonnes
in 2007-08, 226 lac tonnes in 2008-09 and it has reached
253 lac tonnes in 2009-10. So situation improves year after
year. As | had replied in response to other questions about
the quantum of necessity, buffer norm and stock available
with us. We are having a stock of wheat more than our
necessity and requirement for public distribution.
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As par as rice is concerned, the procurement was 251
lac tonnes in 2006-07, 287 lac tonnes in 2007-08 and 333
lac tonnes in 2008-09. This year, only kharif season has
been over. '

[English]

As | have already stated in the H‘ouse, 299 Districts
were affected by drought. Sufficient rains were not there

. and that is why paddy crop has been substantially affected

and paddy production has been less by 15 million tonnes.
[Translation]

Our total procurement of rice is 110 lac tonnes till the
date but stock position of last year is good, so we will
be able to solve the food security problem of the poor.

WRITTEN ANSWERS TO QUESTIONS

[Transiation]
Naxal Activities

*68. SHRI ADHIR CHOWDHURY:
SHRI RUDRAMADHAB RAY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of the loss of lives of civilians and
security forces and loss of property due to naxal violence
alongwith the number of naxalites. arrested and killed during
the current year, State-wise; '

(b) the details of the districts affected by naxal
violence and number of bandh called by naxals during the
said period, State-wise;

(c) the details of the assistance given to naxal
affected States for development of security related
infrastructure, setting up of anti-guerilla warfare training
schools and the utilisation of allocated funds, State-wise
during each of the last three years and the current year,;

(d) whether a conference on naxalism of the Chief
Ministers of naxal affected States was held recently in New
Delhi;

(e) if so, the details of the issues discussed, outcome
thereof and the strategy decided to tackle naxalism; and
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(f) the steps being taken by the Government to tackle
the rising naxal menace?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (f) In 2009
{upto October 31), 1817 incidents of violence resuiting in
742 casualties including 455 casualties of civilians and 287
security forces were reported from naxal affected States.
In the same period, 170 naxals were neutralised and 1619
naxals were arrested Statement-l. The total number of
economic infrastructure, including railway properties,
telephone exchange towers, power transmission lines,
mining, panchayat bhawans, school buildings and roads
that were targeted was 252.

There were 136 bandh calls by Left Wing Extremist
" Groups [Andhra Pradesh (12), Bihar (21), Chhattisgarh
(40), Jharkhand (23), Madhya Pradesh (1), Maharashtra
(4), Orissa (16), Uttar Pradesh (1), and West Bengal (18)]
so far.

On the basis of naxalite violence profile, 83 districts
in 9 naxal affected States have been included under the
Security Related Expenditure Scheme which is meant for
reimbursing such expenditure incurred fof " anti-naxal
operations by the States. A State-wise list of the districts
is enclosed as Statement-Il.

Affected States have been carrying out operations
against the naxals within the States and joint operations
along inter-States boundaries. Government of India assists
their efforts inter alia by providing Central Para Military
Forces. Presently, 59 battalions of Central Para Military
Forces (CPMFs) have been provided to 9 naxal affected
States of Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand,
Madhya Pradesh, Maharashtra, Orissa, Uttar Pradesh and
West Bengal for anti-naxal operations. Two CoBRA
Battalions (Commando Battalions for Resolute Action)
specially trained in jungle warfare. have been raised_ in
CRPF, with key location points for one battalion each at
Jagdalpur in Chhattisgarh and Koraput in -Orissa during
2008-09. Further, 37 India Reserve (IR) Battalions have
been sanctioned to naxal affected States, out of which 24
battalions have been raised by the States. Release/
allocation of funds under the schemes of Security Related

Expenditure, Modernisation of State Police Forces and-

Special Infrastructure is enclosed as Statement-lIl.

NOVEMBER 24, 2009

to Questions 52

A meeting of Chief Ministers of seven naxal affected
States of Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand,
Maharashtra, Orissa and West Bengal was held on
17.08.2009. There was consensus to launch coordinated
anti-naxal operations and to focus on developmental
activities.

The CPI (Maoist), which is the major Left Wing
Extremist organisation responsible for most of the incidents
and casualties of naxal violence, has been included in the
schedule of fterrorist organisations along with all its
formations and front organisations on 22nd June, 2009,
under the Unlawful Activities (Prevention) Act, 1967.

Statement-|

State-wise Naxalite Violence
(as on 31.10.2009)

No. of  No. of No. of Naxals Naxals
Inci-  Casualties Casualties killed arrested
dents in Security in

Forces Civilians

Andhra Pradesh 50 —_ 16 13 296
Bihar 188 23 37 1 265
Jharkhand 587 54 123 3N 340
Chhattisgarh 429 124 126 103 355
Madhya Pradesh 1 — — — 11
Maharashtra 140 52 34 4 39
Orissa 226 27 28 11 140
Uttar Pradesh 6 — 1 — 30
W_est ) @enrgval 185 7 90 7 69
Others - 5 o — — 74
Totél | 1817 287 - 455 | 170 1619

' Statement-1l
83 districts included under the SRE Scheme
Andﬁra Pradesh

1. Anantapur
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2. Adilabad

3.  East Godavari
4. Guntur

5. Karimnagar

6. Khamman

7. Kurnool

8. Medak

9.  Mehboohnagar
10. Nalgonda

11. Prakasam

12.  Srikakulam

13. Visakhapatnam
14. Vizianagaram
15. Warangal

16. Nizamabad
Bihar

17. Amal

18. Aurangabad
19. Bhojpur

20. East Champaran
21. Gaya

22. Jamui

23. Jehanabad

24, Kaimur
25.  Munger
26. Nalanda
27. Nawada
28. Patna
29. Rohtas

AGRAHAYANA 3, 1931 (Saka)
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30. Sitamarhi

31. West Champaran
Chhattisgarh

32. Bastar

33. Bijapur e
34. Dantewada

35. Jashpur

36. Kanker

37. Korea (Baikunthpur)
38. Narayanpur

39. Rajnandgaon

40. Sarguja

Jharkhand

41. Bokaro

42. Chatra

43. Dhanbad

44. East Singhbhum
45. Garhwa

46. Giridih

47. Gumla

48. Hazaribagh

49. Koderma

50. Latehar

51. Lohardagga

52. Palamu

53. Ranchi

54. Simdega

55. Saraikela-Kharaswan
56. West Singhbhum

54
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57. Khunti 70. Rayagada
58. Ramgarh 71. Sambhalpur
Madhya Pradesh 72. Sundargarh
59. Balaghat 73. Nayagarh
Maharashtra 74. Kondhamal
60. | Chandrapur 75. Deogarh
61. Gadchiroli 76. Jajpur
62. Gondia 77. Dhenkanal
| Orissa Uttar Pradesh
63. Gajapati 78. Chandauli
64. Ganjam 79. Mirzapur
65. Keonjhar 80. Sonebhadra
66 Koraput West Bengal
67. Malkangiri 81. Bankura
68. Mayurbhanj 82. Midnapore
69. Navrangpur 83. Purulia
Statement-lll
Rélease of Funds
(Rs. in crore)
State Modernisation of State Police Forces Security Related Expenditure Special
Infrastruc-
2002-03 2007-08 2008-09 2009-10 2002-03 2007-08 2008-09 2008-10 ture
to to Scheme*
2006-07 2006-07 2008-09
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 420.24 87.34 83.84 66.58 26.47 10.79 5.83 1.98 5.89
Biﬁar 148.67 16.24 41.57 7.77 7.23 2.30 5.22 2.77 16.05
Chhattisgarh 164.68 41.72 26.54 2.25 26.37 10.45 20.12 4.60 27.50
Jharkhand 131.30 50.95 69 86 3.63 25.71 17.24 23.50 4.99 23.80
Madhya Pradesh 216.52 57.68 40.37 26.47 6.05 1.70 4.00 0.11 2.93
Mabharashtra 395.66 78.87 75.86 22.19 10.05 4.62 4.72 0.67 3.40
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1 2 3 4 6 7 8 9 10
Orissa 138.80 45.80 42.54 12.92 12.16 13.09 371 - 1177
Uttar Pradesh 426.36 115.44 02.32 2.25 0.80 1.84 0.51 8.66
West Bengal 9847 4445  32.18 3.78 2.88 1.68 0.66 —
Total 2140.7 538.49 415.08 173.46 120.83 62.94 80.00 20.00 100.00°

*The scheme was introduced in 2008-09.

Targets for Agricultural Production

*69. SHRIBHISMA SHANKAR ALIAS KUSHAL TIWARI:
SHRIMATI BHAVANA PATIL GAWALL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has set any targets for
enhancing agricultural production for foodgrains like wheat,
paddy, jowar, bajra, ragi, pulses and other crops like cotton
and sugarcane;

{b) if so, the details thereof alongwith the targets set
for the said purpose during each of the last three years
and the current year, State-wise and item-wise;

(¢} the details of the steps taken to realise the above
production targets .and the achievement made during the
said period, State-wise;

(d) whether any slippages in achieving the above
targets and decline in agricultural productivity including
shrinking of cultivable area of such crops have been
observed during the said period; and

(e) if so, the reasons therefor and the remedial
measures being taken by the Government thereon?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) For enhancing
Agricultural Production for food grains, targets for crops like
Paddy, Wheat, Jowar, Bajra, Ragi, Pulses and other crops
like cotton and sugarcane are fixed every year. Strategies
for achieving these targets are finalized after discussions
with the States before each Crop season in National
Conferences for Kharif and Rabi Campaign.

(b)  The Statement-i to lil indicating crop-wise, state-
wise targets viz-a-viz achievement for the year 2006-07,
2007-08 and 2008-09 are enclosed. For the Year 2009-
10 targets were fixed as per statement-V. It is too early
to compute achievement for the year.

(c)  For increasing the production and productivity
of the Crops, various crops development programs are
being implementéd through the State Governments viz
Macro Management mode of Agriculture, Integrated
scheme on Oilseeds, Pulses, Maize and Oilvp.alrh
(ISOPOM), National Food Security Mission (NFSM),
Rashtriya Krishi Vikas Yojana (RKVY) and National
Horticulture Mission (NHM). Minimum Support Price was
increased for the food crops to give better income returns
to the farmers. -

(d) and (e) Overall targets fixed for the production of
food grains during the year 2007-08 and 2008-09 were
achieved in full in the first two years of Eleven Plan period.
The production of food grain crops during the year 2007-
08 was 230.78 million tonnes against the target of 221.50
million tonnes and during 2008-09, 233.88 miillion tonnes
of food grains were produced (as per the fourth estimate)
against the target of 230.00 million tonnes. There was
relatively less achievements due to biotic and abiotic
factors in case of pulses and coarse cereals, which are
essentially rainfed crops.

Intensive promotion of foodgrain crops including
pulses has been taken up in mission mode implementation
under National Food Security Mission (NFSM) with a
target of producing additional 10 million tonnes of rice,
8 million tonnes of wheat and 2 million tonnes of pulses
by 2011-12.
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Statement-|

Target and achievements of production of various Crops in respect of Major States during 2006-07

States Rice Wheat Jawar Bajra

Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv.
Andhra Pradesh 108.25 113.72 0.05 0.09 5.64 4.11 0.90 0.47
Assam 39.00 29.16 0.69 0.67
Bihar , 52.00 49.89 38.00 39.11 0.10 0.03 0.10 0.04
Chhattisgarh’ A 55.00 50.41 0.82 0.92 0.10 0.05
Gujarat | 12.00 13.90 19.89 30.00 2.15 1.03 13.54 10.19
Ha&ana 28.00 33.71 98.96 100.55 0.25 0.26 9.75 10.24
Himachalv Pradesh 1.26 1.24 7.51 5.02 -
Jammu and Kashmir 5.00 5.54 4.76 4.92 0.05 0.12
Jharkhand 22.85 29.68 1.50 1.29
Karnataka 35.00 34.46 1.88 2.05 156.37 13.12 3.41 1‘.87
Kerala 7.10 6.31 0.00 | 0.00
Madhya Pradesh 18.15 13.68 82.25 73.26 6'35 5.96 2.80 254
Maharashtra 25.70 25.69 18.63 16.31 37.46 37.72 - 1491 10.59
Orissa 72.10 68.25 0.00 0.06. 0.06 0.06 0.03 0.01
Punjab . 100.00 101.38 1589.75 145.96 0.10 0.06
Rajasthan . 1.50 1.70 62.55 70.56 3.00 3.68 25.20 34.21
Tamil Nadu 58.00 66.11 0.01 0.00 2.50 2.94 1.12 0.99
Uttar Pradesh 110.00 111.24 . 239.85 250.31 3.00 2.38 < 13.50 12.86
Uttarakhand 66.00 5.56 8.04 8.01
West Bengal 150.70 147.46 8.43 8.00
All India 967.60 914.09 753.47 757.09 76.10 71.51 85.50 84.24

*Lakh bales of 170 kgs. each
**Lakh bales of 180 kgs. each
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(Lakh Tonnes)

Ragi Pulses Foodgrains Sugarcane Cotton*
Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv.
1.03 ' 0.64 | 7.76 13.47 146.11 1 62.29 165.00 216.92 20.00 21.81
0.00 0.59 39.92 30.60 10.00 10.55 0.00 0.00
0.45 0.13 6.80 4.38 116.86 110.99 75.00 59.56 0.00 0.00
0.06 0.93 4.65 4.94 61.72 58.05 0.00 0.19 0.00 0.00
0.18 0.11 6.20 5.93. 61.54 64.99 100.00° 156.30 71.00 87.87
5.20 1.40 143.37 147.63 65.00 - 95.80 16.00 18.14
0.04 10.03 7.50 0.29 17.71 13.82 0.00 0.59 0.00 0.00
0.00 0.14 16.39 15.73 0.00 0.00 0.00 0.00
0.13. 0.11 0.00 2.58 25.95 36.87 0.00 1.42 0.06 0.00
18.47 8.16 7.50 8.53 105.46 95.99 225.00 286.70 8.00 6.10
0.00 0.08 7.15 6.40 0.00 410 0.00 0.00
32.00 32.03 159.52 137.47 20.00 28.06 6.00 8.29 |
1.89 1.23 21 '50, 23.04 126.39 12645 305.00 785.68 30.60 | 46.18 -
1.66 0.43 6.70 3.52 81.40 73.45 16.00 12.74 1.50 1.08
1.10 0.27 266.87 253.13 55.00 60.20 20.00 26.78
20.30 14_.81 133.06 142.03 0.00 6.30 8.00 7.47
1.82 1.48 3.70 2.91 70:36 82.63 230.00 411.24 30.00 2.21
26.45 19.75 415.76 41215 1330.00  1339.49 0.05 0.07
1.96 1.86 0.00 0.34 17.59 17.35 60.00 61.00 0.00 0.00
0.11 0.15 1.70 1.54 162.15 1569.75 10.00 12.67 0.03 0.15
27.90 159.00 140.54 2200.00 2172.82 2666.00  3549.81 211.18 226.15

14.44
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Statement-ll

Target and achievements of production of various Crops in respect of Major States during 2007-08

States - Rice Wheat Jawar Bajra

Targ. Achiv. Targ. Achiv. _ :Targ. Achiv. Targ. Achiv.

Andhra Pradesh 13 13324 0.05 0.08 8.05 47 1.09 0.92

Assam 39.4 33.19 069 071

Bihar 47 44.18 38.64 44.5 0.05 0.04 0.03 0.1

Chhattisgarh 51 54.27 0.52 0.99 0.05 0.05

Gujarat 12.5 14.74 1989  38.38 1.48 1.57 10.40 13.07

Haryana 31 36.13 9896  102.36 0.3 0.39 10.73 11.61

Himachal Pradesh 12 1.22 7.51 5.04

Jammu and Kashmir 5.5 5.61 4.76 | 4.96 0.01 -0.02

Jharkhand 18.5 33.36 15 1.4 0.01 0.003

Karnataka 40.85 37.17 1.88 2.61 12.24 18.19 2.66 3.56

Kerala 78 5.29 0 0 0.01 0.02

Madhya Pradesh 17 1462 8225  60.33 5.27 5.93 2.12 2.52

Maharashtra 272  29.96 1855  20.79 43.27 40.03 0.68 1127

Orissa 70.2 7541  0.06 0.09 0.06 0.06 0.03 0.02

Punjab 100 104.89 159.75 1572 0.04 0.04

Rajasthan 1.4 26 6255  71.25 3.50 3.95 35.28 42.23

Tamil Nadu 57.5 50.4 0.01 0 ' 2.00 2.48 1.12 0.86

Uttarakhand 10.1 178 239.85  256.79

Uttar Pradesh 64 593 804 814 3.57 1.73 15 1336 .

West Bengal 15352 1472 843 917

Al India 930  966.93 755 | 785.7 80 793 85 1997

*Lakh bales of 170 kgs. each
**Lakh bales of 180 kgs. each
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(in lakh tonnes)
Ragi Pulses Foodgrains Sugarcane Cotton*
Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv.
0.89 0.69 13.2 16.97 161.05 193.03 190 202.96 20 34.91
0.63 40.32 347 15 9.8 0 0
0.2 0.09 6 4.97 110.13 108.64 100 38.55 0 0
0.02 0.03 5.84 5.37 58.69 62.92 0] 0.28 0 0
0.18 0.18 54 7.43 56.3 82.06 120 151.9 85 82.76
22 1.02 1449 153.08 80 88.6 20 18.85
0.02 0.03 0 0.36 17.62 15.58 0 0.58 0 "0
0 0.15 161.91 15.72 0 0 0 0
0.11 0.06 0 3.02 23.07 41.64 0 1.5 0 0
17.13 14.97 10.5 12.65 109.26 121.86 250 262.4 8 7.78
0 0.08 7.32 5.4 0 2.18 0 0.02
36.85 24.54 161.45 120.71 25 31.8 6 8.65
1.30 1.24 21.25 30.24 130.02 151.92 290 884.37 40 70.15
1.15 0.47 38 3.84 76.03 81.43 20 10.96 1.5 1.25
0.7 0.23 286.41 268.15 70 66.9 27 23.55
14.3 15.53 140.52 160.59 0 5.94 8.5 8.62
1.84 1.76 4.2 1.85 60.96 65.82 250 380.71 3 2.01
1.96 1.79 244 15.77 18.00 17.96 1440 1246.65 0.05 0.07
0 05 413.37 420.95 90 76.86 0 0
0.11 0.15 2.1 1.48 165.38 160.5 10 12.72 . 0.04 0.13
.25 21.52 155 147.52 2215 2307.75 3100 3481.88 220 259
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States - Rice Wheat Jawar Bajra

Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv.
Andhra Pradesh 126.50 142.07 0.05 0.10 4.50 4.24 0.50 0.58
Assam 33.40 37.75 0.65 0.75
Bihar 42.50 56.69 40.00 43.96 0.05 0.03 0.03 0.03
Chhattisgarh 53.00 43.92 0.52 0.93 0.05 0.07
Guijarat 15.20 12.90 38.00 28.97 1.50 1.92 6.50 8.80
Haryana 40.00 32.98 103.00 105.93 0.50 0.41 12.50 10.79
Himachal Pradesh 1.20 1.19 6.10 6.05
Jammu and Kashmir 5.50 5.63 4.80 4.80 0.06 0.17
Jharkhand 31.00 33.05 1.30 1.41
Karnataka -36.00 35.90 2.40 2.41 13.0Q 16.11 1.10 1.86
Kerala 6.15 5.89 0.00 0.00
Madhya Pradesh 13.50 15.60 67.00 65.22 6.05 5.61 212 2.41
Maharashtra 29.50 23.11 21.00 14.71 42.75 36.71 9.88 6.86
Orissa 69.00 67.62 0.10 0.08 0.03 0.02
Punjab 105.00 110.00 157.00 157.53 0.10 0.05
_Rajasthan 1.80 2.41 71.00 69.99 4.50 3.33 54.20 42.83
Tamil Nadu 63.00 52.01 0.00 0.00 4.40 2.57 1.12 0.88
Uttar Pradésh 125.00 130.74 255.00 285.54 2.00 1.95 11.50 13.02
Uttarakhand 6.25 5.80 .8.00 8.56
West Bengal 156.00 155.54 8.30 7.98
All india 970.00 921.54 785.00 805.83 80.00 73.12 100.00 98.35

*Lakh bales of 170 kgs. each
" **Lakh bales of 180 kgs. each
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(in Lakh Tonnes)

Ragi Pulses Foodgrains Sugarcane Cotton”
Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv. Targ. Achiv.
0.80 0.52 14.20 14.54 220.00 153.22 32.00 35.72

0.66 0.82 5.00 8.97 0.00 0.01
0.10 0.09 6.00 4.76 . 120.00 47.83 0.00 6.00
5.30 5.06 5.00 0.25 0.00 0.00
0.20 0.02 6.05 6.68 185.00 152.80 90.00 76.16
1.70 1.93 100.00 56.63 20.00 18.58
0.50 0.03 0.20 0.37 0.00 0.53 0.00 | 0.00
0.30 0.14 0.00 0.00 0.00 0.00
0.15 0.06 1.65 2.84 0.00 1.50 0.00 0.00
17.00 13.90 10.70 9.66 270.0( 231.57 5.00 9.12
0.20 0.04 0.00 2.56 0.00 0.02
34.20 36.77 35.00 2.98 9.25 8.56
1.30 1.22 22.00 17.10 610.00 508.13 62.00 49.43 |
0.60 0.41 3.45 3.81 10.00 6.46 1.50 1.47
0.70 0.34 70.00 46.70 27.00 22.85
15.10 17.14 0.00 414 9.00 7.26
2.00 2.02 4.70 2.04 410.00 322.20 3.00 . 2.05
24.00 19.38 1260.00 1090.48 0.00 0.01
2.25 1.93 0.32 0.39 75.00 55.32 0.00 0.00
0.20 0.15 2.10 1.75 10.00 14.05 0.00 0.24

25.00 20.61 155.00 146.63 3400.00 2712.54 260.00 231.56
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Statement-IV

State-wise and Crop-wise Target of Production of Crops for the year 2009-10
(in lakh tonnes)

Sl Name of the Rice Wheat Jawar Bajra Ragi Pulses Foodgrains
No. State |

1. Andhra Pradesh 132.00 0.08 4.50 0.60 0.80 14.80 186.35 .
2.  Assam 36.40 0.75 0.66 38.00
3. Bihar 42.50 44.50 0.05 0.03 0.10 7.20 112.95
4.  Chhattisgarh 53.00 0.9 0.05 » 495 60.95
5. Gujarat 156.20 38.00 1.50 9.00 0.20 5.95 78.55
6. .Haryana 36.00 104.00 0.50 11.00 1.65 156.25
7. Himacha! Pradesh 1.20 6.10 0.05 0.20 15.18
8. Jammu and Kashmir  5.50 4.80 0.06 0.30 16.86
9. Jharkhand 34.20 1.30 0.15 1.15 42.03
10. Karnataka 54.00 2.60 13.00 2.12 17.00 11.15 131.84
11.  Kerala 6.15 0.70 6.85
12. Madhya ‘Pradesh 14.90 63.00 6.05 2;41 35.75 1356.51
13. Maharashtra 31.00 21.00 42.75 9.88 1.30 24.85 149.26
14. Orissa 67.00 0.10 0.03 0.60 4.05 73.52
15. | Punjab 105.00 155.00 0.10 0.70 267.90
16. Rajasthan . 241 71.00 4.50 50.20 16.95 17416
17.  Tamil Nadu 66.00 4.40 1.1 2.00 4.80 89.91
18. Uttarakhand 6.13 8.00 2.25 0.33 18.86
19. Uttar Pradesh 128.00 260.00 2.00 13.10 25.80 448.28
20. West Bengal 169.00 8.15 0.20 2.10 173.25

Ail India 1005.00 790.00 80.00 100.00 25.00 165.00 2391.00
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. State-wise and Crop-wise Target of Production of
Crops for the year 2009-10

(in Lakh tonnes)

AGRAHAYANA 3, 1931 (Saka)

Sl. Name of the Cotton* Sugarcane
No. State
1.  Andhra Pradesh 35 180.00
2.  Assam 12.00
3. Bihar 70.00
4.  Gujarat 94.00 160.00
5. Haryana 20.00 95.00
6. Karnataka 9.00 270.00
7. Madhya Pradesh 9.00 . 35.00
8. Maharashtra 55.60 660.00
9.  Orissa 1.50 12.00
10. Punjab 24.50 70.00
11. Rajasthan 8.00
12, Tamil Nadu 2.00 400.00
13. Uttarakhand » 75.00
14. Uttar Pradesh 1330.00
15. West Bengal 16.00
16. Others 1.50 15.00
260.00 3400.00

All India

*Lakh bales of 170 kgs. each
Rise in -Prices of Essential VCommodities

*70. SHRI UMASHANKAR SINGH:
SHRI P.L. FUNIA:

to Questions 74

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the prices of essential commodities
including foodgrains, pulses, edible oil, vegetables, milk
etc., are on the rise despite the remedial steps taken by
the Government;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has formulated any
fresh action plan to improve availability and control the
prices of essential commodities;

(d) if so, the details thereof and the action taken
thereon including punitive action against black-marketeers,
hoarders and speculators;

(e) whether steps are being taken to strengthen the
Price Monitoring Cell and vest it with more powers to
control price rise; and

(f) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHR! SHARAD PAWAR) (a) and (b)
Government is aware of increasing trend in prices of
essential commodities and has taken series of steps to
check the increase in prices by taking effective measures
such as augmenting domestic supplies of rice, wheat,
pulses and edible oils throdgh imports at zero/reduced
rates of duty and ban on exports. All these measu'res have
had a moderating influence on the rise in prices of essential
commodities.

Over the year, rise in price of pulses, sugar, are
witnessed mainly due to inadequate supplies in relation to
demand. Vegetable prices tend to fluctuate depending on
the availability and seasonal factors. Rice, wheat, milk
prices have remained more or less stable. Prices of edible
oils monitored by this Department such as groundnut oil,
mustard oil have declined over the past one year. Retail
Prices of essential commodities at Delhi during the last one
year is given in table below:
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Commodity Price as 1 Week 1 Month 3 Month 6 Month 1 Year

on Back Back Back Back Back

19.11.09 12.11.09 19.10.09 19.08.09 19.05.09 19.11.08
Rice 22 22 23 20 20 22
Wheat 15 15 13 13 14 13
Atta 17 18 15 14.5 156 14
Gram Dal 40 40 38 39 34 38
Tur Dal 90 90 82 85 60 50
Urad Dal 77 77 63 60.5 56 47
Moong Dal 82 81 67 60.5 57 47
Masoor Dal 70 72 71 69 58 60
Sugar 38 38 32 30 27 20
Mikk@ 22 22 21 21 21 21
Groundnut Oil 11 101 101 110 109 111
Mustard Oil 66 - 63 - 61 70 71 78
Vanaspati 56 51 51 59 56 - 60
Tea Loose 155 155 154 145 146 140
Salt Pack | 12 12 12 12 12 11
Potato 21 23 245 17.5 11 11.5
Onion 23 24 26 14 11 18

Note:*- refined @ per litre Source :

(c) and (d) The Government has taken a number of
steps of control the price rise and to soften the impact
of price rise on consumers. Government measures are

given in the enclosed statement.

(e) Price Monitoring Cell (PMC) set up under
Department of Consumer Affairs is not mandated to control/
check the rise in prices of essential commodities. The Price
Monitoring Cell (PMC) is entrusted, inter-alia, with the task

State Civil Supplies Department

of monitoring of the prices and availability position of 17
essential commodities in the country viz., rice, wheat, atta,
gram dal, tur/arhar dal, moong dal, urad dal, masoor dal,
tea, milk, sugar, vanaspati, mustard oil, groundnut oil,
potato, onion and salt, and other matters concerning price
scenario based on the information received from the State
Food and Civil Supplies Departments. Information on Retail
Prices is received on daily basis from 27 centres of the
country. Similarly, information on Wholesale Prices is
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received frqm 37 centres of the country on weekly basis.

Besides, the situation of prices of essential commodities
is regularly monitored at High Level Meetings in the

Government. The decisions taken in these meetings are

implemented by the concerned - Ministries/Department

which are charged with the responsibility of the subject

matter of the decision. PMC monitors the action taken on

those decisions and give feed back to the Government.

No need is felt to vest PMC with more direct power in
this regard.

(f)

Does not arise.

Statement

Measures taken by Government to control Prices of

essential commaodities.

1. Fiscal Measures

i)

(ii)

(iii)

(iv)

(v)

Reduced import duties to zero-for sugar, rice,
wheat, pulses, edible oils (crude) and maize;

Reduced import duties on refined and hydroge-
nated oils and vegetable oils to 7.5%

Allowed import of raw sugar at zero duty under
0O.G.L. upto 1.8.2009 by sugar mills (notified on
17.4.2009). This has since been extended up to
31.3.2010.

Allowed import of raw sugar at zero duty under
O.G.L. upto 1.8.2009 by sugar mills (notified on
17.4.2009). This has since been extended up to
31.3.2010 (notified on 17.4.2009). Furthermore,
import of raw sugar has been opened to private
trade up to 31.3.2010 for being processed by
domestic factories on job basis (notified on
31.7.2009).

Allowed import of white/refined sugar by STC/
MMTC/PEC and NAFED up to 1 million tons by
01.08.2009 under O.G.L. at zero duty (notified
on 17.4.2009). This has since been extended up
to 31.11.2010. Furthermore, the duty free import
of white/refined sugar under OGL has been
opened to .other Central/State Government

AGRAHAYANA 3, 1931 (Saka)

(vi)

to Questions 78

agencies and to private trade in addition to
existing designated agencies.

Removed levy obligation in respect of imported
raw sugar and white/refined sugar.

Administrative Measures

(vii)

(viii)

(ix)

(x)

{xi)

(xii)

(xii)

(xiv)

(xv)

(xvi)

-

Banned export of non-basmati rice, edible oils
and pulses (except kabuli chana).

Effected no changes in Tariff Rate Values of
edible oils;

Impoéed stock limit orders in the case of paddy,
rice, pulses, sugar, edible oils and edible
oilseeds upto 31.9.2010;

Using Minimum Export Price (MEP) to regulate
exports of onion (averaging at $445 per tonne

for October 2009) and basmati rice ($900 PMT);

Maintaining the Central Issue Price (CIP) for rice
(at Rs 5.65 per kg for BPL and Rs 3 per kg.
for AAY) and wheat (at Rs 4.15 per kg for BPL
and Rs 2 per kg for AAY) over the last five years;

Futures trading in Rice, urad and Tur suspended
by the Forward Market Commission in the year
2007-08 and continues during 2009-10. Futures
trading in sugar was suspended w.e.f. 27.5.2009
upto 31st December, 2009.

Distribution of imported edible oils to States/UTs
at a subsidy of Rs. 15/kg.

To augment availability of pulses, permitted the
Public Sector Undertakings (namely, STC,
MMTC, and PEC) and NAFED to import and sell
pulses under a scheme and the losses, if any,
up to 15% are reimbursed by the Government.

Distribution of imported pulses through PDS at
a subsidy of Rs.10 per kg to State Governments.

Permitted sugar factories to sell processed raw
sugar in the domestic market and fulfit export
obligation on ton to ton. basis.
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(xvii) Increased quota of levy sugar to 20% with effect
from 1.10.2009.

(xviii) For the month of Nov, 2009, a quantity of 15.00
lakh tons of non levy sugar has been made
available which includes 10.50 lakh tons of
normal non-levy sugar and 1.45 lakh tons’ of
refined raw sugar imported by sugar mills. The
estimated availability out of imported white/
refined sugar is about 1.50 lac ton. Besides, the
validity period of Oct. 2009 non-levy quota has
since been extended for the first fortnight up to
25.10.2009 and for the second fortnight
upto 10.11.2009, it is expected about 1.55 lakh
ton of sugar would be spill over quota of
Oct. 09.

(xix) 30 lakh tonnes of tonnes of rice is estimated for
release under OMSS (D) scheme for September
to December 2009. Allocation of 10 lakh tonnes
of wheat and 5 lakh tonnes of rice to State
Governments has been made. In addition 5 lakh
tonnes of wheat for sale by FCI to bulk
consumers through tenders has been made. The
wheat and rice allocated to the States is to be
distributed through Corporations/Cooperatives/
Federations/Self-helped groups or any other
Government or semi-Government organizations
of States/UTs. The State Governments are also
allowed to seli wheat to small processors of
wheat like chakkies, bakeries.

(xx) Convened meetings with the State Food
Ministers and Chief Secretaries to intensify the
efforts to contain price rise.

" (xxi) Experimenting with popularization of Yellow peas
through sale in the Retail Outlets of NAFED,
Kendriya Bhandar, NCCF and Mother Dairy in
Dethi.

(xxii) Video Conferencing by the Secretary, Depart-
ment of Consumer Affairs and Secretary,

Department of Food with the State Governments.
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(xxiii) Steps have been to discourage storage of
imported pulses and Sugar in the port area for
long duration.

Action Taken thereon including Punitive Action
against Blackmarketeers, Hoarders and Specula-
tors -

‘Power have been vested with State Governments for

taking action under the provisions of Essential
Commodities Act, 1955 and Prevention of
Blackmarketing and Maintenance of Supplies of
Essential Commodities Act, 1980. To enable the Staté
Governments/UT Administrations to continue to take
effective action for undertaking de-hoarding operations
under the Essential Commodities Act, 1955, it was
decided to enable State Governments to impose
restrictions like stockholding limits by keeping in
abeyance some provisions of the Central Order dated
15.02.2002 in respect of pulses, edible oils, edible
oilseeds, rice, paddy and sugar. The commodity wheat
which had also been included in the above list has
been removed w.e.f. 01.04.2009. Further, in respect
of sugar, the Central Government have also issued
Orders providing for Stock-holding/turnover limits

which are as follows:
Stockholding: (i) in Kolkata and extended area -

(a) recognized dealers who import sugar from
outside West Bengal - 10,000 quintals;

(b)  other recognized dealers - 2000 quintals;
(i) in other places - 2000 quintls.

Turnover : No dealer can hold the stock of sugar for
a period exceeding 30 days from the date of receipt
by him of such stock.

The details of the raid conducted, value of goods
confiscated and persons booked for violation of rules
during the year 2009 (updated upto 31.10.2009 as
reported by State Governments/UT Administrations are

as under:
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Year No. of No. of No. of No. of Value of
raids Persons Persons Persons goods
arrested prosecuted convicted confiscated
(Rs. in Lakhs)
2009 (upto 31.10.2009) 111367 5516 2982 42 2634.66

(Updated as on
04.11.2009)

The State Governments/UT Administrations are em-
powered to detain such persons under the Prevention of
Blackmarketing and Maintenance Supplies of Essential
Commodities Act, 1980, whose activities are found to be
prejudicial to the maintenance of supplies of commodities
essential to the community. The State Governments/UT
Administrations are required to furnish the reports to the
Central Government of the detentions made under the Act
by them. Details of detention orders under the Prevention
of Blackmarketing and Maintenance of Supplies of
Essential Commodities Act, 1980, as reported to the
Central Government by the State Governments/UT
Administrations during the period from 1.1.2009 to
31.10.2009 are given below:-

Sl.  Name of the State Gowt. During 2009
No. (Upto 31.10.2009)
1. Gujarat 18
2. Tamil Nadu 104
3. Orissa 02
4. Maharashtra 02

Total 126

(B) Medium Term Measures :

in the medium term, Government has taken initiatives
such as the National Food Security Mission (NFSM),
Rashtriya Krishi Vikas Yoajna (RKVY) to improve
production and productivity in agriculture.

[English]
Suicide by Farmers

*71. SHRI BHAKTA CHARAN DAS:
SHRIMATI SHRUTI CHOUDHRY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether incidents of suicide by the farmers
continue to occur in the country including Maharashtra and
Orissa; ' ’

(b) if so, the details thereof and the reasons
therefor;

(c) the steps taken by the Government to prevent
suicides by the farmers; '

(d) whether the Government has provided financial
assistance/funds to the States to address the problem of
farmers;

(e) if so, the details thereof, State-wise; and
(i if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) to (f) The incidents
of suicide by farmers have been mainly reported from the
States of Andhra Pradesh, Karnataka, Maharashtra and
Kerala and stray cases of farmers' suicide have been
reported from the State of Gujarat, Punjab and Tamil Nadu.
A Statement indicating State-wise number of suicides as
intimated by the State Governments is enclosed as
Statement-l. As reported by the State Governments and
revealed in some studies conducted earlier, the causes for
suicides by farmers are manifold including personal and
other reasons. However, some suicides out of the total
number of suicides have been attributed to crop failure,
indebtedness, drought and socio-economic reasons.

The Government of India approved in the year 2006
a rehabilitation package of Rs. 16978.69 crore for 31
suicide prone Districts in the four States of Andhra
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Pradesh, Maharashtra, Karnataka and Kerala. The package
is being implemented over a period of 3 years and includes
both immediate and medium term measures with an aim
of establishing a sustainable and viable farming and
livelihood support system"'(hrough debt relief to farmers,
improved supply of institutional credit, crop centric
approach to agriculture, assured irrigation facilities,
watershed management, better extension and farming
support services and subsidiary income opportunities
through horticulture, livestock, dairying, fisheries etc.

It has been decided by the Government to extend the
period of implementation of the non credit components of
the package by 2 more years i.e. 30th September, 2011.
Need based additional funds will be provided to the States
during the extended period of 2 years. An amount of
Rs. 16953.04 crore (i.e. 99.8% of total package cost) has
been released by Cenire/State Governments and Banks in
4 States up to 30th September, 2009. The State-wise break-
up is given below:—

(Rs. in crore)

State Amt. approved Amt. released/utilized
under Rehabilitation upto 30.9.2009
package

Maharashtra 1 3873.26 4197.26

Karnataka 2689.64 3264.02

Kerala 765.24 369.57

Andhra Pradesh 9650.55 9122.19
16953.04

Total 16978.69

In addition to the Rehabilitation Package being
implemented in 31 districts, the ‘Government of India
implemented a Debt waiver and Debt Relief scheme, 2008
in all districts of the country. As per provisional figures, a
total of 3.01 crores small and marginal farmers and 0.67
crore other farmers have benefitted from the scheme
involving debt waiver and debt relief to the tune of
Rs. 65,318.33 crores, as their line of credit has been
declogged due to clearing off of their principal and interest
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liabilities. The State-wise break-up is given in the enclosed
Statement-il. Besides, for revitalization of agriculture sector,
a number of plan schemes and programmes are under
implementation across the country which include National
Food Security Mission to improve production and
productivity of foodgrains, Rashtriya Krishi Vikas Yojana

~ with an objective to incentivise the States so as to increase

public investment in agriculture and allied sectors in a
decentralized manner, National Horticulture Mission, Macro
Management of Agriculture, Integrated Nutrient and Pest
Management and Support to Agriculture Extension
Services etc. For these schemes an amount of Rs. 11307
crore has been approved for the year 2009-10 of which
Rs. 5855.30 crore has already been released.

" The National Policy for Farmers, 2007 has also definite
provisions to improve economic viability of farming.

Statement-l

Number of suicides by farmers on account of
agrarian reasons as per reports received
from the State Governments

" Period

Sl.  Name of the No. of suicides

No. State by farmers

1 2 3 . 4

1. Andhra Pradesh 2007 490
2008 390
2009 77
(upto 16.11.09)

2. Karnataka 2006-07 176
2007-08 182
2008-09 143
2009-10 14
(upto 31.08.09)

3. Maharashtra 2007 590
2008 627
2009 259

(upto 15.11.09)
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1 2 3 4 1 2 3 4
4. Kerala 2007 68 17. Manipur 19.11.2009 Nil
2008 22 18. Meghalaya 31.07.2009 Nil
2009 02 19. Madhya Pradesh 28.2.2008 Nil
(upto 31.08.09) 20. Mizoram 23.07.2009 Nil -
Tami
5 Tamil Nadu 2007 01 21. Nagaland 23.11.2009 Nil
2008 01 22. Orissa* 23.11.2009 Nil*
2009 Ni 23. Rajasthan 4.12.2007 Nil
upto 31.10.09
(up ) 24. Sikkim 12.10.2009 Nil
6. Punjab 2007 24 )
25. Tripura 25.3.2008 Nil
2008 10
26. Uttar Pradesh 20.11.2009 Ni}
2009 1
27. Uttarakhand 8.5.2008 Nil
(upto 30.06.2009)
28. W 10. il
7. Guiarat 2007 04 est Bengal 31.10.2009 N
2008 01 29. Admn. of Andaman and  26.10.2007 Nil
Nicobar
2009 o2@
(upto 31.05.09) 30. Government of NCT of  28.9.2007 Nil
Delhi
Sl.  Name of the Date of Report No. of .
o 31. Admn. of Daman and 15.07.2009 Nil
No. State suicides
Diu
1 2 3 4
32. Admn. of Dadra and 1.7.2008 Nil
8. Assam 12.12.2007 Nil Nagar Haveli
9. Arunachal Pradesh  Not Received NA 33. Admn. of Lakshadweep  19.11.2007 Nil
10. Bihar 14.5.2008 Nil 34. Admn. of Puduchérry 23.11.2009 Nil
11. Chhattisgarh 31.07.2009 Nil 35. Admn. of Chandigarh 23.09.2009 Nil
12. Goa 31.10.2009 Nil *23 cases of alleged suicide by farmers have been reported
, in Orissa, but the State Government has not been able
13. Haryana 16.11.2009 Nil ‘
to ascertain so far whether anyone or more out of these
14, Himachal Pradesh ~ 16.11.2007 Nil alleged suicides have been caused due to agrarian
. . , L i
15. Jammu and Kashmir  18.11.2009 Nil distress. However, investigations by the State Police are
going in this regard.
16. Jharkhand 25.4.2008 Nil

@Being re-verified by the Agriculture Department, Gujarat.
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(Rs. in crore)

Name of the State Total Farmers covered Total eligible
SF/MF OF TOTAL Waiver/Relief
1 2 3 4 5
Andhra Pradesh 6646198 1109029 7755227 11353.71
Assam 319546 18146 337692 405.51
Arunachal Pradesh 10775 1241 12016 20.47
Bihar 1662971 94548 1757519 3158.90
Chhattisgarh 493828 201119 694947 701.28
Delhi 1324 388 1712 7.36
Guijarat 576137 410605 986742 2395.32
Goa 1592 768 2360 5.58
Haryana 527490 357612 885102 2648.73
Himachal Pradesh 114997 4794 119791 273.82
Jammu and Kashmir 47449 308t 50530 97.06 .-,
Jharkhand 639187 27239 666426 759.60
Karnataka 1171983 555360 1727343 4020.29
Kerala 1390546 40192 1430738 2962.97
Madhya Pradesh 1715624 659202 2374826 4203.25
Maharashtra 3023000 1225000 4248000 8951.33
Meghalaya 40885 2129 43014 77.94
Mizoram 18699 1641 20340 34.22
Manipur 56670 1393 58063 57.49
Nagaland 12623 2290 14913 22.39
Ovlssa 2377022 135935 2512957 3277.75
Punjab 227416 193862 421278 1222.91
Rajasthan 1111821 732765 1844586 3795.78
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o _—”—_1— 2.\ 4 5
Sikkim 7140 7791 | , 13'3'9
Tamil Nadu 1427280 328206 1755486 3365.39
Tripura 60502 61603 : 97.09 l.
Uttar Pradesh 4794348 621693 5416041 9095.11
Uttarakhand 154962 18733 . 173695 317.85
West Bengal 1445743 16590 1462333 1882.27
Andaman and Nicobar 1537 2495 ‘ 1.96
Islands

Chandigarh 148 227 1.35
Dadra and Nagar Haveli 351 488 0.69
Daman and Diu 65 103 0.15
Lékshadweep , ‘ 130 132 0.25
Puducherry 26247 5055 31 C;102 59.37
Total 30106236 6771582 36877818 65318.33

Losses due to Flood

*72. SHRI EKNATH MAHADEO GAIKWAD:
SHRI M. SREENIVASULU REDDY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(@) whether floods due to heavy rains have affected
many States of the country including Andhra Pradesh and
Karnataka;

(b) if so, the details of loss of lives, livestock and
property including crops during the year 2009, State-

wise;

(c) whether the flood affected States have urged the
Union Government to declare the devastating flood as a
National Calamity;

(d) if so, the reaction of the Government thereto;

(e) whether any central team has visited the flood

affected States;

() if so, the details of the findings of the said team,

and

(g) the details of assistance sought by the flood
affected States and assistance provided/sanctioned thereon

during the said period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN) : (a) to (9) Twent); States including
Andhra Pradesh and Karnataka have reported damage due
o floods, heavy rains etc. of varying magnitude during
2009-10. A statement-| indicating the State-wise details of
loss of lives, livestock and damage to crops and hquses,
as reported by the affected States, is enclosed.

2. States of West Bengal, Karnataka and Andhra Pradesh
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have requested for declaring the cyclone/floods in their
State as National Calamity. Financial assistance in the
wake of natural calamity is provided under the Schemes
of Calamity Relief Fund (CRF)/National Calamity Contin-
gency Fund (NCCF). A CRF has been constituted for each
State, corpus of which is shared between the Government
of India and the State Government in the ratio of 75:25.
In case of a calamity of severe nature, when resources
in the CRF account are inadequate, additional assistance
is considered from the NCCF, which is 100% funded by
the Government of india. In such cases the support to the
concerned State Government is provided at National level

NOVEMBER 24, 2009
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in the form of logistic and financial support to supplement
their efforts to meet the situation effectively. The Scheme
for CRF/NCCF does not contemplate declaration of any

natural calamity as a "National Calamity".

3. In addition, Government of india had also provided
requisite logistic support to the affected States in terms
of deployment of Army, National Disaster Response Force
etc. for rescue and relief operations. Details of assistance
sought by the flood affected States, visit of Central Teams
and assistance approved by the Government from NCCF
are given in the enclosed Statement-Ii.

Statement-|

State-wise details of damage due to heavy rains/flash floods/floods/landslide during the year 2009

{Provisional)
Sl. State/UT No. of human No. of cattle No. of houses Cropped area
No. lives lost heads lost damaged affected (lakh
hectares)
1 2 3 5 6
1. Andhra Pradesh 108 44132 213748 2.82
2.  Assam 08 12 240 0.298
3. Biha 63 02 6050 Neg.
4. Chhatlisg‘arh 05 03 1321 -
5. Goa 03 265 1053 0.034
6. Gujarat 94 456 12641 0.029
7. Haryana 09 16 2216 0.083
8. Himachal Pradesh 25 104 2670
9. Karnataka 396 9043 665877 24.22
10. Kerala 142 177 22744 0.39
11, Madhya Pradesh 56 148 11356 -
12. Maharashtra 38 - - -
13. Orissa - : 56 - 12547 1.31




93 Written Answers AGRAHAYANA 3, 1931 (Saka) to Questions 94

1 2 3 4 5 6
14. Punjab 08 - 72 0.06
15. Rajasthan 48 3509 221 -
16. Sikkim 01 - - -
17. Tamil Nadu 19 32 1106 -
18. Uttar Pradesh 254 101 2893 4.61
19. Uttarakhand 87 362 412 -
20. West Bengal 137 38744 318786 4.47
Total 1557 97106 1275953 v 38.324
(12.76 lakh)

Figures taken from situation report of MHA.
Figures taken from Memorandum of State Government

Statement-ll

Details of assistance sought by the flood affected States, visit of Central Teams and assistance
approved by the Government of India from NCCF during the year 2009-10.

. State Assistance Visit of Central Status of approval of funds from NCCF
sought Team
(Rs. in crore)

1 2 3 4
West Bengal (AILA cyclone of 1743.14 6th to 9th Rs. 516.859 crore from NCCF subject to the
March/April, 2009) June 2009 adjustment of 75% of the balance available in the

CRF account for instant calamity.

Kerala-(floods of 2009) 312.13 2nd to 6th o Rs. 61.36 crore from NCCF subject to the
August 200 adjustment of 75% of the balance available
in the CRF account for instant .calamity.

e Rs. 1.85 crore from Special Component of
ARWSP for repair of damaged drinking water
supply works.

Karnataka first memorandum 317.07 30th August to e Rs. 44.33 crore has been approved from
(floods of July 2009) 2nd September NCCF subject to the adjustment of 75% of
2009 the balance available in the CRF account for

instant calamity.
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Goa (floods of September- 130.56
October 2009)

Andhra Pradesh (floods of 11609.25
September-October 2009)

Karnataka — second memorandum 7195.12

(floods of September-October 2009)

15th to 17th
October 2009

26th to 29th
October 2009

20th to 25th
October 2009

e Rs. 0.66 crore has been approved from
Special Component of Accelerated Rural
Water Supply Programme (ARWSP) for repair
of damaged drinking water supply works.

As per the procedure, the report of the Central
Team will be placed first before the IMG and
thereafter High Level Committee (HLC) for
approval of funds from NCCF

As per the procedure, the report of the Central
Team will be placed first before the Inter
Ministerial Group (IMG) and thereafter High Level
Committee (HLC) for approval of funds from
NCCF.

In pursuance of announcement made by Hon.
Prime Minister of Rs. 1000 crore, Government of
India released, on an 'on account' basis, an amount
of Rs. 500 crore from NCCF to Government of
Andhra Pradesh. Remaining amount of Rs. 500.00
crore will be released shortly.

As per the procedure, the report of the Central
Team will be placed first before the IMG and
thereafter High Level Committee (HLC) for
approval of funds from NCCF.

In pursuance of announcement made by Hon.
Prime Minister of Rs. 1000 crore, Government of
india released, on an 'on account basis, an
amount of Rs. 500 crore from NCCF to
Government of Karnataka. Remaining amount of
Rs. 500.00 crore wili be released shortly.

Nehru Yuva Kendra Sangathan

*73. SHR! KODIKKUNNIL SURESH: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to make
Nehru Yuva Kendra Sangathan {(NYKS) functional in all the

districts of the country;

(b) if so, the details thereof;

(c) whether steps were taken to recruit district youth

co-ordinators in all the States;
(d) if so, the details thereof;

(e) whether the Government has constituted
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advisory Committees at State level for monitoring the NYKS 1 2 3 4
at State level; and
3. Haryana 3 10.  Panchkula
() if so, the details thereof?
_ 11. Fatehabad
THE MINISTER OF YOUTH AFFAIRS AND SPORTS .
(DR. M.S. GILL): (a) and (b) Yes Sir. The Govemment 12 Jhajjar
proposes to open 122 new Nehru Yuva Kendras in the 4. Delhi 6 13.  North
uncovered districts of 23 States and Union Territories, '
State-wise details of which are given in the enclosed 4. North East
Statement-!. 15. New Delhi
(c) and (d) Yes Sir. Steps have been taken to recruit 16. Central
Distri'ct Youth Coordinators on deputation basis. Ali the
State Governments where vacancies to the post of Youth 17. South West
Coordinators exist have been requested to sponsor officers 18. East
on deputation basis for the post. .
5. Rajasthan 2 19. Hanumangarh
(e) and (f) Yes, Sir. State Level Advisory Committees
have been Constituted in all the States of the country for 20. Karauli
monitoring the activities of NYKS. The composition of the 6. Uttar Pradesh 16 21. Jyotiba Phule Nagar
State Level Advisory Committees is given in the enclosed
Statement-Il. ' 22. Baghpat
Statement-1 23. Gautam Budh Nagar
List of Districts without NYKs 24. Hathras
* 25. Kannauj
Si.  State No. of District Name
No. Districts 26. Mahoba
1 2 3 4 27. Chitrakoot
1. Punjab 5 1. Nawanshahr 28. Kaushambi
2. Moga 29.- Ambedkar Nagar
3. . Muktsar 30. Shravasti
4.  SAS Nagar 31. Balrampur
5. Barnala 32. Sant Kabir Nagar
2. Uttarakhand 4 6. Rudraprayag 33. Kushingar
7. Bageshwar 34. Chandauli
8. Champawat 35. Sant Ravidas Nagar
36. Auraiya

9. Udhamsingh Nagar
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1 2 3 4 1 2 3 4
7. Bihar 4 37.  Sheohar 13. Meghalaya 2 62. South Garo Hills
(Baghmara)
38. - Lakhisarai
63. Ri Bhoi
39.  Sheikhpur
14. West Bengal 1 64. Dakshin Dinajpur
40. Arwal
15. Jharkhand 6 65. Kodarma
8. Arunachal 10 41. Tawang
Pradesh 66. Pakaur
42.  West Kameng 67. Jantara
43. East Kameng 68. Lathar
44. Papum Pare 69. SaraiKela
45. East Siang 70.  Sindega
46. Upper Siang 16. Orissa 14 71. Bargarh
47. Dibang Valley 72.  Jharsuguda
48. Changlang 73.  Debagarh
_ | 74.  Bhadrak
49. Tirap
75. Jajapur
50. Karung Kaise
76.  Angul
9. Nagaland 4 51.  Dimapur
77. Nayagarh
52. Peren
78. Gajapati
53. Kiphire
79. Boudha
54.  lLongling
80. Sonapur
10. Manipur 1 55. Imphal East
81. Rayagada
1. Mi 5 56. Mamit
1. Mizoram ! 82. Nabarangapur
57.  Kolasib 83. Malkangiri
58.  Champhai 84. Jagsinghpur
59.  Serchhip 17. Chhattisgarh 8 85. Koriya
60. Lawngtlai 86. Kawardha
12. Tripura 1 61. Dhalai 87. Dhamtari




101 Written Answers

AGRAHAYANA 3, 1931 (Saka)

to Questions 102

1 2 4 1 2 4
88.  Dantewada 115. Dakshina Kannada
89. Korba (Devengere)
. Ch i
90. Jashpur Nagar 116. Chamarajanagar
91.  Mahasamund 7. Udipi
92.  Jagdalpur 22. Tamil Nadu 118. Ariyalpur
(Krishnagiri}
18 Madhya 93. Umaria )
Pradesh 23. Assam 119. Chirang
94.  Neemuch 120. Udalgiri
5. Sheopur 121. Baksha
96.  Barwani 122.  Kamrup Metropolition
97.  Dindori Note:- This list does not include new Districts created by
98. Ashoka Nagar bifurcation of existing districts after 29.2.2008.
99. Anoop Pur Statement-il
100. Burhanpur The Composition of State Advisory Committee
on Youth Programmes (SACYP)
19. Gujarat 101. Patan
102. Porbandar Sl. Designation
No.
103. Anand 1 5
104. Dahod
1. In-charge Minister of Youth Affairs  Chairperson
105. Narmada and Sports of the State
106. Navsari 28& Member of Parliament/MLA/MLCs  Hon'ble
20. Maharashtra 107. Nandurbar (To be nominated by Hon'ble Members
Minister cum — Chairperson,
108. Gondiya NYKS)
108. Hingoli 4 & Renowned Social Worker, Women  Hon'ble
110, Washim Activist, Sports Persons. (To be Members
nominated by DG, NYKS
21. Karnataka 111. Bagaikot
6.  Zonal Director/Regional Coordinator ~ Member
112. Koppal Secretary
113. Gadag 7. Director, Youth Services and Sports  Member
114. Haveri 8. Director, Rural Development Member
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9. Director, Health and Family Welfare Member
10. Director, Social Welfare Member
11. Director, Culture Member
12. Director, Agriculture Member
13. Director, Small Scale Industries Member
14. Director, Environment and Forest Member
15. Director, SC, ST and Backward Member
Classes
16. Director, Information and Public Member
Relations
17. Chief of Lead Bank in the State Member
18. Deputy Programme Advisor, NSS Member
19. Representative of DG, NYKS Member
20. Dy. Director(s) of the State Special
Invitee

Crime against Women

*74. SHRI ARJUN CHARAN SETHI :
DR. THOKCHOM MEINYA :

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the cases of crime against women in
general and against women belonging to SC/ST and the
North East in particular are on the rise in some pérts of
the country;

(b) if so, the total number of such cases registered
during each of the last three years and the current year,
State-wise including NCT of Delhi;

(c) the total number of accused arrested in this
regard and action taken against them, State-wise; and

(d) the steps taken by the Government to check
such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (c) The

NOVEMBER 24, 2009
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detailed information regarding crimes against women, -
obtained from the National Crime Records Bureau, during
the last three years 2005, 2006 and 2007 is given in the
enclosed Statement-l. Provisional figures for the years
2008 and 2009 based on monthly crime statistics are given
in the enclosed Statement-Il. The State/UT-wise details
regarding number of cases registered, charge sheeted,
persons arrested efc. is given in the enclosed Statement-
1. These statistics are inclusive for ail women, including
SC/ST women. In respect of women belonging to
Scheduled Castes and Scheduled Tribes, separate
information is being maintained only with respect to crime
related to rape, details of which are given in the enclosed
Statement-IV and V, respectively. No information with
reference to crimes committed against women belonging
to North-Eastern States outside their home States is being
maintained by NCRB, separately. However, NCT of Delhi
has reported 5 and 17 number of cases of crime in 2008
and 2009 respectively, where victims are girls/women from
North-Eastern region.

(d) The Union Government attaches the highest
importance to the matter of prevention of crimes against
women and has enacted various legislations to prevent
crimes against women, including Protection of Women from
Domestic Violence Act, 2005. As per Seventh Schedule,
'Police’ and 'Public Order' are State subjects under the
Constitution and the primary responsibility of prevention,
detection, registration, investigation and prosecution of
crimes, including crimes against women, lies with the State
Governments. Government of india has issued advisories
to the State Governments/UT Administrations from time to
time to give more focused attention to the administration
of criminal justice with emphasis on prevention and control
of crimes against women. In this regard, a detailed advisory
dated 4th September, 2009 has aiso been sent to all
States/UT Governments wherein States have been directed
to make a comprehensive review of the effectiveness of
the machinery in tackling the problem of violence against
women and to take appropriate measures aimed at
increasing the responsiveness of the law and order
machinery. The comprehensive advisory has enumerated
various steps for improving effectiveness of the machinery

in tackling atrocities against women.



Statement-|

Cases registered for various crimes against women during 2005

Sl State Rape Kidnépping Dowry Molestation Sexual Cruelty Importation Immorai Dowry  Indecent Sati Total
No. and Deaths Harass- by of Girls Traffic Prohibition Re- Prevention Crimes
Abduction ment Husband (P) Act presentation Act Against
(Eve and Act of Women
Teasing) Relatives Women
Act _

1 2 3 4 5 6 7 8 9 10 R 12 13 14
1. Andhra Pradesh 935 995 443 3595 2508 8696 3 681 306 2657 0 20819
2. Arunachal Pradesh 35 39 0 67 0 9 0 0 0 0 0 150
3. Assam 1238 1456 99 599 19 2206 3 25 82 0 0 6027
4. Bihar 1147 929 1014 451 13 1574 74 28 789 0 0] 6019
5. Chhattisgarh 990 184 100 1450 132 732 0 6 5 0 0] 3598

6. Goa 20 12 2 30 8 1 0 38 0 0 0 121
7.  Guijarat 324 916 48 802 104 4090 o 59 0 0 0 6343
8. Haryana 461 344 212 380 597 2075 0 85. 7 0 0 4161
9. Himachal Pradesh 141 102 2 286 29 228 0 4 1 0 0. 793
10. Jammu and Kashmir 201 658 5 830 371 76 0 3 0 0 0 2144
11. Jharkhand 753 283 257 293 36 590 4 13 313 2 o 2544
12. Karnataka 343 312 261 1585 71 1883 0 1241 361 0 0 6057
13. Kerala 478 129 21 2339 175 3283 0 225 4 108 0 6762
14. Madhya Pradesh 2921 604 739 6426 792 2989 3 19 36 0 0 14529
15. Maharashtra 1545 851 341 3228 919 6233 0 222 23 8 0 13370
16. Manipur 25 69 0 25 0 20 0 1 0 0 0 140
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
17. Meghalaya 63 19 1 44 0 3 0 1 0 0 0 131
18. Mizoram 37 0 4 49 4 0 0 1 0 0 0 95
19. Nagaland 17 9 0 7 0 0 0 4 0 0 0 37
20. Orissa 799 547 334 2238 184 1671 0 29 446 1 0 6249
21. Punjab 398 329 99 308 43 729 0 58 5 0 0 1969
22. Rajasthan 993 1549 361 2503 28 5997 0 115 1 109 1 11657
23. Sikkim 18 2 0 38 0 4 0 0 0 0 0 62
24. Tamil Nadu 571 783 215 1764 665 1650 0 2777 193 30 0 8648
25. Tripura 162 43 34 161 1 439 0 0 0 0 0 840
26. Uttar Pradesh 1217 2256 1564 1835 2881 4505 0 31 586 0 0 14875
27. Uttarakhand 133 125 63 100 89 272 0 2 2 0 0 786
28. West Bengal 1686 1039 446 1572 54 6936 61 74 18 1 0 11887
Total State 17651 14584 6665 33305 9723 56901 148 5742 3178 2916 1 150814
29. Andaman and Nicobar 4 1 0 11 1 5 0 0 0 0 0 22
Islands
30. Chandigarh 33 45 3 31 9 75 0 9 0 0 0 205
31. Dadra and Nagar Haveli 5 9 0 5 0 5 0 0 0 0] 0 24
32. Daman and Diu 2 2 1 1 0 3 0 1 0 0 0 10
33. Delhi UT 658 1106 114 762 225 1324 1 151 9 1 0 4351
34. Lakshadweep 0 0 0 0] 0 0 0 0 0 0 0 0
35. Puducherry 6 3 4 60 26 6 0 5 17 0 0 127
Total UT 708 1166 122 870 261 1418 1 166 26 1 0 4739
Total all India 18359 15750 6787 34175 9984 58319 149 5908 3204 2917 1 155553

Source :

Crime in India
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Cases registered for various crimes against women during 2006

Sk State Rape Kidnapping Dowry Molestation Sexual Cruelty importation Immoral Dowry  Indecent Sati Total
No. and Deaths Harass- by of Girls Traffic Prohibition Re- Prevention Crimes
Abduction ment Husband (P) Act  presentation Act Against
(Eve ~and Act of Women
Teasing) Relatives Women
Act
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 1049 1329 519 4534 2411 9164 0 657 474 1347 0 21484
2.  Arunachal Pradesh 37 51 1 63 2 14 0 0 0 0 0 168
3. Assam 1244 1544 105 1290 10 2548 0 29 31 0 0 6801
4. Bihar 1232 1084 1188 530 53 1689 42 13 909 0 0 6740
5. Chhattisgarh 995 ’ 178 103 1598 143 717 1 13 9 0 0 3757
6. Goa 21 10 0 18 7 14 0 26 0 0 o 96
7. Guijarat 354 945 50 736 138 4977 0 78 1 0 0 7279
8. Haryana 608 431 255 486 491 2254 0 85 7 0 0 4617
9. Himachal Pradesh 113 109 3 275 31 259 0 0 2 o 0 792
10. Jammu and Kashmir 250 723 10 960 347 135 0 5 2 0 0 2432
11. Jharkhand 799 410 281 414 44 668 5 11 345 2 0 2979
12. Kamataka 400 328 244 1683 38 2129 0 786 476 0 0 6084
13. Kerala 601 202 25 2543 222 3708 0 189 5 59 0 7554
14. Madhya Pradesh 2900 617 764 6243 762 2989 0 12 32 2 0 14321
15.. Maharashtra 1500 921 387 3479 984 6738 1 378 55 9 0 14452
16. Manipur 40 79 0 42 0 10 0 0 0 0 0 171
17. Meghalaya 74 25 6 57 0 13 0 1 0 0 t] 176
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1 3 4 5 6 7 8 9 10 1 12 13 14
18. Mizoram 72 1 0 51 0 1 0 0 0 0] 0 125
19. Nagaland 23 3 0 3 2 3 0] 9 0 0 0 43
20. Orissa 985 577 457 2415 247 694 12 44 1394 0 0 6825
21. Punjab 442 418 130 314 60 801 2 67 7 1 0 2242
22. Rajastﬁan 1085 1553 394 2582 31 7038 3 143 3 102 0 12934
23. Sikkirﬁ 20 7 0 14 0 6 0 0 0 0 0 47
24. Tamil Nadu 457 718 187 1179 852 1248 0 1732 81 35 0 6489
25. Tripura 189 62 35 207 0 471 0 0 0 0 0 964
26. Uttar Pradesh 1314 2551 1798 2096 2714 5204 0 70 _ 628 0 0 16375
27. Uttarakhand 1 4.7 183 80 153 113 358 0 3 1 0 0 1038
28. West Bengal 1731 1199 445 1837 6.3 7414 1 66 25 4 0 12785
Total State 18682 16258 7467 35802 9765 61264 67 4417 4487 1561 0 159770
29. Andaman and Nicobar 6 5 0 14 4 7 c 0 0 0 | o 36
Islands »
30. Chandigarh 19 57 10 20 13 102 0 3 0 0 0 224
31. Dadra and Nagar Haveli 6 14 ! 5 1, 5 0 0 0 0 0 32
32. Daman and Diu 3 1 0 2 0 2 0 1 0 0 0 )
33. Delhi UT 623 1066 137 718 144 1728 0 112 15 1 0 4544
34. Lakshadweep 0 0 0 0 0 1 0 o - 0 0 0 1
35. Puducherry 9 13 3 56 39 19 0 8 2 0 0 149
Total UT 666 1156 151 815 201 1864 0 124 17 1 0 4995
Total all India 19348 17414 7618 36617 9966 63128 67 4541 4504 0 1647865
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Cases registered for various crimes against women during 2007

I

€l

Sl State Rape Kidnapping Dowry Molestation Sexual Cruelty Importation Immoral Dowry indecent Sati Total
No. and Deaths Harass- by of Girls Traffic Prohibition Re- Prevention Crimes
Abduction ment Husband P) Act  presentation Act Against
(Eve and Act of Women

Teasing) Relatives Women
Act

1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 1070 1564 613 4406 3316 11335 0 612 817 1005 0 24738

2.  Arunachal Pradesh 48 44 0 72 1 20 0 0 0] 0 0 185
3. Assam 1437 1471 100 789 10 3000 0 21 16 0 0 6844
4. Bihar 1555 1260 172 853 12 1635 56 27 978 0 0 7548
5. Chhattisgarh 982 181 100 1549 1 824 0 14 14 0 0 3775

6. Goa 20 7 2 20 7 14 0 10 0 0 0 80
7. Gujarat 316 1089 42 822 120 5827 0 44 0 0 0 8260
8. Haryana- 488 554 269 417 409 2412 0 88 8 0 0 4645
9. Himachal Pradesh 159 150 8 322 33 342 0 0 4 0 0 1018
10. Jammu and Kashmir 288 707 9 986 353 176 0 1 1 0 0 2521
11. Jharkhand 855 534 303 342 15 801 0 14 453 0 0 3317
12. Karnataka 436 390 251 1828 28 2507 0 612 517 0 0 6569
13. Kerala 512 177 27 2624 262 3999 0 201 9 26 0 7837
14. Madhya Pradesh 3010 701 742 6772 780 3294 0 19 52 o 0 15370
15. Maharashtra 1451 967 436 3306 1039 7356 0 322 45 2 0 14924
16. Manipur 20 83 0 70 0 15 0 0 0 0 0 188
17. Meghalaya 82 22 2 45 1 19 0 1 0 0 0 172
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
18. Mizoram 83 0 0] 66 0 2 0 0] 0 0] 0 151
19. Nagaland 13 6 0 8 1 0 0 4 0 0 0 32
20. Orissa 939 660 461 2775 241 728 0 40 1460 0 0 7304
21. Punjab 519 545 133 427 48 971 0 45 (<] 0 0 2694
22. Rajasthan 1238 1694 439 2477 28 8170 0 91 2 131 0 14270
23. Sikkim 24 9 0 13 0 7 0 2 0 0 0 55
24. Tamil Nadu 523 1097 208 1540 875 1976 0 1199 368 25 0 7811
25. Tripura 157 81 36 244 4 545 0 0 0 0 0 1067
26. Uttar Pradesh 1648 3363 2076 2522 2882 7650 0 49 803 0 0] 20993
27. Uttarakhand 17 227 70 | 146 63 463 0 9 2 0 0 1097
28. West Bengal 2106 1590 451 2281 99 9900 5 62 40 10 0 16544
Total State 20096 19173 7950 37722 10738 73988 61 3487 5595 1199 0 180009
29. Andaman and Nicobar 3 9 1 21 2 18 0 1 1 0 0 56
Islands
30. Chandigarh 22 46 1 32 11 112 0 5 0 1 0 230
31. Dadra and Nagar Haveli 7 6 0 0 0 3 0 2 0 0 0 18
32. Daman and Diu 1 1 1 0 0 3 0 5 0 0 0 11
33. Delhi UT 598 1167 138 868 167 1787 0 63 16 0 0 4804
34. Lakshadweep 1 0 0 2 0 2 0 0 0 0 0 5
35. Puducherry 9 14 2 89 32 17 0 5 11 0 0 179
Total UT. 641 1243 143 1012 212 1942 0 81 28 1 0 5303
o Total all India 20737 20416 8093 38734 10950 75930 61 3568 5623 1200 0 185312
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Statement-Il

Incidence of crimes committed against women during 2008 (Provisional} State/UT-wise

Rape Kidnapping Dowry Cruelty Molestation

Sl. State/UT Eve- Importing Immoral Indecent Dowfy Total Remarks

No. and Deaths by Teasing of Girls Traffic Re-  Prohibition (Figs. are

Abduction Husband upto 21 (P) presentation Act upto the

and his years Act of month of)

Relatives Women
(P) Act

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 1160 1447 797 9503 4536 3052 5 326 1215 747 22788 Dec.
2. Arunachal Pradesh 42 39 0 12 71 0 0 o] 0 0 164 Dec.
3. Assam 1427 1018 59 . 2455 761 15 1 12 27 5 5780 Dec.
4. Bihar 1028 902 941 1016 278 11 19 10 3 1215 5423 Dec.
5. Chhattisgarh 965 290 110 894 1627 474 0 1 1 13 4376 Dec.
6. Goa 28 30 2 10 35 13 0 13 0 0] 131 Dec.
7. Guijarat 374 1050 98 5947 848 127 17 35 4 4 8504 Dec.
8. Haryana 572 689 307 2406 420 423 4 71 0 22 4914 Dec.
9. Himachal Pradesh 154 131 7 340 283 33 1 1 0 1 951 Dec.
10. Jammu and Kashmir 221 659 7 164 869 293 0 3 156 2 2374 Dec.
11. Jharkhand 660 246 175 380 230 ] 2 2 1 524 2220 . Dec.
12. Karnataka 446 420 324 2638 1954 48 1 515 0 628 6974 Dec.
13. Kerala 548 169 27 1135 2756 255 0 188 16 2 8096 Dec.
14. Madhya Pradesh 2852 802 769 2694 6829 2963 4 17 51 31 17013 Dec.
15. Maharashtra 1438 1157 398 6870 3436 1491 17 286 14 45 15152 Dec.
16. Manipur 38 88 1 27 57 0 0 0 0 0 211 Dec.
17. Meghalaya 205 Dec.

88 16 8 30 57 3 0 3: 0 0
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1 2 3 5 6 7 8 10 14
18. Mizoram 51 0 0 60 0] 0 Dec.
19. Nagaland 16 0] 0 0 0 0 Dec.
20. Orissa 0 0] 0 0] 0] 0 N.A.
21. Punjab 484 145 820 286 54 48 Dec.
22. Rajasthan 1211 531 7725 2253 17 - 62 Dec.
23. Sikkim 20 0 5 19 0 o Dec.
24. Tamil Nadu 548 122 1537 1685 290 660 Dec.
.25. Tripura 204 34 711 349 3 0 Dec.
26. Uttar Pradesh 1707 2278 7844 2818 3182 14. Dec.
27. Uttarakhand 83 84 341 108 355 1 Dec.
28. West Bengal 2188 534 11829 2713 102 60 Dec.
Total (States) 18553 7758 69833 35338 13204 2328
29. Andaman and Nicobar 11 4 27 26 3 0 Dec.
Islands
30. Chandigarh 20 3 48 19 25 7 Dec.
31. Dadra and Nagar Haveli 6 0 3 2 0 0 Dec.
32. Daman and Diu 0 0 2 5 0 0 Dec.
33. Delhi 439 129 1372 621 122 60 Dec.
34. Lakshadweep 1 0 1 1 1 0 Dec.
35. Puducherry 8 2 12 65 22 3 Dec.
Total (UTs) 485 138 1465 739 173 70
Total (All India) 19038 7896 71298 36077 13377 2398
Source : Monthly crime statistics N.A. means data not available
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incidence of crimes committed against women during 2008 (Provisional) State/UT-wise

Sl State/UT Rape Kidnépping Dowry Cruélty Molestation Eve- Importing Immoral Indecent Dowry Total Remarks
No. and Deaths Husband Teasing of Girls Traffic Re-  Prohibition (Figs. are
Abduction and his upto 21 (P) presen_tation Act upto the
Relatives years Act of month of)
Women
(P) Act
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 772 10:_59 506 7033 3359 2561 24 168 686 994 17142 Aug.
2. Arunachal Pradesh 36 14 0 5 27 0 0 0 0 0 82 Jun.
Assam 1126 833 67 1899 663 3 1 16 3 28 4639 Aug.
4.  Bihar 629 886 - 612 720 138 7 25 6 0 1031 4054 Aug.
5. Chhattisgarh 670 211 93 633 1066 265 0 3 404 16 3361 Aug.
6. Goa 36 20 - 4 16 - 28 7 0 19 1 0 131 Sep.
7. Gujarat 288 732 73 3598 497 78 . 3 14 0 0 5283 Aug.
8. Hafy%na 325 447 164 1427 251 456 o 50 0 3 3125 Jul.
9. - Himachal. Pradesh 148 94 4. 233 247 22 0o . 2 0 0 750 Sep.
10. Jammu and Kashmir 122 326 6 84 458 194 0 2 0 0 1192 Jul.
11. Jharkhand 336 103 91 207 91 0 0 1 2 173 1004 Aug.
12. Karnataka 235 196 165 1535 1085 22 1 168 1 436 3844 Aug.
13. Kerala 302 87 12 2342 1506 216 o 301 19 5 4790 Aug.
14. Madhya Pradesh 2081 632 585 2396 4688 2080 5 26 0 29 12522 Aug.
15. Maharashtra 961 - 747 237 5087 2154 1021 6 187 0 45 10445 Aug.
16. Manipur 12 61 0- 15 27 5 0 0 0 0 120 Aug.
17. Meghalaya - 56 10 0 17 35 2 0 0 0 0 120 Jul.
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3 "4 5 "6 8 9 10 11 12 13 14
' 18. Mizoram 50 2 0 0 T29 0 0 0 0 0 81 Sep.
19. Nagaland 8 2 0 0 0 0 0 0 0 0 10 Aug.
'20. Orissa 0 -0 0 0 0 "0 0 0 0 0 0 N.A.
21. Punjab 338 394 104 497 186 24 14 30 0 1 1588 Aug.
22. Rajasthan 464 781 168 2905 783 3 0 32 28 0 5164 Apr.
:23. - Sikkim 14 1 0 0 2 0 0 0 0 0 17 Aug.
24, Tamil Nadu 286 503 61 625 635 81 12 245 37 77 2562 Jun.
25. Tripura 142 70 34 255 293 5 0 0 68 1 868 Sep.
26. Uttar Pradesh 1066 3139 .1485 - 5047 1766 1431 4 6 16 232 14192 Jul.
27. Uttarakhand 81 136 68 216 81 184 0 2 93 0 861 Sep.
28. West Bengal 970 1025 244 5811 1098 48 3 26 5 35 9265 May
Total (States) 11554 12491 4783 42603 21193 8715 98 1304 1363 3106 107212
29. Andaman and Nicobar 9 © 10 - 1 12 18 3 0 0] o] 0] 53 Aug.
Islands
30. Chandigarh 18 16 2 21 15 11 0 4 0 0 87 Jul.
31. Dadra and Nagar Haveli 3 4 0 o] 0 0 0 o 0 1 8 Sep.
32. Daman and Diu 2 0 o 1 3 0 0 0 0 0 6 Jul.
33. Delhi 191 944 66 577 257 59 0 14 0 1 2108 Jun.
34. Lakshadweep 0 0 0 1 1 0 0 0 0 0 2 Aug.
35. Puducherry 1 11 0 9 39 14 0 6 0 2 82 Sep.
Total (UTs) 224 985 69 621 333 87 0 24 0 4 2347
Total (All India) 11778 13476 4852 43224 21526 8802 98 1328 1363 3110 109559

Source : Monthly crime statistics

N.A. means data not available
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Statement-iil

Persons Convicted (PCV) for Total crimes against women during 2005-2007

Sl State 2005 2006 2007
No.

CR Cs Ccv PAR PCS PCV CR CS cv PAR PCS PCV CR CS cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 20819 18226 5353 31136 30369 7543 21484 16139 3579 30660 27617 5892 24738 20967 3911 35121 31.1088 6093
2  Arunachal Pradesh 150 122 38 129 105 45 168 108 16 141 114 22 185 128 16 203 155 20
3  Assam 6027 3876 524 8760 5934 762 6801 3987 692 8438 5425 955 6844 4148 821 8797 5755 851
4 Bihar 6019 4267 626 11220 9280 1035 6740 4488 801 11757 9827 1591 7548 5941 764 14955 11842 1425
5. Chhattisgarh 35989 3417 1085 5491 5435 1683 3757 3665 881 5758 5676 1491 3775 3637 580 5855 5764 1038
6. Goa 121 97 47 229 196 105 96 83 29 159 166 65 80 48 10 145 88 14
7. Gujarat 6343 5834 345 16510 16314 555 7279 6592 276 18188 17566 543 8260 7763 298 21665 21625 581
8. Haryana 4161 2914 741 6275 6264 1159 4617 3255 791 6857 6665 1308 4645 3368 636 7071 6876 1111
9. Himachal Pradesh 793 668 73 1267 1242 102 792 645 69 1151 1153 97 1018 727 53 1476 1302 76
10. Jammu and-Kashmir 2144 1781 104 3163 3039 136 2432 2142« 170 3896 3887 268 2521 2192 123 4411 4398 183
11. Jharkhand 2544 1790 475 3432 2367 J21 2979 2110 629 4117 3733 526 3317 2383 829 4528 4047 854
12. Karnataka 6057 5102 1238 10590 10335 2375 l608¢ 5252 716 - 11035 10484 1509 - 6569 5576. 685 11302 11049 1412
13. Kerala 6762 5929 461 10669. 10155 929 7554 6565 617 11406 10926 1159 7837 7267 470 11210 11440 . 805
14. Madhya Pradesh 14529 13939 3301 24254 24298 5836 14321 13950 3705 23753 25696 6061 15370 1 5030 .3737. 25QQQ 25989 6932
15. Maharashtra 13370 12625 616 34156 33326 944 14452 13020 584 36197 34067 1064 14924 13516 597 36040 34625 1073
16. Manipur 140 11 0 127 11 0 171 3 3 104 3 2 188 3 1 133:, 3 1
17. Meghalaya 131 62 4 106 53 4 176 88 7 158 101 10 172 87 16 130 7 30
18. Mizoram 95 89 29 85 70 169 25 128 209 138 139 128 ‘ 151 142 84 163 95

152°
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 . 16 17 18 . 19 20
19. Nagatend 37 29 34 37 40 49 43 36 26‘ 64 $2 - 38 32 25 38 58 40 ‘49
20. Orissa 6249 5015 377 9524 9368 693 ‘ 6825 - 5851‘ 535 10408 10179 957 7364 6098 547 10424 9902 1391
21. Punjab 1969 1381 224 3303 3027 498 2242 1588 276 3882 3094 697 2694 1672 274 4211 3358 708
22. Rajasthan - 11657 7393 2383 12838 12856 74042 12934' 8155 2719 14546 14565 4987 14270 8.693 2446 14548 14528 4138
23. Sikkim 62 .26 6 42 25"~ 5 47 34 3 39 34 3 55 33 2 63 44 2
24. Tamil Nadu 8648 7877 4630 12275 12471 6152 ) 6489 5598 2923 9483 8987 4991 7811 | 5863 2116 11601 10449 3338
25. TripLJra 840 742 111 1308 ,1.0'90 192 964 834 106 1272 892 159. 1067 1078 133 1107 1175 222
26. Uﬁar Pradesh 14875 12516 6484 32720 31006 14537 16375 13254 ' 6800 34720 32599 15710 20993 15626 6918 48291 . 39978 17392
27. Uttarakhand 786 603 183 1648 1465 382 1038 836 207 2176 1895 523 1097 810 329 2711 2059 804
28. West Bengal 11887 11199 812 19227 17324 1261 12785 11445 1001 22398 182-26 2077 16544 14424 467 22175 22423 667
Total State 150814 127330 30304 260521 247465 51914 159770 129851 28370 272901 251778 52833 180009 147325 26901 304373 283236 51305
22. Andaman and Nicobar 22 14 1 32 23 2 36 ” 39 1 49 63 1 56 36 3 80 50 6
Islands .
30. Chandigarh 205 141 12 306 247 17 224 133 - 24 352 267 33 230 128 28 290 232 40
31. Dadra and Nagar 24. 18 0 35 33 0 32 22 2 25 31 3 18 14 1 21 17 1
Haveli
32. Daman and Diu 10 8 0 17 18 0 9 9 1 28 26 3 1 7 1 57 30 1
33. Delhi UT 4351 é552 473 5853 5238 798 4544 2909 565 6207 5537 925 | 4804 2587 646 5648 4739 1022
34. Lakshadweep 0 1 0 0 0 0 | 1 0 (] 1 0 0 5 2 o] 2 2 0
35. Pyducherw 127 109 36 191 .177 54 149 139 35 260 250 77 179 178 32 337 351 69
Total UT 4739 2843 522 6434 5736 871 4995 3251 628 6922 6174 1042 5303 2952 711 6435 5421 1139
Total all India 155553 130173 30826 266955 253201 52785 164765 133102 28998 275823 257952 53875 185312 150277 27612 310808 288657 52444
Source : Crime in india.
Note : Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), ‘Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) under rape against SCs during 2005-2007

Statement-1IV

sl

State

2005 2006 2007
No. y

CR cs CV PAR PCS PCV CR cs CV PAR PCS PCV CR cs CV  PAR PCS PCV
1 2 3 4 5 6 7 8 9 10. 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 74 66 8 ‘ 98 97 1 97 72 11 104 . 109 21 105 104 17 134 130 18
2  Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3 Assam 14 6 0 11 9 0 11 6 0 1 6 1 8 8 1 7 10 1
4 Bihar 16 15 2 21 16 2 19 17 4 30 19 4 32 25 9 50 38 11
5. Chhattiégarh 59 57 15 56 56 16 49 44 - 8 56 55 19 57 55 8 80 76 22
6. Goa 1 0 0 1 0 0 0 1 0 0 1 0 0 0 0 0 0 0
7. Gujarat 20 19 1 26 25 2 19 19 1 37 37 1 30 23 2 37 35 2
8. Haryana - 35 30 1 54 51 1 31 25 1 45 47 1 21 20 1 32 28 7
9. Himachal Pradesh 9 10 3 20 21 2 11 9 5 21 20 3 6 4 1 3 5 1
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 o 0 0 0 0 0 ] 0 0 0
11. Jharkhand 8 9 6 9 4 0 15 7 2 6 10, 1 12 10 2 7 8 2
12. Karmnataka . 30 30 2 27 30 2 27 23 2 28 28 2 20 20 0 20 20 0
13. Kerala 44 44 4 55 50 7 62 46 6 71 56 8 69 69 7 75 102 16
14. Madhya Pradesh 340 312 58 459 473 86 335 305 65 455 » 453 101 343 311 77 463 462 1137
15. Maharashtra 83 75 5 136 133 8 87 83 1 148 1;1»3 1 80 80 8 142 153 8
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 o 0 0 o
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0. 0 0 0 0 0 0 0 0 o 0 0 0

6¢1
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
19. Nagaland 0 0 0 0 0. 0 1 1 0 1 1 0 0 0 1 0 0 1
20. Orisga 33 28 8 33 31 9 52 55 8 43 47 8 57 37 5 €6 57 4
21. Punjab 9 9 0 13 15 0 11 5 1 15 7 1 1 4 0 4 10 0
22. Rajasthan 136 90 45 145 145 69 132 73 30 103 103 37 153 96 28 119 119 26
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 4 4 0 4 4 0
24. Tamil Nadu 19 '17 8 17 16 1 21 19 5 21 21 11 27 22 5 27 28 6
25. Tripura 5 5 0 6 6 bo 0 1 0 o 0 0 1 1 3 1. 1 3
26. Uttar Pradesh 224 206 138 349 344 202 229 201 128 346 317 216 318 277 146 530 488 267
27. Uttarakhand 12 -9 3 21 13 3 6 7 4 8 14 3 4 3 0 7 7 0
28. West Bengal 1 0 0 1 0 0 2 2 0 2 3 0 1 1 0 3 3 0
Total State 1172 1037 307 1558 1635 431 1217 1021 282 1551 1497 439 1348 1174 321 1811 1784 508
29. Andaman and Nicobar ‘0 0 0 0 0\ 0 0 0 0 0 0 0 0 0 0 0 0 0
Islands
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 4] 0 0 0 0 0 0 0
31. Dadra and Nagar 0 0 0 0 0 0 0 0] 0 0 0 0 0 0 0 0 0 0
Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 V]
33. Delhi UT 0 0 0 0 0 0 0 0 0 (0] 0 0 0 0 0 (o] 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 2. 0 (o] 0 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Total UT 0 0 0 0 0 0 0 0 2 0] 0 0 0 0 0 0 0 0
Total aill India 1172 1037 307 1558 1535 A431 1217 1021 284 1651 1497 439 1349 1174 321 1811 1784 508

Source : Crime in India.

Note :

Information on disposal by police and courts includes the information on pending cases from previous years also.
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Statement-V

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV}, Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) under rape against STs during 2005-2007

¢

Sl State 2005 2006 2007

No.
. CR CS Ccv PAR PCS PCV CR Ccs cv PAR PCS PCV CR Cs cv PAR PCS PCV

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 ' 16 17 18 19 20
1. Andhra Pradesh 34 41 2 36 32 2 60 34 -5 57 51 3 44 55 7 68 74 12
2  Arunachal Pradesh 3 3 5 7 5 5 2 2 0 2 3 0 2 2 0 2 2 0
3  Assam 19 6 0 22 | 10 0 24 g 1 24 9 0 3 10 2 6 12 3
4  Bihar 2 0 0 ] 0 0 3 2 0 4 2 0 9 10 1 10 12 1
5. Chhattisgarh 104 105 25 110 114 37 97 88 22 142 140 21 81 77 12 84 86 30
6. Goa 0 o 0 0 0 0 0 0 0 0] 0 -0 0 0 0 0 0 0
7. Gujarat 19 17 0 40 40 ¢] 23 22 2 40 40 3 12 12 1 20 20 1
8. Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 1 0 0 1 o 0o -0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 ] 0 0 0 0 () 0 0 0 0 0
11. Jharkhand 20 17 2 29 23 1 21 15 2 24 28 3 22 20 7 19 18 5
12. Kamataka 6 5 0 5 2 0 7 7 1 8 10 1 3 3 0 4 5 0
13. Keralé 24 26 1 26 30 2 23 26 3 22 | 27 11 16 21 6 16 22 7
14. Madhya Pradesh 294 269 50 411 413 97 284 272 87 385 393 122 288 270 118 463 460 156
15. Maharashtra a1 37 2 | 67 57 3 56 50 2 93 86 2 43 11 1 59 57 2
16. - Manipur 0 0 0 0 0 0 20 0 0 0 0 0 1 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 - 0 0
18. Mizoram 0 0 0 A 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
19. Nagaland 0 0 0 0 0 0 7 6 2 6 8 2 0 0 6 0 0 4
20. Orissa 30 33 2 31 30 6 30 25 2 18 21 2 45 26 6 54 48 6
21. Punjab - 0 0] o o 0 0 0 0 0 0 0 0 0 : 0 0 0 4] 0
22. Rajasthan 29 20 14 27 27 17 32 20 9 26 26 10 45 30 8 32 32 10
23. Sikkim 3 2 1 3 2 1 0 0 0 0 © 0 3 3 0 3 4 0
24. Tamil Nadu 2 1 0 2 1 0 1 2 0 3 2 0 3 0 0 1 0 0
25. Tﬁpura 1 1 0 3 3 0 7 4 0 7 4 0 4 6 1 3 6 1
26. Uttar Pradesh o 0 1 0 0 3 0 0 0 0 0 0 0 0 0 0 0 0
27. Uttarakhand 0 0 0 0 0 0 1 1 0 0 0 0 0 0 0 0 0 0
28. West Bengal 7 1 0 7 1 0 1 6 0 1 7 0 1 0 0 0 0 0
Total State 639 584 105 827 790 184 699 591 138 862 855 180 625 586 176 844 858 238
29. Andaman and Nicobar 1 1 0 1 1 0 0 0 0 0 0 0 0 0 0 ) 0 0
Islands
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 o] 0 0 1 0 0 0 0 0
33. Delhi UT 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
34. Lakshadweep 0 2 0 0 0 0 Q 0 0 0 0 0 1 1 0 1 - 1 0
35. Puducherry 0 0 0 0 0 0 0 0 ] 0 0 0 0 0 0 0 0 0
Total. uT 1 3 0 1 1 0 0 0 0 0 0 0 2 1 0 1 1 0
Totél all India 640 587 105 828 7N 184 699. 591 138 862 855 180 627 587 176 845 859 238

suonsany o)

Source : Crime in india.
Note : Information on disposal by police and courts includes the information on pending cases from previous years aiso.
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[Translation]
Sugarcane Pricing Norms

*75. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has introduced changes
in the sugarcane pricing norms under “Fair and
Remunerative Price ('FRP)";

(b) if so, the details thereof alongwith the benefits
likely to aeccrue therefrom;,

(c) whether the farmers have raised objeétions in
this regard;

(d) if so, the details thereof indicating the objections
raised by the farmers; and

(e) the remedial steps taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) and (b) The Central
Government had been fixing the Statutory Minimum Price
(SMP) of sugarcane under the provisions of the Clause
3 of Sugarcane (Control) Order, 1966 (SCO) having regard
to different criteria. The Sugarcane (Control) Order, 1966
has been further amended on 22nd October 2009 by
inserting clause (g) which provided for giving reasonable
margins to the growers of sugarcane on account of risk
and profits. Powers were given to the Central Government
to fix a fair and remunerative price (FRP). Accordingly, the
FRP payable' by sugar mills for 2009-10 sugar season has
been fixed at Rs.129.84 per quintal, linked to a basic
recovery rate of 9.5% subject to a premium of Rs. 1.37
per quintal for every Rs. 0.1 percentage point increase in
recovery above that level. The FRP fixed at Rs. 129.84
per quintal for 2009-10 sugér season is about 51% higher
than the SMP of sugarcane of 2008-09 calculated at 9.5%

basic recovery rate.

AGRAHAYANA 3, 1931 (Saka)

‘to Ouéstions 138

(c) to (e) There is only one representation from
farmers' association in this regard. According to the
representation and the media reports that ‘there is
misapprehension amongst a’ section of farmers that the
FRP is the maximum price of sugarcane above which they
are not entitled to get a price for their cane. from the mills.
The Governments has informed the farmers through
clarifications in the press that FRP is a bench-mark price
and the price payable will be é negotiated price between
the farmers and the mills and will have to be equal to or
above the FRP. The same has been conveyed to sugar
mills.

It has also been represented that the powers of the
State Governments to fix a State Advised Price (SAP) for
sugarcane may be allowed to continue and that a 50%

margin over the costs to the farmers may be given.

The Central Government proposes to delete the clause
3B in the Sugarcane (Control) Order, 1966. The FRP for
2009-10 sugar season already .includes a margin of about
50% over the costs to the farmers.

Loss of Crops due‘ to Drought

*76. SHRI NAMA NAGESWARA RAO:
SHRI BIBHU PRASAD TARAL

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether drought has been declared in several
parts of the country;

(b) if so, the details thereof indicating the number
of districts and total agriculture area affected alongwith the
likely loss of crops, State-wise;

(c) whether the States have sought assistance/relief
package to tackle the drought situation;

(d) if so, the details thereof;

(e) the steps taken/proposed to be taken by the
Govemment to deal with the impact of drought on

agricuiture and farmers;
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(fy the criteria adopted for declaring an area as
drought hit;

(g) whether the central team/an Empowered Group
of Ministers for assessment of drought situation has
submitted its report; and

(h) if so, the details of its findings thereof and action
taken thereon?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) Yes, Madam.

(b) 12 States have declared drought/scarcity/
drought like conditions covering 301 districts. The number
of districts declared affected by drought/scarcity/drought
like conditions is as under: ;

Andhra Pradesh (Drought) 22 districts

Assam (Drought-like Situation) 27 districts
Bihar (Drought) 26 districts
Himachal Pradesh (Drought) 12 districts
Jharkhand (Drought) 24 districts
Karnataka (Drought) 20 districts
Madhya Pardesh (Drought) 37 districts
Maharashtra (Drought) 28 districts
Manipur (Drought) 9 districts
Nagaland (Drought-like Situation) 11 districts
Rajasthan (Scarcity) 27 districts
Uttar Pradesh (Drought) 58 districts

The State-wise loss in area and production of Kharif
crops during 2009-10 (as compared to Kharif 2008-09) is

enclosed as Statement-l.

(c) and (d) Yes, Madam. All 12 drought affected States

NOVEMBER 24, 2009

to Questions 140

have sought assistance to tackle the drought situation in
the State. The States have, inter alia, sought assistance
from Calamity Relief Fund (CRF)/ National Calamity
Contingency Fund (NCCF); additional power allocation from
the central pool; relaxation in subsidy norms for seed
distribution under various central schemes; subsidy for
diesel for running pumpsets for irrigation of the standing

crops; additional allocation of foodgrains etc.

(e) The Government has taken several important
decisions to address the drought which, inter alia, are,
constitution of an Empowered Group of Ministers (EGoM)
to review the condition and take appropriate decisions to
counter the impact of drought; providing assistance to the
States to save the standing Kharif crop thfough providing
additional power from central pool, diesel subsidy, etc.;
increasing upper ceiling of distribution subsidy on certified
seeds under Government of India programmes to enable
increase in area under Rabi cultivation to compensate for
likely loss in Kharif; providing assistance from Calamity
Relief Fund (CRF)/National Calamity Contingency Fund
(NCCF) to the affected States for égriculture input subsidy
and other relief measures etc.; and regular review with all
concerned Central Ministries/Depariments and State

Governments.

1)) Declaration of drought is the domain of the State
Government and as per practice in vogue, the State
Governments declare drought after considering various
factors including deficiency in rainfall, availability of water
for agriculture and other purposes, estimated loss of crops

due to deficit rains, etc.

(g) and (h) Yes, Madam. Inter-Ministerial Central
Teams (IMCT) have visited all the 12 drought affectéd
States and submitted their reports (except for Andhra
Pradesh). On the basis of these reports, the Central
Government has so far approved total. assistance of Rs.

'4073.785 crores from National Calamiiy Contingency Fund

{NCCF) for Bihar, Himachal Pradesh, Jharkhand, Karnataka,
Madhya Pradesh, Maharashtra, Manipur, Nagaland,
Rajasthan and Uttar Pradesh.
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The Empowered Group of Ministers (EGoM), inter alia,
has been mandated by the Government to take decisions
on policy issues and schemes required for effective
management of drought/deficit rainfall and related issues.
it has been meeting from time to time, and taken important

1931 (Saka) to Questions 142

decisions such as relaxation of criteria for diesel subsidy,
enhancement of upper ceiling of distribution subsidy on
seeds, enhancement of number of days of employment
beyond 100 days for additional 50 days through funds from
Calamity Relief Fund.

Statement

State-wise Loss in Area and Production of Kharif crops during 2009-10 as compared to Kharif 2008-09

States Loss in Crops Loss in Production (‘000 Tonnes)
Area (‘000
Hectare) Total Oilseeds Sugarcane Cotton*
Foodgrains
1 2 ' 3 4 5 6
Andhra Pradesh -1647.5 -3383.4 -486.2 -4138.0 - -329.4
Assam 202.0 -337.0 80 180.0 0.0
Bihar -1015.4 -2584.1 0.0 427.0
Chhattisgarh | -300.2 -124.3 -64.8 0.2
Gujarat -95.6 -399.0 136.4 0.0 722.2
Haryana -65.5 190.3 -4.2 . -938.0 167.0
Himachal Pradesh -41.4 -207.4 -1.3 -37.8
Jammu and Kashmir -13.8 . -68.3 0.1 0.3
Jharkhand -937.4 -2024.3 -10.8 -75.0
Karnataka -324.0 -900.7 -362.4 -1421.2 -263.8
Kerala | -6.9 -1.4 04 -21.2 -1.5
Madhya Pradesh -693.0 -1143.1 -1350.6 -301.0 -180.7
Maharashtra 748.0 -184.7 -79.0 -3?60.0 567.9
Orissa 50.5 197.0 -12.1 80.4 4.0
Punjab -17:2 487.4 2.0 350.0 13.0
-332.1 -301.3 -85.2

Rajasthan '58.9 . -4209.2
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E B 2 3 4 5 6

Tamil Nadu - . -1473 81.7 -91.7 3.2 -78.2
Uttar Prades;h -1664.0 . -5821.7 1.2 -14860.7 -1.70
Uttarakhand -14.0 -102.0 3.0 -632.0

West Bengal -200.1 -533.9 -3.7 495.4 -24.0
Others 0.3 ‘ 0.0 -0.9 0.0 0.0

All india -6115.5 -21068.1 -2648.8 -24449.6 500.5

*Production ('000 Bales-of 170 kgs. each)

Note: The loss in area and production based on 1st Advance Estimates for 2009-10 and 4th Advance Estimates for

2008-09.

Package for Khadi Industries

*77. SHRI DATTA MEGHE: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased

to state:

(a) whether the Government has any proposal to
provide a package for equipping khadi with new technology
and expediting the work of converting it into an international
brand; -

(b) ~ if so, the details thereof;

(c) the details of the funds likely to be made
available out of this package to Khadi and Village Industries
Commission (KVIC) for development of khadi; and

(d) the efforts being taken by the Government to

make khadi, an industry of international standard?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL) : (a) to (c)v The Government in the Ministry
of MSME is proposing to introduce a comprehensive Khadi
Reform Programme with the financial and Asian Develop-

ment Bank (ADB) amounting to US$150 million to revitalize

the khadi sector with enhanced sustainability of khadi,
increased incomes and employment of spinners and weav-
ers, increased artisan welfare and to enable KVIC to stand
on its own with decreasing dependence on Government
Grants. Funds are proposed to be made available to Khadi

:and Village Industries Commission (KVIC) in four tranches for

the following activities:

Khadi Sector Reforms - $ 20 million
Capacity and Equipment - $ 61 million
Marketing Reforms - $ 57 million
Contingency - $ 12 million
Total - $ 150 million

(d) Several effots have been made by the
Government through KVIC to develop khadi and village
industry so that the products reach international standard

which include,

(i) registered brands namely 'Khadi', ‘Sarvovdaya'
and 'Desi Aahar' are being used exclusively
for products under the purview of KVi
sector.. _ '
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(i)  continued implementation of the Product Devel-
opment, Design Intervention and Packaging
(PRODIP) scheme for improved design and
packaging of KVI products

(i)  implementation of the 'Ready to Use Mission'
for khadi products to convert khadi fabric into
ready-made garments for higher value addition

(iv)  ensuring the availability of quality raw materials
for khadi production through six Central Sliver
Plants of KVIC

(v) tie-up with the Textiles Committee, a statutory
autonomous body set up by the Ministry of
Textiles under the Textiles Committee Act,
1963, to make available their Ilaboratory
infrastructure for checking quality of khadi cloth.
Interfaces were also established with reputed
Research and Development (R and D) institutes
to extend results of their R and D efforts to KVI
units

(viy Standard codes have been developed in

Mahatma Gandhi institute of Rural
Industrialisation (MGIRI) for testing of khadi,
and

(vi) Participation of KVIC along KVI wunits in
international trade fairs and exhibitions.

Besides, three new schemes have been introduced
recently for further strengthening khadi sector. These are
Workshed Scheme for Khadi Artisans for providing
assistance for construction of worksheds for better work
environment to spinners, Scheme for Enhancing Produc-
tivity and Competitiveness of Khadi Industry and Artisans
to -assist 200 khadi institutions to make khadi industry
competitive with more market driven- and profitable
production by replacement of obsolete, old machinery and
equipment and Strengthening Infrastructure of existing
Weak Khadi Institutions and Assistance for Marketing
Infrastructure which envisages renovation of selected 30
- khadi sales outlets and providing assistance for strength-
ening of infrastructure of existing 100 weak khadi
institutions.
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National Investigation Agency

*78. SHRI HANSRAJ G. AHIR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the National Investigation Agency (NIA)
has been fully constituted and made functional;

(b) if so, the details thereof and if not, the reasons
therefor,;

(c) whether the NIA has been handed over any case
of inter-state terrorism for investigation;

(d) if so, the details thereof;

(e) whether the NIA has been asked to investigate
cases in the naxalite affected States; and

(fy if so, the details thereof?

THE MINISTER OF 'STATE IN THE MINISTRY OF

~ HOME AFFAIRS (SHRI AJAY MAKEN) : (a) and (b) The

National Invéstvigation Agency (NIA) has been constituted
and is functioning under the Director General, National
Investigation Agency from its Headquarters in Delhi. 218
posts at various levels including that of Director General
have been created.

' (c) and (d) The National Investigation Agency has been
directed to conduct investigations in four cases relating to
of.fencés under the Acts specified in the schedule to the
National Investigation Agency Act which, inter-afia, includes
the Unlawful Activities (Prevention) Act, 1967. Charge
sheets have been filed in two cases.

(e) and (f) No case relating to naxalite incidents has
been assigned to National Investigation Agency.

[English]
Relaxed Visa Procedures

*79. SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR :
SHRI MADHU GOUD YASKHI : -
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Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government is allowing relaxed
tourist friendly visa procedures for tourists visiting
destinations like Goa;

(b) - if so, the details thereof;

(c) whether there are reports/instances of nationai
security having been compromised due to relaxed visa

procedures for tourists;

(d) if so, the details thereof and the reaction of the
Government thereto; and

(e) the details of the temporary landing facility for
15 days (TLF) granted at Goa airport during the last three

years and the current year?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN) : (a) and (b) No specific relaxation in
visa procedure for tourists visiting destinations like Goa has
been introduced by the Government in the recent past.
Temporary Landing Facility (TLF) upto a maximum period
of 15 days is provided to a foreigner who arrives in India
without Visa in an emergent situation. This facility is
available at all airports an'd sea ports including Goa. In
addition, Government had in August, 2003 made a
provision for issuing Collective Landing Permits (CLP) to
foreign tourists in groups of 4 or more sponsored by
recognized/approved Indian travel agencies and arriving by
air or sea. CLPs are granted for a pre-drawn itinerary for
a period not exceeding 60 days. CLPs are granted on a
written request from the travel agencies to the Immigration
Officers with full personal and passport details of the group

members, itinerary and undertaking to conduct the group

as per the itinerary; and an assurance that no individual
would be allowed to drop out from the group at any place.

(c) and (d) No instance of national security having
been compromised due to issuance of Collective Landing
Permits to bonafide tourists has been reported.
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(e) As per information availabie, the Temporary
Landing Facility granted at Goa Airport during the last
3 years and in the current year are given below:—

Year No. of No. of crew Total
passengers

2006 142 1397 1539
2007 216 3956 4172
2008 1097 3685 4782
2009 (Til 914 2385 3299
19.11.2009)
[T ranslationj

Closed Sugar Mills

*80. SHRI SUDARSHAN BHAGAT:
SHRI OM PRAKASH YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the number of sugar mills in operation and
closed, State-wise and sector-wise including Bihar;

(b) whether a large number of mills have been
closed down over the years in the country including Bihar;

(c) if so, the details thereof and the reasons therefor;

(d) whether any technical/financial assistance is
being provided to revive these mills and e_quip them with

latest machinery;
(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) A Statement
showing State-wise and Sector-wise number of sugar miils
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in operation and sugar mills which did not function in 2008-
09 sugar season (October-September) including Bihar, as
on 30.09.2009, is enclosed.

(b) and (c) The number of sugar mills which did not
function during sugar season 2008-09 is 150. The main
reasons for closure of these sugar mills could be non-
availability of adequate sugarcane, poor recovery from
sugarcane, uneconomic size, lack of modernization,
upgradation and diversification, high cost of.working capital,
declaration of high State Advised Price (SAP) of sugarcane
by some States, control over molasses, lack of professional
management, overstaffing etc.
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(d) to (f) It is responsibility of the entrepreneur
concerned to take steps to restart the closed sugar mills.
However, Sugar Development Fund Rules, 1983, provide
that a potentially viable sick sugar undertaking can take
loan from Sugar Development Fund (SDF) for (i)
modernization/rehabilitation of plant and machinery and (ii)
sugarcane development.” The loan from the Fund should

" be recommended by the Board for Industrial and Financial

Reconstruction (BIFR) for sugar mills in private and public
sector or the Committee of Rehabilitation (CoR) which has

"been set up in the Department of- Food and Public

*a
Distribution to consider cases of sugar mills in cooperative
sector.

' Statement

The State-wise and sector-wise number of Sugar Mills in operation and which did not function

including Bihar during the Sugar season 2008-2009

(Position as on 30.09.2009)

Sl. State Cooperative Public Sector/ Private Sector Total Total
No. Sector State owned

Operated Closed Operated Closed Operated Closed Operated  Closed
1 2 3 4 5 7 8 9 10 11
1. Punjab 10 7 6 0 23 16 7
2. Haryana 12 1 3 16 15 | 1
3.  Rajasthan 1 T 1 3 1 N 2’0:;:
4. Uttarakhand 4 2 4 10 o o
5. Utar Pradesh 25 3 14 91 3. . 155 130 s
6. Madhya Pradesh 3 . . 2 5 2 14 8  6'
7.  Chhattisgarh 1 1 1 0
8.  Gujarat _ 17 6 1 24 18 6
9. Maharashtra 119 46 28 2 | 195 147 48
10. Bihar 9 4 28 9 19
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1 2 3 4 5 6 7 8 9 10 11
11, Assam ' 2 1 3 0 3
12. Orissa 3 1 2 2 8 5 3
13. West éengal 1 2 3 2 1
14, Nagaland 1 1 0 1
15.  Andhra Pradesh 9 5 1 26 2 43 35 8
16. Karnataka 15 7 2 1 31 5 61 48 13
17.  Tamil Nadu 15 1 2 | 1 20 2 41 37 4
18. Puducherry 1 1 2 1 1
18. Kerala 1 1 2 0 2
20. Goa 1 1 1 0
All India 235 83 21 41 228 26 634 484 150
[English] water poses high risk on fertilizer use. Interventions:

Use of Fertilisers

672. SHRI RAMESH RATHOD : Wili the Minister of
AGRICULTURE be pleased to state : .

(a)

use of fertilisers;

whether deficient rainfall has any impact on the

if so, the details thereof; and

(b)

()

to assist the farmers in this regard?

the measures being taken by the Government

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS,. FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a)
to (c) Deficient rainfall has an impact on fertilizer use,
particularly in rairfed/@ryland mﬁk?e scarcity of

like efficient crop planning, rain water harvesting, soil
and water conservation, use of compost/vermicompost
etc. can help in minimizing the risk of crop failure,
paving the way for greater fertilizer use in rainfed
areas. The Government is providing assistance to the
State
programmes in the country under various schemes to

Governments for watershed development

assist the farmers.

Infrastructure Available with
immigration Agencies

673. SHR! C. SIVASAMI : Will the Minister of HOME
AFFAIRS be pleased to state:

whether the existing infrastructure available

(a)
with  the

inadequate;

immigration agencies in the country are

it so, the details thereof; and

(b)
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(c) the remedial measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) There are 77 Immigration
Check Posts (ICPs) in the country comprising 26 airport
ICPs, 20 seaport ICPs and 31 Land -Check posts. A
comprehensive project of modernization, computerization
and networking of all the 77 ICPs has been undertaken
by the Government of India. Under the Phase-I of the
modermization programme, 33 ICPs, which regulate more
than 98.5% of the passenger traffic, have been covered.
This modernization programme interalia includes upgradation
of computer Systems, installation ‘of Immigration Control
Systems (ICS) software, Passport Reading Machines
(PRMs), and Question document examiners (QDX ma-
chines). These 33 ICPs and 5 Foreigners Regional
Registration Offices (FRROs) have been networked with
Central Foreigners Bureau.

Furthermore, computers and requisite hardware have
been delivered for computerization and networking of the
42 ICPs. In the case of two recently declared ICPs viz.,
Srinagar and Bagdogra airports, computer systems and ICS
software have been installed.

Improvement in PDS

674. SHRI S. PAKKIRAPPA : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) whether the GoVemment has made any assess-
ment of the price of pulses and foodgrains in the open
market and under the Public Distribution System (PDS) in
the last one year;

(b) if so, whether the Government is considering any
measures to improve the quality of the PDS in the country;

(c) if so, the details thereof;

(d) whether more items are likely to be sold through
the PDS; and
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(e) if s0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND THE MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The
Prices of Pulses and foodgrains are monitored by the
Governnfent. Prices of foodgrains (rice and wheat) under
the PDS and in the open market‘ (retail prices at Delhi
centre) are indicated below:—

(Rs. Per kg)

Commodity APL BPL AAY Retail brice Retail price
) at Delhi at Delhi

as on as on
19.11.2009 19.11.2008

Rice 8.30 5.65 3.00 22.00 22.00

Wheat 6.10 4.15 200 15.00 13.00

CIP is unchanged since 2002.

Among the foodgrains rice and wheat are distributed
through PDS. Pulses are distributed to the State
Governments under the PDS @ Rs. 10 per kg subsidy
scheme.

(b) and (c) The Price control measures through
allocations of foodgrains under TPDS to States/UTs and
strengthening of the TPDS are given in the enclosed
Statement.

(d) and (e) At present, Central Government makes
available wheat, rice, coarse grains and Kerosene under
TPDS to the State/UT Governments for distribution through
FPS. Pulses are distributed to the State Governments
under the PDS @ Rs. 10 per kg subsidy scheme. There
is no proposal to distribute other items through TPDS.
However, in view of the rise in prices of essential
commodities witnessed during the retent past, Government
has allocated imported edible oils to State/UT Governments
States are free to.distribute the oil through whatever outlets
they decide on.
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Statement

Price control measures through allocatlons of
foodgrains under TPDS to States/UTs and
strengthening of the TPDS

1. Allocations of foodgrains under TPDS:

~ Government of India implements TPDS under which
- foodgrains include Rice at subsidized prices are distributed
in all States/UTs as given below:—

() BPLAAY allocation norms

s Alvloca‘tion' of foodgrains under the Targeted
PublicDistribution System (TPDS) is made for
Below Poverty Line (BPL) families including
Antyodaya Anna Yojana (AAY) families on the
basis of 1993-94 poverty estimates of the
Planning Commission projected on the popula-
tion estimates of Registrar General of India as
on 1.3.2000 or the number of families actually

identified and ration cards issued to them by.

State Government, whichever is less.

s  Accordingly, allocations of foodgrains for BPL
and AAY categories are made @ 35 kg. per
family per month for all accepted 6.52 crore
families in the country. The total BPL including
AAY allocations made during 2009-10 has been
276.77 lakh tons which includes 181.05 lakh tons

of rice.
(1) APL allocation

. Allocations under APL category are made
depending upon the availability of stocks of
foodgrains in Central Pool and past offtake. Due
to declining stock pbsition of foodgrains in the
Central Pobl, allocations of wheat and rice to
States/UTs under APL category were rational-
ized on the basis of past off take and avail'ability
foodgrains in the Central Pool. Presently, these
allocations range between 10 kg and 35 kg per
family per month in different States/UTs.
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. During 2009-10, a quantity of 190.20 lakh tons
of foodgre‘iins have been allocated to States/UTs
under APL category as against 112 lakh tons
during 2008-09. This includes the following
additional allocations made to augment availabil-
ity of '}oodgrains in the States/UTs with a view
to keep prices under control.

s .
(i)i A total quantity of 2.65 lakh tons of wheat

£ at MSP based price and 1.70 lakh tons of

o

!_' rice at MSP derived is’é‘ue price allocated

] from April 2009 to September 2009 to
various States/UTs as adhoc/additional/

festival allocations.

E (ii) Allocations for drought relief:

e A total quantity of 7.63 lakh tons
including 1.45 lakh tons of rice have

“. bee;x issued at MSP based/derived

price as drought relief for APL families

in 12 drought affected States from

'September to December 2009.

2. Over the TPDS allocations of
190.20 lakh

allocations of foodgrains have also been made during the

and above
tons mentioned above, the following

year.
Allocations for ‘flood relief:

o + Additional aliocations of 63000 tons of rice and
20000 tons of wheat have been made for flood
relief to Andh;ra Pradesh, Assam, Kamnataka and

@ UP during the current year so far.

Additional allocations on requests of State Govern-

ments

«  Over and above TPDS allocations, 8000 tons of
wheat and 4.41 lakh tons of rice have been
allocated to the States/UTs at econrmic cost

" base‘d on the request received from these State/

UT Governments.
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3. Besides the above, the Government has
released 10 lakh tons of wheat and 5 lakh tons of rice
for distribution to retail consumers and 5 lakh tons of wheat
for bulk consumers under OMSS during October to
December, 2009 to check inflationary trends in food
economy

2. Measures taken for strengthening of TPDS:

4. A number of measures have been initiated by
Department of Food and Public Distribution to strengthen
TPDS which include improved monitoring and vigilance,
increased transparency in functioning of TPDS, use of
Information and communication technology tools and
efficient operation of FPS.

These measures include:

A. Measures to strengthen monitoring and
vigilance

(il Implementation of the Nine Point Action
Plan

(i) Review to detect and eliminate bogus
ration cards and action. against those with
Bogus Ration Cards

(i) Greater involvement of Panchayati Raj
Institutions (PRIs).

B. Increased transparency in functioning of
TPDS

() Adoption and implementation of revised
Model Citizens' Charter to facilitate use of
Right to Information Act

(i)  Introduction of monthly ceification of
delivery of foodgrains at price shops and
their distribution to ration card holders

(i)  Publicity-cum-awareness Campaign on
TPDS

(iv) Display of allocation of foodgrains - district
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and FPS wise on websites for public
scrutiny. '

C. Use of ICT tools

()  Pilot Scheme on Computerization of TPDS

Operations in four States

(i) Pilot Scheme on Smart Card based
Operations in Haryana and Chandigarh

(iii) Piloting of new technologies for tracking
movement of vehicles transporting TPDS

Commodities.
D. Improve the efficiency of FPS operations
(i) Doorstep delivery of foodgrains to FPS

(i) Timely availability of foodgrains at
FPS

(iii) Distribution of wheat flour/fortified wheat
flour under TPDS

(iv) Allotment of Fair Price Shops to Institutions

and Groups
(v) Sale of non-PDS items by FPS

(vi) Revision of Commission paid by State
Government to FPS licensees.

3. To improve functioning of TPDS, especially during
the period of drought, State/UT Governments have
been directed to take up a special campaign during
October-December, 2009 to verify BPL and AAY ration
cardholders to detect and eliminate bogus/ineligible

ration cards.

Problems Faced by Road Users at
Toll Gates

675. SHRI P. VISWANATHAN : Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to

state :
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(a) whether several cases of long queues at toll
gates and resultant delay caused to the commuters on the
National Highways have been reported; and

(b) if so, the details thereof alongwith the action
taken by the Government to ensure hassle free movement
of vehicles on the National Highways?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGHY) : (a) and (b) Instances of long queues within the
flaring zone have been reported at the toll plaza at km
24.00 of Delhi-Gurgaon access controlled highway, during
morning and evening peak hours. The Concessionaire has
been advised by the NHAI from time to time to take suitable
measures for avoiding long queues. The matter of traffic
in-discipline has been taken up by the NHAI with the District
Administration/Traffic police for enforcement of lane
discipline among commuters.

Availability of Foodgrains at Affordable Prices

676. SHRI S.S. RAMASUBBU : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) whether the Government has recently convened
a conference of Food and Civil Supplies Ministers of the
States;

(b) if so, the details of issues deliberated and the
decision taken therein;

(c) whether expected decline in the production of

rice and sugarcane was also discussed;
(d) if so, the details and outcome thereof, and

(e) the steps taken to tackle the situation and to
ensure adequate availability of essential foodgrains to the
common man at affordable prices?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) Yes,

NOVEMBER 24, 2009

to Questions 160

Madam. A Conference of Sate Food, Civil Supplies and
Sugar Ministers was organised on 19.8.2009.

(b) to (d) Following issues were discussed in the
Conference:—

(i) Procurement of rice and coarsegrains in the
Kharif Marketing Season (KMS) 2009-10.

(i) Ensuring effective delivery of essential commodi-
ties through Targeted Public Distribution System
(TPDS) and availability through other avenues
for cushioning impact of price rise.

(iii) Issues relating to sugar such as sugar produc-
tion, effect of low sugar production on prices,
measures taken by Central Government to
augment domestic availability of sugar, fixation
of price for sugarcane (SMP/SAP), etc.

(ivy Implementation of stock holding Ilimits of
essential commodities and effective enforcement
measures to ensure effective compliance.

(v) Enactment of Proposed National Food Security
Act (NFSA).

States were informed that to ensure availability of
sugar in the ensuing 2009-10 sugar season the
Government is in dialogue with the sugar industry to
explore the possibility of increasing the levy obligation from
10% to 20% or more. State Governments were also
requested for submission of correct estimate of sugarcane
and sugar production.

(e} The steps taken to ensure adequate availability
of essential foodgrains are given in the enclosed
Statement.

Statement

Steps taken by the Government to maximize
procurement of wheat and rice

Wheat

(i)  Wheat export on private account has been banned
from 9.2.2007 till further orders.
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(ii)

(iii)

(iv)

Rice

(®

(ii)

(iii)
(iv)

(v)

Written Answers

import of wheat on private account at zero duty has
been permitted till further orders.

The Central issue prices of wheat have not been
increased since 1.7.2002 in order to lessen the
burden of inflation on the poor.

The MSP for wheat was fixed at Rs. 1000 per quintal
for RMS 2008-09. As a result of this and other
measures taken by Government, 226.89 lakh tonnes
of wheat was purchased in RMS 2008-09, which has
enhanced the availability of wheat. The MSP for
wheat in RMS 2009-10 was fixed at Rs. 1080 per
quintal, which has contributed to procurement of
253.82 lakh tonnes of wheat.

in KMS 2008-09, the MSP of Rs. 850/-
Rs. 880/- per quintal was fixed for Common and

and

Grade 'A’ varieties of paddy. The Government alsn
allowed a bonus of Rs. 50/- per quintal on both
varieties of paddy during KMS 2008-09 to maximize
the procurement. As a result of this, a record quantity
of 333.07 lakh tonnes of rice was procured in KMS
2008-09, which has enhanced the availability of
tice in the Central Pool. In KMS 2009-10, the MSP
of Rs. 950/- and Rs. 980/- per quintal was fixed
for Common and Grade 'A’' varieties of paddy.
The Government has also approved a bonus of
Rs. 50/- per quintal on both varieties of paddy during
KMS 2009-10 to maximize rice procurement . for
Central pool.

Export of non-basmati rice has been banned w.ef.
1.4.2008. Export of Basmati Rice is allowed only at
Minimum Export Price (MEP) of US$ 900 per MT.

Import of rice at zero duty has been permitted.

The Central Issue Prices of Rice have not been
revised since 1.7.2002.

To have an assessment of major rice purchases by

private trade, a notification titled "Rice (Stock
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Declaration by Companies or Firms or individuals)
Order 2009 has been issued under the Essential
Commodities Act 1955 on 11.11.2009.

(vi) State Governments have been requested to maxi-
mize the procurement of rice by opening sufficient
number of procurement centres and by making other
necessary arrangements for the procurement of
paddy and its milling. State Governments have also
been requested to enforce a minimum levy of 50%

on rice millers.

(viii Commission to societies and Self-Help Groups
(SHGs) for KMS 2009-10 has been fixed at 2.5% of
MSP to maximize procurement from small and

marginal farmers.

[Translation]

Loan Waiver Scheme

677. SHRI RAM SINGH KASWAN: Will the Minister
of AGRICULTURE be pleased to state:

(a) the total amount spent on loan waiver and loan
relief scheme during 2008-02 in the country including

Rajasthan;

(b}  whether the Government of Rajasthan has
requested to include those farmers in the scheme, who
have already disposed of their loans prior to 29th February,
2009; and

“(c) if o, the detaits thereof and if not, the reason
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a)
Under Agriculiure Debt Waiver and Debt Relief Scheme
2008, debt waiver and debt relief amounting to Rs.
65318.33 crore has been provided to 368.78 lakh farmers
in the country including Rajasthan.
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(b) No, Madam.

(¢)  All agricultural loans disbursed by scheduled
commercial banks, regional rural banks and cooperative
credit institutions upto March 31 ,.'2007 and overdue as on
December 31, 2007 and which remained unpaid until
29th February, 2008 have been covered”under Agricultural
Debt Waiver and Debt Relief (ADWDR) Scheme 2008.

Quality Specifications for Food ltems

~

678. SHRI ANJAN KUMAR M. YADAV:
SHRI SUDARSHAN BHAGAT:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a)  whether the Bureau of Indian Standards has
submitted any draft to the Union Government regarding

quality specifications for food items;
(by if so, the details thereof;

(c) whether the Government has raised any

objections on the draft; and

(d) if so, the details thereof_ and the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) No
Madam.

(b) to (d) Do not arise.
[English]
Arbitration in Road Projects

679. SHRI VILAS MUTTEMWAR : Will the Minister
of ROAD TRANSPCRT AND HIGHWAYS be pleased to

state:

(@) whether.a large number of cases relating to road

" projects are involved in arbitration;
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{b) if so, the number of such cases presently under
arbitration and the cost incurred thereon;

(c) whether the road development work is being
delayed owing to the delay in the settlement of arbitration
\
cases; and '
£

(d)‘\ the steps taken/proposed to be taken by the
Government to expedite the arbitration proceedings and

_ settle all the pending cases?

THE MINISTEB OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) Yes, Madam.

(b) 163 cases relating to road projects are presently
under Arbitration. Uptill now no amount in these cases has
been released as they are ongoing.

(¢) No, Madam.

(d) The Government has constituted a Committee
headed by Shri B.K. Chaturvedi, Member, Planning
Commissio.n to examine and make recommendations on
various issues concerning implementation of National
Highway Development Project including fast tracking of

Dispute Resolution.
Assistance to Gujarat for Coastal Security

680. SHRI VIKRAMBHA! ARJANBHA! MADAM : Will
the Minister of HOME AFFAIRS be pleased to state:

(@) the details of the proposal received from the
State of Gujarat under the Coastal Security Scheme
including proposal for financial assistance and setting up
and upgradingl additional 40 coastal police stations;

‘(b) if so, the details thereof, and

(c) the action taken thereon including the amount

provided in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! MULLAPPALLY
RAMACHANDRAN): (a) to (c) : A comprehensive Coastal
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Security Scheme, which is under implementation since
2005-06 over a period of 5 years, was formulated after
consultations with all agencies concerned as well as all
the 9 coastal States including Gujarat and 4 Unif;n
Territories. Based on the proposal of State Government of
Gujarat, the Coastal Security Scheme provides for 10

coastal police stations, 25 checkposts, 46 out-posts,.

equipped with 20 jeeps, 101 motorcycles, 20 boats of 12
Tonnes and 10 boats of 5 Tonnes at an outlay of Rs.
'5842.60 lakh. ‘

An amount of Rs. 842.60 lakh has already been
released to Gujarat under the scheme for setting up of 10
coastal police stations, 25 check-posts and 46 out-posts;
purchase of 20 jeeps and 101 motorcycles; and lump-sum
assistance at the rate of Rs. 10 lakh per coastal police
station for 10 coastal police stations, for furniture, office
equipments etc. The interceptor boats are being procured
centrally and supplied to the States. So far seven (7) boats
(4 boats of 12 Ton and 3 boats of 5 Ton) have been
supplied to Gujarat. The delivery of the remaining boats

is going on.

Later, a revised proposal from Government of Gujarat
was received in 2006-07 for upgrading of the existing 40
police stations. But, ihe proposal could not be considered
as the ongoing Coastal Security Scheme is approved for
five years and any such proposal could be considered only
at the time of review after that.

The proposal of Government of Gujarat for the
proposed Phase-ll of Coastal Security Scheme has also
been received, for further strengthening of the coastal

security.
[Translation]
Foodgraihs Rotting in Godowns

681. SHRI PRALHAD JOSHL:
SHRI SYED SHAHNAWAZ HUSSAIN:

Wilt the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:
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(a) whether huge quantity of foodgrains are rotting
in godowns across the country;

(b) if so, the details thereof; and

(c) the reasons for not allowing exports by the
Government despite adequate stocks of cereals?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and
(b) No, Madam. However, some quantities of foodgrains
with FCI in Central Pool are damaged due to various
reasons, such as cyclones and floods and acceptance of
below specifications stocks and movement to other regions.

(c) Keeping in view the wide spread drought
situation in the country and estimated less production of
foodgrains including rice during Kharif Marketing Season
2009-10, the Govermment did not allow export of
foodgrains.

[English]
Purchase of Oilseeds at MSP

682. SHRIMAT! J. SHANTHA : Will the Minister of
AGRICULTURE be pleased to state:

(a) the quantity of oilseeds produced in Karnataka
during the last three years, oilseed-wise and year-wise;

(b) the oilseeds covered under the Minimum Support
Price (MSP);

(c) whether the oilseeds were fully purchased by the
Food Corporation of India at MSP;

(d) if so, the details alongwith the quantities
purchased in refation to the production thereof;

{e) whether there were complaints of short pur-
chase, delayed purchase which compelled the farmer to
go for distress sale at a loss; and

(f if so, the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The
quantities of oilseeds produced in Karnataka during the last
three years i.e. 2006-07 to 2008-09 are given below:—

Oilseed Production ('000 Tonnes)
2006-07 2007-08 2008-09*

Groundnut 379.0 733.0 530.4
Castorseed 16.0 16.0 18.0
Sesamum 48.0 48.0 32.0
R&M 1.0 1.0 1.0

Linseed 4.0 5.0 5.0

Safflower 61.0 57.0 55.0
Sunflower 517.0 586.0 488.0
Soyabean 94.0 97.0 90.0

*4th Advance Estimates

(b) Oilseeds covered under Minimum Support Price
(MSP) are Groundnut in shell, Rapeseed/Mustard, Sun-
flower seed, Soyabean, Safflower, -Toria, Sesamum and
Nigerseed. Government also announces MSP for Milling
and Ball Copra.

(c) and (d) The procurement of oilseeds is done by
National Agricultural Cooperative Marketing Federation of
India (NAFED) Ltd. During the last three years, NAFED
undertook procurement of the fallowing quantities of various
oilseeds under Price Support Scheme.—
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1 2 3 4
Sunflower seed - - 4204
Safflower 11531 - -

Oilseed Quantity Procured (in Metric Tonnes)
2006-07 2007-08 2008-09

1 2 3 4

Ball Copra 13355 5645 174

(e) As per reports from NAFED, there were no
complaints relating to short purchase/delayed purchase
which compelled farmers for distress sale/sale at loss.

(h Does not arise

Review of Agricultural Income

Insurance Scheme

683. SHRI SYED SHAHNAWAZ HUSSAIN : Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has reviewed the

outcome of the Agricultural Income insurance Scheme;
(b) if so, the details thereof;

(c) the criteria adopted to determine the funds

released for the scheme; and

(d) the amount released during the last three years

and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and
(b) A Farm Income Insurance Scheme (FIIS) which
provides income protection to the farmers' by integrating
the mechanism of insuring production and market risks was
implemented on pilot basis in rabi 2003-04 in 11 States
for rice and wheat crops and kharif 2004 season in 4 States
for rice crop. The farmers' participation during two crops
seasons in the selected pilot districts was very low i.e. at
about 10% only due to certain inherent complications/
limitations of the scheme. As required, a Concurrent
Evaluation study of the parameters of impact of the scheme
during the pilot phase was made by an independent
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agency. It was revealed that the scheme in its present form
is neither viable nor attractive. The Joint Group constituted
to study the improvements required in the existing Crop
Insurance Schemes has also looked. into the implemen-
tation of Pilot Project on FIIS and found that as long as
MSP regime continues, FIIS (with or without MSP based
guaranteed income) would only be a parallel effort with
additional expenditure. As far as risk protection for a farmer
is concerned, there exists NAIS against yield risk and MSP
against price risk. Therefore, based on the findings of the
Concurrent Evaluation Study and the recommendation of
the Joint Group, the scheme was discontinued with effect
from Rabi 2004-05 seasons.

{c} The Government of india met all the expenses
on account of Pilot Project on FIIS including premium
subsidy 75% to small and marginal farmers and 50% to

other farmers.
(d) Does not arise.
DAVP Advertisements in Journals

684. SHRI ANANTHA VENKATARAMI REDDY : Will
the Minister of INFORMATION AND BROADCASTING be

pleased to state:

(a) the number of the various journals published
in the country during each of the last three years
and the current year, State-wise including Andhra
Pradesh;

(b) the amount provided to such journals for
advertisements by the Directorate of Advertising and Visual
Publicity (DAVP) during the said period,;

{c) whether the Government has received com-
plaints that the smail and medium newspapers are given

less/low-valued advertisements by the DAVP;

(d) if so, the details thereof and the reasons therefor
alongwith the criteria laid down for selecting journals for

releasing advertisements to them; and

AGRAHAYANA 3, 1931 (Saka)

to Questions 170

(e) the steps/action taken/being taken by the

Government to streamline the procedures in this régard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA) : (a) The Registrar of
Newspapers for India (RNI) registers all publications as
newspapers under the Press and Registration of Books
[PRB] Act, 1867. Journal or magazine is not defined in the
PRB Act. The number of newspapers registered by RNI
during the last three years and the current year are given
in the -enclosed Statement.

{b) The amount for advertisements provided to
the journals empanelled with the Directorate of
Advertising and Visual Publicity (DAVP), as per their
criteria, during the last three years and the current year

is as under.—
Year 2006 Rs. 19,42,49,834
Year 2007 Rs. 23,48,09,775
Year 2008 Rs. 28,31,85,322
Year 2009 Rs. 21,63,54,341

(¢) No such complaints have been received in the

recent past.

(d) Does not arise. All advertising activities of DAVP
are governed by the Advertisement Policy, available at
DAVP's official website @ www.davp.nic.in. Advertisements
are released to newspapers/periodicals keeping in view
the publicity requirements, target audience, budgetary
provisions and preferences indicated by the client

departments.

(e) Government has already made provisions
for allocating display budget in the ratio 50%, 35% and
15% for big, medium and small category newspapers
respectively and also 30%, 35% and 35% for English,
Hindi and regional/other language newspapers respec-

tively.
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Statement-|

State-wise break-up of registered newspapers during last 3 years and the current year
(upto 15.11.2009)

Sl Name of State No. of newspapers No. of newspapers No. of newspapers No. of
No. registered during registered during registered during newspapers
2006-07 2007-08 2008-09 registered during
2009-2010 (upto
(15.11.2009)
1 2 3 4 5 6
01. Andaman and Nicobar Islands 3 5 2 4
02. Andhra Pradesh 198 264 302 230
03. Arunachal Pradesh Nil Nit 2 1
04. Assam 13 23 23 15
05. Bihar 13 15 22 18
06. Chandigarh 8 12 19 13
07. Chhattisgarh 37 68 67 48
08. Daman and Diu Nil 1 1 1
09. Delhi 409 538 487 235
10. Dadra and Nagar Haveli Ni 2 4 2
11. Goa 5 2 5 2
12.  Guijarat 176 195 136 137
13. Haryana 28 52 a1 52
14. Himachal Pradesh 1 8 15 5
15. Jharkhand 9 16 21 8
16. Jammu and Kashmir 25 37 37 41
17. Kamataka 89 288 196 113
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1 2 3 4 5 6
18.  Kerala 78 152 97 | 79
19. Lakshadweep Nil Nil Nil Nit
20. Maharashtra 426 694 578 304
21.  Manipur 1 1 1 4
22. Meghalaya 1 1 1 2
23. Mizoram 3 1 Nil 8
24. Madhya Pradesh 165 289 302 161
25. Nagaland 1 Nil N 1
26. Orissa 70 121 71 55
27. Puducherry 6 6 10 2
28. Punjab 25 41 39 37
29. Rajasthan 114 218 190 141
30. Sikkim 7 35 10 2
31. Tamil Nadu 161 266 | 198 154
32. Tripura 3 3 3 2
33. Uttar Pradesh 250 662 748 476 .
34. Uttarakhand 112 140 126 138"
35. West Bengal 84 159 111 80
Total 2521 4315 3865 ‘ 2571
[Translation] Will the Minister of MICRO, SMALL AND MEDIUM

Funds to Agro and Rural industries

685. SHRI MANSUKHBHAI D. VASAVA!

SHR! JAGDISH THAKOR:

ENTERPRISES be pleased to state:

(a) the total funds allocated to various States under
the Prime Minister's Employment General Programmes
(PMEGPs) during each of the last three years and the

current year, State-wise;
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(b) the total funds granted under PMEGP for

setting up of agro and rural industries in various -

States during each of the last three years, State-wise;
and '

(c) the steps proposed to be taken by the
Government for more development of agro and rural
industries and number of villages likely o be benefited
therefrom, State-wise? ' -

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL) : (a) and (b) The Prime Minister's
Employment Generation Programme (PMEGP) has been
introduced during 2008-09 which is a significant initiative
for setting up micro enterprises in rural and urban areas
with attractive levels of subsidy for generation of additional
employment opportunities. It is implemented through Khadi
and Village Industries Commission (KVIC) as the single
nodal agency at the national level. At the State/Union
Territories level, the scheme is being implemented through
field offices of KVIC, State/Union Territory Khadi and
Village Industrieé Boards and District Industries Centres
('DICs) with involvement of banks. State-wise funds (margin
money subsidy) allocated/utilised by KVIC under PMEGP
during 2008-09 and current year are given in the enclosed

statement.

(¢c) For the development of village industries
inctuding agro and rural industries, several steps are being
taken by the Government through KVIC which include
implementation of Scheme of Fund for Regeneration of
Traditional Industries (SFURTI) for development of clusters
in khadi and village industries, Rural Industries Service
Centres (RISC) for setting up of common facility centers
(CFCs) to provide "infrastructural support and services to
village industries, Product Development, Desi'gn interven-
tion and Packaging (PRODIP) for improved design and
packaging, Research and Development and other support
services, viz., marketing, export promotion, exhibitions at
district, state, zonal and national level, design facility, brand

building, etc.
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Statement

State-wise funds allocated/utilised by KVIC under
PMEGP during- 2008-09 and 2009-10

(Rs. lakh)
Sl. State/UT 2008-09 2009-10
No.. Allocation

Allocation  Utilised
1 2 3 4 5
1. Chandigarh 59.94 9.74 59.94
2. Delhi 285.51 0.70- 899.10
3. Haryana 1431.16 119028 1431.16
4. Himachal Pradesh 452.14 392.77 452.14
5. Jammu and 1300.00  898.00 748.14
Kashmir
6. Punjab 1800.00 951.00 1608.02.
7. Raja‘;than 2793.42 1503.58 4011.54
8. . Andaman and 46.25 29.53 19.98
Nicobar Islands

9. Bihar 515218 4201.22 6440.22
10. Jharkhand 2366.52 958.00 2366.52
11. Orissa 2946.68 2419.53 2946.68
12. West Bengal 6500.00 5135.37 5513.74
13. Andhra Pradesh ~ 5319.86 2582.54 5319.86
14. Karnataka 357124 251048 3571.24
15. Kerala 2123.80 671.33  2123.80
16. Lakshadweep . 6.66 0 6.66
17. Puducherry 59.94 -19.40. . 59.94
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1 2 3 4 5 1 2 3 4 5
18. Tamil Nadu 422023 2328.54  4220.23 34. Tripura 47212 32.02 236.06
19. Goa 86.59 2.10 86.59 35. Sikkim 125.80 22.45 62.90
20. Gujarat 3487.62 65933  3460.98 Total 7348023 4086472 74033.32
21. Dadra and Nagar — — 13.32

Haveli* " Figures for 2008-09 corresponding to Dadra and Nagar

Haveli have been included in the figures of Gujarat.

22. Daman and Diu# - — 13.32 #Figures for 2008-09 corresponding to Daman and Diu

have been included in the figures of Maharashtra.
23. Maharashtra 6628.91  2455.61 6628.91 _ ! :

) [English]
24. Chhattisgarh 1736.78 1318.62 1736.78

Banned Books in India
25. Madhya Pradesh 3695.85 1143.48 4619.82 .

686. SHRI HARSH VARDHAN : Will the Minister of

26. Utt . . .
6. Uttarakhand 116225 45652 641.59 HOME AFFAIRS be pleased to state :

27. Uttar Pradesh 11768.96 7984.31 11768.96
arrra (a) whether the Government has banned certain

28. Arunachal Pradesh 20572 8845  102.86 books in the country; and

29. Assam 2050.54 890.20 2050.54 ' (b) if so, the details thereof during each of the iast
three years and the current year alongwith the reasons

30. Manipur 470.64 0 235.32 therefor?

31. Meghalaya 483.96 0 241.98 THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI AJAY MAKEN) : (a) Yes,

32. Mizoram 238.28 0 119.14
Madam.

. I 430.68 9.62 215.34 '
33. Nagaland 06 (b) A Statement is enclosed.

Statement
Sl Name and author of the - Reasons for proscription : Year of
No. Book banning
1 2 3 4
1 "Michha Mahatma" (False Mahatma) Derogatory writings on Mahatma Gandhi and wilful 2006
Written by Mr. Bibhudha Ranjan attempt to tarnish the image of the "Father of Nation" '

that had the potential to hurt sentiments of nation.
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2. 'Bunch of Truth' Hindi title 'Hageeqat'
written by Shri M.G. Mathew

3. "Vishwavyapi Muslim Samasya" written
by Balraj Madhok

The book contained objectionable and slandérous 2006
portions against a community.

Highly: provocative and had the pdtential to hurt - 2006
religious sentiments of a community

[Translation]
Modern Equipments for AIR Stations

687. SHRI NARAYAN SINGH AMLABE: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether various Ali India Radio (AIR) centres/ -

stations of the -~country including Madhya Pradesh
have been provided with modern equipments which
are being utilised for purposes other than live broad-
casting;

(b) if so, the details thereof and the reaction of
Government thereto; '

()  whether the Government proposes to start live
telecast from such centres/ stations;

(d) if so, the details thereof and the time by which
these centres/stations are likely to commence live
broadcasting; and '

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN)
provided from time to time at all AIR Stations and All india

(a) Latest equipments are

Radio is keeping pace with latest technology in
broadcasting field. These equipments can be used for live
as well as recorded broadcasts depending on programme

requirements.

(b) AIR stations have been provided following

latest/digital equipments as per its category and require-
ment. The details of equipments are as under:

1. Studio equipment :

(i) Hard disk (computer) based system for
transmission and programme production.

(i) Transmission console.

(iii) Dubbing and editing console.
(iv) Poitable recorders.

(v) Hand held recorders.

2. Studio transmitter links, Digital satellites news
gathering vans, satellite upiink equipments,
INMARSAT equipment and au‘dio CODEC etc.
to feed programme as per requirement of the
stations.

v 3. Transmitter :

(i) Better efficiency and performance based
Medium Wava and Short Wave Transmit-
ter.

(i) FM transmitter of latest technology, which
accepts analog, mono, analogue stereo

signal.

{c) to (e) The programme of All India Radio have a
balance of live and recorded programmes. ldentified events
such as Republic Day, Independence - Day, Sporfs
commentaries, Budget Session of the Parliament etc. are
broadcast live. All news bulletins are also live. Music

programmes, talks, features, plays etc. are recorded.
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Absconding and Fugitive Criminals

688. DR. KIRODI LAL MEENA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total number of criminals who have been
declared as absconders and fugitives by the Courts during
each of the last three years and the current year;

(b)  whether the Government has taken any steps
to coordinate with different States to facilitate the tracing
of such absconders and with different countries to extradite

the fugitives from abroad;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) Red Corner
Notices. have been issued on the request of various
investigating agencies forwarded through Interpol Wing of
Central Bureau of Investigation in respect of 167 offe.nders
and circulated through Interpol Secretariat General (IPSG)
during the last three years, the details of which are as

under:-
2006 _ — 49
2007 — 70
2008 — 28
2009 (upto 30.7.2009) — 20

Total — 167

(b) and (c) It is the policy of the Government in the
Ministry of External Affairs to conclude extradition treaties

with as many countries as possible so as to ensure that

fugitive criminals do not escape justice. Efforts are made

through diplomatic channel for extradition of fugitives.
Matter is taken up at the appropriate level from time to

time.

(d) Does not arise.
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[English]

Impact of Multipurpose National
Identity Cards '

689. SHRI NAVEEN JINDAL : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Multipurpose National Identity
Cards (MNICs) is likely to invade an individual’s right to

privacy;
(b) if so, the reaction of the Government thereto;

(c) whether any representation/suggestion received
in this regard;

(d) if so, the details thereof;
‘(e) the details of the safeguards envisaged against .
corrupting of information data and the ex,ploitatiori of

personal data collected for issuance of sych cards;'

¢f)  whether the Government has” considered and
téke_n into account the history of national identity cards in
other countries regarding the potential\thréats'that the
MNIC scheme poses; and

" (g)y if sd, the details thereof and safeguards provided
in the scheme in this regard? R

THE MINISTER OF STATE IN TH_E MINISTH_Y OF
HOME AFFAIRS '(SHRI AJAY MAKEN) : (a) to (d) No,
Madam.

'

(e) to (g) The MNIC pilot project has been completed
on 31.03.2009. The data collected during the pilot project
is kept in a secure database. The Government has now -
approved a project to create a National Population Register
(NPR). Once created the NPR will-be a secure database
accessible only within the Government for security
purposes. The individual's right to privacy will not be
compromised. Adequate safe guards will be built into the
system to avoid corruption of information data and the
exploitation of personal data collected. An expert group in
the National Informatics Centre (NIC) Is advising the
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Government on the setting up of IT Hardware required for
this purpose.

Shortage of Storage Capacity

690. SHR! JOSEPH TOPPO : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) the total foodgrain storage capacity of Food
Corporation of India (FCI} in melric tonnes in the North
Eastern region State-wise:

(b) the details of foodgrains presently stored in these
godowns, State-wise;

(c) . whether the condition of godowns in the North
Eastern States is very poor and there is a shortage of
storage space to store fresh stock;

(d) if so, the details thereof and the steps taken to
improve the condition of existing godowns and create new
storage capacity;

(e) whether allegatidns of irregularities and fraud
have been made against; the management of the said
godowns; and '

() if so, the details thereof and the remedial
measures taken including action against the management
taken in this regard?.

“THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The
State-wise details of storage capacity available with the
Food Corporation of India (FCI) in the North Eastern Region
as on 30.10.2009 are as under.— '

NOVEMBER 24, 2009

Fig. in MTs
State Storage capacity
1 2
Assam 267306

to Questions 184

1 v 2
Arunachal Fsradesh 21168
Meghalaya 25950
Mizoram 26240
Tripura 50880
Nagaland 29854
Manipur 20590
Total 441988

(b) The State wise details ;of foodgrains stored
in FCl's godowns in the North Eastern Region are as

under:—
Fig. in MTs
State Rice  Wheat Total Sugar
Foodgrains‘
Assam 115407 25980 141387 13384

Arunachal Pradesh 8949 601 9550 1334

Meghalaya 16946 2151 19097 35
Mizoram 15146 1447 16594 1030
Tripura 35632 1862 37494 2075
Nagaland 9902 2656 12598 323
Manipur 18748 0 18748 1 664
Total 220730 34697 255427 19845

(© The condition of the FCI godowns in North
Eastern States is satisfactory. However, there is shortage
of storage space of 7.35 lakh MT on the basis of 4 months
stocking at 75 % utilization.
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(d) Under the Plan Scheme for construction of
storage godowns, in the 11th Five Year Plan (2007-12),
the following are the ongoing projects of FCI in North
Eastgrn States.—

1. Bualpui/Mizoram/4590 MTs

2.  Badarpurghat/Assam/5000 MTs
3.  Hailakandi/Assam/5000 MTs

4. Nandan Nagar/Tripura/2500 MTs
5.  Changasari/Assam/50000 MTs

Apart from the above, for North Eastern States there
is a provision of Rs. 24 crores in the 11th Five Year Plan
for construction of godowns by the State Governments.
This amount is released as Grants in Aid to State
Governments.

(e) and (f) No specific complaints relating to allegations
of irregularity .and fraud against the management of the
said godowns at the regional or zonal levels have been
received by the FCI.

[Translation]

Agricultural University in Orissa

691. SHRI YASHBANT LAGURL: Will the Minister of
AGRICULTURE be pleased to state:

(@) whether the Government proposes to set up an
Agricultural University in Orissa; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and
(b) No, Madam. There is no proposal for opening of Central
Agricultural University in Orissa by the Union Government.
In so far as State Agricultural University is concerned, it

is informed that Higher Agricultural Education being a State
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subject, State Agricultural - Universities are established
under the State Legislative Act by the Concerned State

Government.

Livestock Insurance Scheme

692. SHRI K.C. SINGH ‘BABA’: Will the Minister of
AGRICULTURE be pleased to state:

(a) the names of the various Livestock insurance
schemes launched in the country, Sfate-wise;

(b)  whether the said schemes had beeh success-
fully implemented;

(c) if so, the details thereof, State-wise and if not,
the reasons therefor; and

(d) the details of the beneficiaries. of the said
schemes during 2008-09 and 2009-10? °

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER. OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(d) Department of Animal Husbandry, Dairying and
Fisheries, Ministry of Agriculture has beén ir'ﬁplémenting
the Centrally sponsored scheme namely “Livestock
Insurance" in all the States except Goa since 2005-06. The
scheme benefits the farmers and cattle rearers having
crossbred and high yielding cattle and buffaloes. Under t_he,
scheme, benefit of subsidy is to pe restrictéd to two animals

‘per beneficiary. The scheme was approved by Government

in February, 2006 for implementing it on pilot basis during
2005-06 and 2006-07 in 100 selected districts of the
country. For the year 2007-08, the scheme continued in
the same format in the same 100 districts. A full fledged
scheme on Livestock Insurance, which was approved on
20.11.2008, is being irﬁplemented in 100 newly selected
districts on regular basis. State-wise number of animals
insured during 2096-07 to 2008-09 and 2009-10 (up to
September  09) hnder the scheme is enclosed as

Statement.
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Statement
Sl ) Name of the State Total No. of animals insured
No.
2006-07 2007-08 2008-09 2009-10
h ' (upto September' 09)
1 2 3 4 5 6
1. Andhra Pradesh 117455 67580 71937 33568
2. Arunachal Pradesh 1012 891 955 20
3. Assam | 1138 432 17470 4146
4. Bihar 10484 3251 0 532
5. Chhattisgarh 6022 3428 0 199
6. Guijarat 20395 5285 0 524
7. Haryana 64161 66791 0 17459
8. . Himachal Pradesh | 14177 25608 21127 311
9. Jarﬁmu and Kashmir 1239 141 27 0
10.  Jharkhand 2814 20 0 0
11.  Kamataka | 9487 13853 0 1896
12. Kerala - 67206 5303 0 15853
A
13. Madhya Pra&eéh . 10169 .. 4310 27259 5771
' 14, Maharashtra . 33591 27852 0
15. ' Manipur 184 210 269 0
16. . Meghalaya .. 123 494 229 1031
v 17 Mizoram 558 212 0 132
“18. Nagaland - 3416 5153 2323 2439
19, Orissa 20396 27865 120 3371

20.” Punjab 13701 1276 9116 370
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1 2 3 4 5 6
21. Rajasthan 12211 17279 1607 2189 \ -
22. Sikkim 2310 2013 313 1173 ‘
23. Tamil Nadu 90072 119032 105774 0
24. Tripura 2080 1731 | 0 250
‘ 25. Uttarakhand 3053 4362 3525 1662
26. Uttar Pradesh 23443 16873 53468 O‘
27. West Bengal 2416 222 . 5 234
All India 533323 421467 328114 931 30

[English]
Deep Sea Fishing

693. SHRI S.R. JEYADURAI : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Inter-Ministerial Empowered Com-
mittee on Marine Fisheries has held meetings to discuss

the problems of marine fisheries;
(b) if so, the details thereof;

(¢) whether there is any constraint in the smooth

functioning of the Committee;
(d) if so, the details thereof;

(e) whether the Government is contemplating to~

review the rule regulations and functioning of the
Committee to solve and to expedite the matters concerning

deep-sea fisheries;
(i if so, the details thereof; and

f{g) the steps taken by the Government in this

regard?

~

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(b) Yes, Madam. The Inter-Ministerial Empowered Commit-
tee on Marine Fisheries (EC) holds regular meé_ti_ngs to
discuss various issues relating to the deep-sea fisheries

sector.
(c) No, Madam.
(d) Does not arise.

(e) No, Madam. No such review is being contem-

plated.
(fy and (g) Does not arise.
Consumer Awareness in School Curriculum

694. SHRI! K.C. VENUGOPAL : Will the Minister of
CONSUMER AFFAIR3, FOOD AND PUBLIC DISTRIBU- -
TION be pleased to state :

(a) whether the Government proposes to include

Consumer Rights Awareness in school curriculum; and
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(b if so, the details thereof and steps taken

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND THE MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(b) Government has already included Consumer Rights
Awareness in the school Curriculum. NCERT Syilabus
contains material on importance of Consumer Protection,
Consumer Rights, Consumer responsibility, ways and
means of Consumer protection such as Consumer
Awareness and legai redressal with special reference to
Consumer Protection Act, 1986 and role of Consumer

organisations and NGO's.

Proposal to Provide Low Floor
Buses to STUs

695. SHRI E.G. SUGAVANAM : Wilt the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to

state :

(a) whether the Union Government 'proposes to
provide low floor buses to State Transport Undertakings
(STUs) of different States; '

(b) if so, the details thereof, State-wise;

(c) whether there is also a proposal to reward the
best performing States in the transport sector; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI MAHADEO
SINGH KHANDELA) : (@) and (b) The proposal of this
Ministry to provide financial assistance to the State
Transport Undertakings for procurement of buses for
operation in rural/mofussil areas has not been agreed to

by Planning Commission.

(¢) and (d) This Ministry does not have any proposal
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at this juncture to reward the States on the basis of the

performance in transport sector.
Mining of Bauxite in Forest Areas

696. SHRI P. BALRAM : Will the Minister of MINES

be pleased to state:

(a) whether the tribals living in the forests areas are
facing difficulties due to the exploration/excavation of

bauxite and other minerals;
(b) if so, the details thereof; and

{c) the steps taken/being taken by Government to
protect the rights of the tribals living in mining areas in

forests?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE) : (a) and (b) Mining operations are
permissible after statutory environment and Forest clear-
ances have been obtained, and rehabilitation and
resettlement of project affected persons are required to be
undertaken in terms of National Rehabilitation and
Resettlement Policy (NRRP). As per available information
no instances of tribals facing difficulty in forest areas due
to mining of bauxite and other minerals have come to

notice.

(c) The Government has also enunciated the new
National Mineral Policy, 2008 which provides for develop-
ment of a sustainable framework for optimum utilisation of
the country's natural mineral resources for the industrial
growth in the country and at the same time improving the
life of the people living in-the mining areas, which are
generally located in the backward and tribal regions of the
country. The Policy provides for a framework of sustainable
development to take care of bio diversity issues and to
ensure that mining activity takes place alongwith suitable
measures for restoration of the ecological balance. Project
affected persons will be protected through comprehensive
relief and rehabilitation packages. Al mining shall be
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undentaken within the parameters of a comprehensive

Sustainable Development Framework which will
be so devised as to take all these aspecis into

consideration.

[Translation]

Modernising Mining Technology

697. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of MINES be pleased to state:

(a)  whether for want of new and modern mining
technology, mineral rich resources of the country are not

being exploited optimally?

{b) if so, the details thereof and the corrective
measures taken/proposed to be taken by the Government
10 modernise mining technologies and equipments for

exploitation of minerals in the country;

(c) whether the Government has any policy to
attract foreign entrepreneurs for the exploration and

excavation of minerals; and
(d) if so, the details thereof?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE) : (a) and (b) The technology and
investment required for exploration and mining varies for
different minerals and areas. Under the liberalised
economic environment, investment decisions, including
choice of technology, are taken by the entrepreneurs based
on their techno-economic judgements and commercial
considerations. The Government has announced the
National Mineral Policy, 2008 which enunciates policy
measures in order to reduce impediments to investment
and technology flows in the mining sector in India. The
National Mineral Policy, 2008 enunciates that mine
development and mineral conservation as governed by the
rules and regulations will be on sound scientific basis, with

the regulatory agencies, viz. Indian Bureau of Mines and
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the State Directorates, closely interacting with R and D
organisations, and scientiic and professional bodies to
ensure optimal Mining Plans. In addition, the Policy seeks

- to strengthen the indigenous industry for the manufacture

of mining equipments and machinery.

(c) and (d) The Nationa! Mineral Policy, 2008
envisages streamlining and simplifying the procedures in
grant of mineral concessions in order to attract investment
including FDI, into the mining sector in India. The policy
also seeks to facilitate import of mining equipment and

machinery.
[English]
Sugar Development Fund

698. SHRI N. CHELUVARAYA SWAMY : Wil the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government of Karnataka has sent
several proposals to the Union Government requesting for
assistance from Sugar Development Fund for its various

sugai mills:

(b} it so, the details thereof indicating the number

ol requests received and approved;

(c) whether the funds have not yet been released

by the Union Government;

(d) if so, the reasons for not releasing the said

funds; and

(e) the time by which the funds are likely to be
released?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) Yes,

Madam.

(b) to (e) A Statement is enclosed.
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Statement

Details and status of loan proposals of Sugar Factéﬁes received fhrough the "State

‘Government of Karnataka since 2502 is as follows

(A) Cane Development loans

St , Name of the sugar factory Current status of sanction/release of funds
No.
1 2 3

1. Ms. Bhadra SSK Niyamit, Doddabathi, Davanagere
Taluk, Karnataka

2. M/s. Malaprabha SSK, Dist. Belgaum, Karnataka

3. M/s. Dakshina Kannada Sahakari Sakkare Karkhane

Niyamit, Brahmavara, Udupi, Karnataka

4. M/s. Ghataprabha Sahakari Sakkare Karkhane
Niyamit, Gogak, Belgaum Dist., Karnataka

5. M/s. Prabhulingeshwar Sugar and Chemicals Ltd.,
Siddapur, Karnataka

6. M/s. Bannari Amman Sugar Ltd., Alaganchi
Nanjangud Taluk, Dist. Mysore, Karnataka.

7. M/s. Sri Chamundeswari Sugars Limited, K.M. Doddi,
Maddur Taluk, Mandya Dist., Karnataka.

A loan of Rs. 231.30 lakh was sanctioned on 24.6.2003.
The sugar factory had outstanding SDF dues, which it failed
to clear. As per SDF Rules and norms, the loan could not
be disbursed.

A loan of Rs. 251.21 lakh was sanctioned on 8.6.2004.
The sugar factory has not applied for disbursement of loan
after completion of required documentation and other

formalities.

The sugar factory had negative networth and had SDF over
dues, which the factory failed to clear. As such as per SDF
Rules and norms, the sugar factory is not eligible for SDF

loan.

A loan of Rs. 146.80 lakh was sanctioned to the sugar
factory on 14.7.2005. The sugar factory has not applied
for disbursement of loan after completion of required

documentation and other formalities.

A loan. of Rs. 118.73 lakh was sanctioned on 4.10.2004.
The sugar factory could not arrange security for SDF loan,
without which the loan could not be disbursed.

The sugar factory was sanctioned a loan of Rs. 269.89
lakh on 5.7.2005. First instalment of Rs. 134.95 lakh was
disbursed on 31.03.2006. The sugar factory requested for

" cancellation of second instalment of the loan.

Despite reminders, the sugar factory did not furnish
requisite information/documents for consideration of appli-
cation.
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3

8. M/s. Jamkhandi Sugars Ltd., At Hirepadasalgi,
Tq. Jamkhandi, Bagalkot, Karnataka.

9. M/s.. Nirani Sugars Ltd., Mudhol, Tal. Mudhol, Dist.

-Bagalkot, Karnataka

10. M/s. Athani Farmers Sugar Factory Ltd., Vishnuanna
Nagar, Post-Navalihal, Athani-Taluk, Belgaum Distt.
Karnataka.

11.  M/s. Doodhganga Krishna SSK, Chikodi, Dist.
Belgaum, Karnataka

12. M/s. Halasiddanath SSK Ltd. Nippani, Belgaum
District, Karnataka

13. M/s. G.M. Sugar and Energy Pvt. Ltd., (Lessee
of M/s. Karnataka Sahakari Sakkare Karkhane
Niyamitha), Sangur, Haveri Dist., Karnataka

(B) Other loans

14. M/s. Nandi Sahakare Sakkare Karkhane Niyamit,
Krishna Nagar, Taluk and District: Bijapur,
Karnataka

15. M/s. Nandi Sahakare Sakkare Karkhane Niyamit,
Krishna Nagar, Taluk and District: Bijapur, Karnataka

The sugar mill had huge accumulated losses of
Rs. 3333.30 lakh and the mill was having a negative
net worth. Hence not eligible as per SDF Rules and

norms.

Despite reminders, the sugar factory did not furnish
requisite information/documents for consideration of appli-
cation. ' ' '

The Sugar factory was advised to come-up with revised
proposal. Needful has not been done by the sugar factory
as yet.

The sugar factory did not furnish requisite information/
documents for consideration of application.

The sugar factory' was advised to submit revised proposal
through State Government which has been received
through the State Government only on 15.9.2009.

The application has been received recently on 10.11.2009
and is being examined.

A lone of Rs. 510.64 lakh was sanctioned on 26.04.2007
for Modernisation-cum-expansion “and the same was
disbursed to sugar factory through National Cooperative
Development Corporation on 26.12.2008.

A lone of Rs. 1485.00 lakh was sanctioned for Bagasse
based cogeneration power project on 15.07.2009. The
sugar factory has still not applied for disbursement of loan
after completion of required documentation and other

“formalities.

[Translation]
Improving Sports Facilities

699. SHR! JAGDISH THAKOR: Will the Minister of
YQUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has  received any
proposals from the State Governments including. Gujarat

for improving spons facilities in their States;

(b) if so, the number of proposals received, State-

wise;
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(c) the status of these proposals; and

(d) the time by which these proposals are likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHR! PRATIK PATIL):
(a) to (d) Yes, Madam. Government has, for the first time,
introduced a centrally sponsored scheme '‘Panchayat Yuva
Krida Aur Khel Abhiyan' (PYKKA) with national coverage
for the promotion of basic sports infrastructure and sports
competitions in all village and block panchayats of the
country. The Xith Five Year Plan outlay for this scheme,
which was launched in the financial year 2008-09, was Rs.
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1500 Crore. The scheme envisages to cover around 2.50
lakh village panchayats and 6,400 block panchayats
(including their equivalent units) in a phased manner over
a period of 10 years at an annual coverage of 10%. The
scheme is implemented through the state governments/
UTs. administrations.

Proposals complete in all respects received from 28
States/UTs including Guijarat in 2008-09 and 2009-10 have
been given approval/sanction of cover 24,088 village
panchayats and 654 block panchayats in these States/UTs
under PYKKA. The state-wise details of fund allocated and
fund sanctioned released during 2008-09 and 2009-10 are
given below

(Rupees in crore) .

Sl.  Name of State No. of No. of Total amount Funds Funds released

la. Village Block approved released during
Panchayats Panchayats 2008-09 2009-10
approved approved

1 2 3 4 5 6 7

2008-09
. 1. Andhra Pradesh 2190 | 113 25.98 12.99* 12.99*

2. Assam 333 22 4.81 3.85*

3. Bihar 847 53 10.44 5.22*

4.  Chhattisgarh 982 14 10.11 5.05*

5. Goa 19° 4 0.35 0.18*

6. Gujarat 1369 22 14.20 7.10*

7. Haryana 619 12 6.51 3.26"

8.  Himachal Pradésh 324 8 4.02 2.01* 2.01*

9. Jammu and Kashmir 413 14 5.32 2.66*

10. Kerala 100 15 1.60 0.80*
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11.  Madhya Pradesh 2304 31 23.65 11.82*
12. Maharashtra 2689 35 27.55 8.91" 4.86
13.  Manipur 79 4 1.08 0.87*
14. Mizoram 82 3 1.07 0.85*
15. Nagaland 110 5 1.48 1.18*
16. Orissa 623 31 7.34 3.67* 3.67*
17. Punjab 1233 14 12.55 6.27* 6.28**
18. Rajasthan 869 24 9.43 3.71* 1.01*
19.  Sikkim 16 10 0.67 0.54* 0.14*
20. Tamil Nadu 1261 38 13.82 5.00* 1.91*
21. Tripura 104 4 1.36 1.09*
22. Uttar Pradesh 5203 82 53.91 10.00* 16.96*
23. Uttarakhand 750 10 8.89 3.00* 1.45*
24. West Bengal 335 33 4.63 2.32*
Total 22,854 601 250.77 83.85 69.78
*First Instaliment **Second Instaliment
2009-10 (Rupees in Crore)
S. Name of State No. of Villages No. of Block Total Amount
No. Panchayats approved Panchayats approved Sanctioned (Rs.)
1. - UT of Andaman and Nicobar 19 1 0.23
2. Jharkhand 430 21 4.79
3.  Karnataka 565 18 6.22
4. Meghalaya 83 8 1.32
5.  Mizoram 164 5 2.08
Total 1261 53 14.64
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[English]
Visit by World Bank Team

700. SHRI MILIND DEORA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether an eight member team from the World
Bank visited Delhi recéntly and reviewed the Common-
wealth Games and other Projects and held discussions with
the officials of the Municipal Corporation of Delhi (MCD)

and other Civic Bodies;
(b) if so, the details of the discussions held,;

(c) whether the team was satisfied with the overall
progress of the projects relating to the Commonwealth
Games, 2010; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR MULLAPPALLY
RAMACHANDRAN) : (a) As per available information, no
team from the World Bank visited India to review the

Commonwealth Games, 2010.
(b} to (d) Does not arise in view of (a) above.

Increase in Area under Groundnut and

Sugarcane Cultivation

701. SHRI KALIKESH NARAYAN SINGH DEO : Will
the Minister of AGRICULTURE be pleased to state :

(a) whether the Government proposes to increase
the area under soyabean, groundnut and sugarcane

cultivation during the current financial year,

(b) if so, the target set in this regard, State-wise;

and
(c) the steps taken to achieve the said targets?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) In order
to enhance production of oilseeds, the Government of India
is implementing various SChemes viz; Integrated Scheme
of Qilseeds, Puises, Oii Palm and Maize (ISOPOM), Macro
Management of Agriculture (MMA) and Rashtriya Krishi
Vikas Yojana (RKVY). ISOPOM is implemented in 14 major
oilseeds growing States to increase the production of
oilseeds including soybean and groundnut. The Macro
Management of Agriculture (MMA) Scheme provides
assistance for oilseeds development to the States not
covered under ISOPOM. Under Rashtriya Krishi Vikas
Yojana (RKVY), the States can support crop development
activities approved by the State Level Sanctioning
Committee headed by the Chief Secretary of the State.

The Government of India is also implementing a
Centrally Sponsored Scheme of Sustainable Development
of Sugarcane Based Cropping System (SUBACS) under
MMA in major sugarcane growing States. The State-wise
targets for production of soybean, groundnut and

sugarcane during 2009-10 are enclosed as Statement.
Statement

State-wise targets for production of soybean,
groundnut and sugarcane during 2009-10

(in Lakh Tonnes)

Soybean -Groundnut Sugarcane

No.

1 2 3 4 5

1. Andhra Pradesh 0.70 25.95 180.00
2. Bihar - 0.08 70.00
3. Chhattisgarh 9.35 0.34 -

4. Gujarat 0.20 28.81 160.00
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1 2 3 4 5
5. Haryana 0.06 0.07 95.00
6. Karnataka 1.02 12.60 270.00
7. Madhya Pradesh 58.25 2.52 35.00
8. Maharashtra 22.00 7.11 650.00
9. Orissa 0.02 1.22 12.00
10. Punjab 0.03 0.14 70.00
11. Rajasthan 10.00 3.00 -
12. Tamil Nadu - 18.00 400.00
13. Uttar Pradesh 0.40 1.50 1330.00
14. West Bengal 0.02 0.87 16.00
15. Assam - - 12.00
16. Uttarakhand - - 75.00
17. Others 0.57 0.225 15.00
All India ' 93.62 102.435 3400.00

Modification of CBFC Rules

702. SHRI J.M. AARON RASHID : Wil the Minister
of INFORMATION AND BROADCASTING be pleased to

state :

(a) whether the Government proposes to restrain
the depiction of excessive violence in films and amend
the rules of the Central Board of Film Certification
(CBFC);

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d)  whether there is any proposal to extend the said

rules to regional language films also;
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(e) if so, the details thereof; and

(f) the other steps taken/being taken by the
Government to prevent the depiction of excessive violence

and obscenity in films?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA) : (a) to (c) Central Board
of Film Certification (CBFC) certifies films in accordance
with the provisions of the Cinematograph Act, 1952 and
Rules and Guidelines, framed thgreunder. Some of the
Guidelines regarding violent scenes are as under.—

° anti-social activities such as violence are not
glorified or justified. '

. pointless or avoidable scenes of violence, cruelty
and horror, scenes of violence primarily intended
to provide entertainment and such scenes as
may have the effect of desensitising or
dehumanising people are not shown.

] Scenes showing involvement of children in
violence as victims or as perpetrators or as
forced witness to violence, or showing children
as being subjected to any form of chiid abuse

are not presented neediessly.

(d) and (e) The Guidelines for certification of films for
public exhibition are applicable to all the films that come
to CBFC for certification.

(h Does not arise in view of replies to parts (a) to

(e) above.
Sale of Foodgrain through OMSS

703. SHRI SANJAY DHOTRE . Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

‘TION be pleased to state :

(a) whether the Government proposes to distribute
foodgrains to retail customers under the Open Market Sale
Scheme (OMSS) through the co-operative network of the
States; and -
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) Yes,
Madam.

(b) Government has allocated 30 lakh tonnes of
wheat and 10 lakh tonnes of rice for sale under Open
Market Sale Scheme (Domestic) Government has allocated
10.0 lakh MTs of wheat and 5.0 lakh MTs of rice to State/
UT Governments for distribution to retail consumers/small
processors during October, 2009 to December, 2009.
Another 5.0 lakh MT of wheat has also been allocated
for sale to bulk consumers in various States/UTs through
open tenders by FCI during October, 2009 - Deéember,
2008. :

Details. of State wise allocation of wheat and rice

under OMSS for various States/UTs are enclosed as

Statement-I and {l.

State-wise details of wheat released for sale to bulk
consumers is also enclosed as Statement-Iil.

Statement-1

The lifting position of Wheat by State/UT Governments
for distribution to retail Consumers/Small Processors
under OMSS (D) for October, 2009 —
December, 2009

As on: 19.11.2009 (Qty. in MT)
Sl Zone Name of the Allotment  Lifting
No. State/UT

1 2 3 4 5

1. North Delhi 80481 243

2. Chandigarh 0 0

3. Punjab 88982 0
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4. Haryana 19522 0
5. Uttar Pradesh 51518 0
6. Uttarakhand 26477 0
7. Rajasthan 86932 0
8. Himachal Pradesh 49523 0
9. Jammu and Kashmir 40264 0
10. South Tamil Nadu 30893 0
11. Puducherry 380 0
12. Kerala 40660 0
13. Andhra Pradesh 8239 0
14. Andaman and 798 0
Nicobar Islands
15. Lakshadweep 0 0
16. Karnataka 18032 0
17. East Bihar 5332 0
18. West Bengal 182990 0
19. Sikkim 738 0]
20. Orissa 31807 0
21. Jharkhand 3149 0
22. North-East Assam 66247 0
23. Arunachal Pradesh 1535 0
24. Meghalaya 3677 0
25. Tripura 4472 0
26. Mizoram 1885 0
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27. Nagaland 7572 0 6. Uttarakhand 2196 0

28. Manipur 3162 0 7. Rajasthan 39 0

29. West Maharashtra 68267 0 8. Himachal Pradesh 8780 0

30. Goa 1604 0 . 9. Jammu and Kashmir 24684 0
31. Madhya Pradesh 53885 55 10. South Tamil Nadu 126422 42208

32. Chhattisgarh 4939 0 1. Puducherry 4 0

33. Gujarat 15991 0 12. Kerala 25675 0

34. Daman and Diu 0 0 13. Andhra Pradesh 152753 0

35, Dadra and Nagar 45 0 14. Andaman and Nicobar 650 0

Haveli
Islands

Total 999998  248.5 15, Lakshadweep 206 0

Statement-Il 16. Karnataka 59215 240

The lifting position of Rice by State/UT Govemnments 17. East Bihar 2 0

for distribution to retail Consumers/under OMSS (D)
: 18. West Bengal - 7963 0
for October, 2009 - December, 2009 .
19. Sikkim 1897 0]
As on: 19.11.2009 (Qty. in MT)
. i 704

Sl.  Zone Name of the Allotment  Lifting 20 Orissa 0

No. State/UT Total 2y, Jharkhand 20 0

! 2 3 4 5 22. North-East Assam 41508 0

1. North Dethi 8361 0 23. Arunachal Pradesh 3674 0

2. Chandigarh 0 0 24. Meghalaya 4476 0

3. Punjab 0 0 25. Tripura 10368 0

4, ©  Haryana 0 0 26. Mizoram 3549 0

5. Uttar Pradesh 1593 0] 27. Nagaland 5871 0
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28. Manipur 2756 0 33. Gujarat 600 0

29. West Maharashtra 3210 0 ‘34, Daman and Diu 7 0

30. Goa 1406 0 35. Dadra and Nagar 100 0
Haveli

31. Madhya Pradesh 351 0 ave

32, Chhattisgarh 960 0 Total 500000 42448

Statement-ill

The status of Tenders Floated for sale of Wheat to Bulk Consumers under OMSS (D)
for October, 2009 — December, 2009

As on: 19.11.2009 (Qty. in MT)

Sl Zone Name of FCI Region/State Allatment Whether Date of Date of opening

No. Government (October, 09 - Tender NIT "~ of T.E.
December, 09) Floated

1 2 3 4 5 6 7

1. North Delhi ' 82,422 | No

2 Chandigarh 7,209 No

3. Punjab 33,244 ~ No

4. Haryana 16,772 No

5. Uttar Pradesﬁ 23,152 No

6. Uttarakhand 20,269 No

7. Rajasthan 7,532 "No

8. Himachal Pradesh 1,425 No

9. Jammu and Kashmir - 25,746 - No

;O. South Tamil Nadu 38,381 Yes 11.11.2009 19.11.2009

11. Puducherry 2,810 Yes 11.11.2009 19.11.2009
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12. Kerala 29,235 Yes 11.11.2009 18.11.2009

13. Andhra Pradesh 30,396 Yes 12.11.2009 18.11.2009

14, Andaman and Nicobar 0 - )
Islands

15. Lakshadweep 0 -~

16. Karnataka 66,918 No 11.11.2009 17.11.2009

17. East Bihar 1,475 Yes 11.11.2009 18.11.2009

18. West Bengal 21,206 Yes 09.11.2009 17.11.2009

19. Sikkim 42 No

20. Orissa 19,920 Yes 11.11.2009 19.11.2009

21. Jharkhand 548 Yes 11.11.2009 18.11.2009

22. North-East Assam 28,355 No

23. Arunachal Pradesh 0

24. Meghalaya 0 -

25. Tripura o] -

26. Mizoram 0 -

27. Nagaland 0 -

28. Manipur ' 0 -

29. West Maharashtra 29,130 Yes 09.11.2009 16.11.2009

30. Goa 2.107 Yes 09.11.2009 16.11.2009

31. Madhya Pradesh 8,608 Yes 06.11.2009 | 17.11.2009

32, " Chhattisgarh 1412 Yes 11.11.2009

33. Gujarat 1,686 Yes 08.11.2009 16.11.2009

34, _ ‘Daman and Diu 0 -

35. Dadra and Nagar Haveli 0 -

Total . 500,000
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[Translation]
Expenditure on Dairy Development

704. SHRI NARENDRA SINGH TOMAR: Wil the
Minister of AGRICULTURE be pieased to state:

(a) the proposed expenditure to be incurred on
dairy development activities during Eleventh Five Year

Plan; and

(b) . the expenditure in terms of percentage of total
expenditure to be incurred on agricuiture development

activities in the courtry including M.P.?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a)
Department of Animal Husbandry, Dairying and Fisheries,
Government of India has an approved allocation of Rs
580.00 crore for dairy development activities during the

Eleventh Five Year Plan.

in addition, there is an allocation of Rs 4323.00 crore
for Animal Husbandry activities which also contribute to

dairy development.

(b)  Department of Agriculture and Cooperation has
an approved allocation of Rs. 66577 Crore for agriculture
development activities for all states including M.P during

the E|eventh Five Year Plan.

The expenditure for dairy development activities will
constitute to about 0-87% of the expenditure on agriculture

development activities.
[English]
Supply of Sugar under PDS

705. SHRI PONNAM PRABHAKAR : Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleased to state :
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(a) whether sugar supplied under the Public
Distribution System (PDS) has failed to reach the targeted
people;

(b) if so, the details thereof and the reasons therefor;
and

() the remedial measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(c) With effect from 01.02.2001, the Central Government,
with a view to ensure better targeting, has restricted supply
of levy sugar under Public Distribution System (PDS) to
Below Poverty Line (BPL) families in all the States/UTs,
excepting North Eastern States, Hill States and Island
Territories, where universal PDS has been allowed. The
Central Government is concerned only with the allotment
of levy sugar. The responsibility of distribution of levy sugar
to targeted people through the Public Distribution System
and maintaining smooth operation of PDS in the State lies

with the respective State Governments/UT Administrations.
Promotion of Volieyball

706. SHRI P.T. THOMAS : Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state :

(a) whether the game of Volleyball is being
promoted in the country;

(b) if so, the details thereof;

(c) whether the Government proposes to set up
national level academy/coaching centers to promote/

encourage the game of Volieyball; and
(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF -
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL) :
(a) and (b) Under the Scheme of Assistance to National
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Sports Federations, financial and other assistance is
provided to National Sports Federations to promote and
develop respective sports discipline. During the last three
years, the Volleyball Federation of India has been provided

financial assistance as under—

2006-2007 Rs. 58.17 lakh
2007-2008 Rs. 104.81 lakh
2008-2009 Rs. 63.51 lakh

(c) and (d) The Sports Authority of India under its
various sports promotional schemes viz. National Sports
Talent Contest, SAl Training Centers, Special Area Games
Scheme at different Centers is imparting training/coaching
to promote/encourage the game of Volleyball. At present
there is no proposatl to set up national level academy for

Volleyball.

[Translation]

Directorate of Weed Science Research

707. SHRI RAKESH SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of the R&D works undertaken by the
Directorate of Weed Science Research, Jabalpur during the

last three years;

(b) whether the benefits derived from the research
undertaken by the said Directorates has failed to make any

impact;

(c) if so, the details thereof and the reaction of the

Government thereto;

(d) whether any adverse results has been reported
from the Weedicide/pesticides test carried out by the

Directorate; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The
Directorate during last three years has been carrying out
R and D works on various aspects of weed research viz.
weed survey and surveillance, integrated weed manage-
ment in different crops and cropping systems, biological
control of aquatic and problematic weeds, management of
parasitic weeds, herbicide residue analysis, biology of
major weeds etc. Besides, the Directorate organizes
frontline demonstrations, trainings, kisan goshthies, kisan
mela etc. for the benefits of the farming community.

(b) and (c) The technologies developed by the
Directorate and coordinated centers located in different
agro-climatic zones are of great use in controlling. weeds
including aquatic and problematic weeds effectively. These
weed control technologies have been included in the

package of practices of different crops.

(d) and (e) As such, no adverse results from the
herbicide test carried out by the Directorate has been

reported at recommended doses.
[English]
Enacting Federal Law

708. SHRI VARUN GANDHI :
SHRIMATI SUPRIYA SULE :
DR. KIRODI LAL MEENA :

Will the Minister of HOME AFFAIRS be pleased to

state :

(a) whether the Government proposes to enact a
federal law to tackle various forms of terrorism, militancy
and law and order situation in the country including the
strengthening the existing investigating agencies;

(b) if so, the details thereof;

(c) whether the Government has received any
suggestion from other Ministry in this regard;

(d) if so, the details thereof; and
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(e} the time by which federal law is likely to be
enacted?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) No, Madam.

(b) Does not arise.

(c) to (e) Based on suggestions received from various
quarters, the Unlawful Activities (Prevention) Act was
amended in December, 2008 with a view to further
strengthen the legal framework to deal with terrorism; and
the National Investigation Agency Act has also been
notified in December, 2008, inter-alia, constituting the
National Investigation Agency to investigate and prosecute
offences under the Acts mentioned in the schedule to the
Act which, inter-alia, Includes the Unlawful Activities
(Prevention) Act, 1967.

[Transiation]
Balanced use of Fertilizers

709. SHRI RAJU SHETTI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has formulated any

policy to ensure balanced use of fertitisers;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and
(b) The Government is promoting soil test-based balanced

and judicious use of chemical fertilizers, bio-fertilizers and

locally available organic manures to maintain soil health:

and its productivity. A new scheme, namely, "National
Project on Management of Soil Health and Fertility"
(NPMSF) has been introduced during 2008-09. The
components of the new scheme include setting up of 500
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new static Soil Testing Laboratories (STLs), setting up of
250 mobil STLs, strengthening of the existing 315 STLs,
promotion of organic manures, soil amendments
and distribution of micro nutrients during 11th Five Year

Plan.
{c) Does not arise.

Norms for Road Construction

710. SHRI BRIJBHUSHAN SHARAN SINGH: Will the
Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether any norms for road construction have
been fixed:;

(b) if so, the details thereof;

(c)  the number of Indian contractors engaged in the -
construction of National Highways;

(d) the number of contractors possessing interna-

tional expertise in road construction;

(e) the number and details of contractors who have
been found guilty of violation of road construction norms
during each of the last three years and the current year,

and

H the action taken against them by the Govern-

ment?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) and (b) The Ministry is primarily responsible
for the development and maintenance of National Highways
only. All other roads fall within the purview of the respective
State Government/Union Territory. The works on National
Highways (NHs) are carried out in accordance with
Ministry's Specifications for Road and Bridge Works and
relevant IRC Standards.

(c) and (d) The details of Indian contractors engaged

in the construction of NHs are enclosed as statement._The
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qualification requirements do not prescribe international
experience of contractor and as such, record is not being

maintained.

(e) and (f) If any violation of norms is detected during
construction, it is immediately rectified during construction
itself. If violations are detected after construction, these are

rectified within the defect liability period.
Statement

Details of Indian contractors engaged in the
construction of National Highways (NHs)

Sl States/Uts Number of indian

No. contractors engaged in
construction of NHs

1 2 3

1. Andhra Pradesh 64

2.  Arunachal Pradesh 1 .

3. Assam 50

4.  Bihar 42

5.  Chandigarh 2

6. Chhattisgarh 38

7.  Delhi 3

8. Goa 5

9. Gujarat 25

10. Haryana 14

11. Himachal Pradesh 13

12. Jharkhand 47

13. Karnataka 72

14. Kerala 21

15. Madhya Pradesh 33
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1 2 3
16. Maharashtra 35
17.  Manipur 12
18. Meghalaya 32
19. Mizoram 10
20. Nagaland 15
21. Orissa 12
22. Puducherry 25
23. Punjab 25
24. Rajasthan 33
25. Tamil Nadu 18
26. Uttar Pradesh 65
27. Uttarakhand 70
28. West Bengal 47
29. NHAI 67
30. BRO 67
[English]

Casualties due to Ceasefire Violation

711. DR. RAJAN SUSHANT : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Pakistani troops have frequently
violated the ceasefire ‘agreement along the. international

border; and

(b) if so, the details thereof alongwith the number
of casualties among the Para-Military Forces (PMF)
personnel due to such ceasefire violation?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN) : (a) and (b) The Pakistani troops have
violated the ceasefire agreement along the international
border. The cases of ceasefire violation by Pakistan during

the last three years on the Jammu international Border are

as under—
Year Nos of Cases
2007 02
2008 07
2009 (till 18.11.2009) 04
Total 13

During firing by Pak troops, there was no casualty of

Para Military Forces (BSF) personnel.

Criminal Cases against Senior

" Government Officials

712. DR. PRASANNA KUMAR PATASANI : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether several criminal cases have been filed
against senior Government officials belonging to IAS and
IPS;

(b) if so, the total number of such criminal cases
registered during each of the last three years and the

current year separately, State-wise;

(c) whether prior Government sanction is required

for registering criminal cases against such officials;

(d) if so, the details thereof ihcluding the number of
reports/communication in this regard received from various

States during the said period; and

(e) the action taken by the Union Government

against such officials during the said period?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (e} The
information is being collected and will be laid on the table
of the House.

Expenditure on Litigation

713. SHRI SANJAY NIRUPAM : Wili the Minister
of INFORMATION AND BROADCASTING be pleased to

state :

(a) whether Prasar Bharati has any policy of
engaging lawyers and disbursing consultation fees to
them;

(b) if so, the details thereof ihdicating the prescribed

fee paid to lawyers for legal services; and

(c) the details of the total expenditure incurred by
Prasar Bharati on litigation, separately indicating legal fee
paid to lawyers during each of the ‘last three years and

the current year?

THE MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING (Dr. S.
JAGATHRAKSHAKAN)
has intimated that the fee to empanelled lawyers are

(a) to (c) Prasar Bharati

paid as prescribed by Ministry of Law from time to time.
Others like Attorney General, Solicitor General, ASGs,
Senior Advocates, etc. have been paid on actual
basis. There has been no definite procedure or policy
on the subject, laid down in Prasar Bharati since

inception.

A total of Rs. 90728402/ has been incurred by Prasar
Bharati during last three year on litigation as- detailed

below:—

{All figures in rupees)

Year 2006-07 2007-08 2008-09 2009-10

Amount 23423361 30224158 34448731 2632152
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[Translation]

Construction Works by NHAI

714. SHRI K.D. DESHMUKH:
SHRI JAYWANTRAOC GANGARAM AWALE:

Will ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

the Minister of

(a)
being carried out by the National Highways Authority of

the details of the ongoing construction works

india (NHAI) in different States in the country alongwith
their present status, State-wise and NH-wise;

the steps taken by the Government to expedite

(b)

the completion of such construction works; and

(c)

be completed?

the time by which these projects are likely to

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) to (c) The details of the ongoing construction
works being carried out by the National Highways Authbrity
of India (NHAI) in different States in the country alongwith
their present status, State-wise and NH-wise and the time
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line for completion are given in the Statement enclosed.
Regional offices of NHAI have been set up at 10 different
locations in the country to look after implementation oi
projects. The progress of works is regularly monitored at
various levels such as by Supervision Consultant, Regional
Officers, Projects Directors and senior officers of NHAI.
Progress of work is also monitored by holding reviews
meetings with chairman, NHAI, and other officers of the
Ministry. State Governments have appointed senior state
government officials as nodal officers for resolving
problems associated with implementation of the NHDP
such as land acquisition, removal of utilities, forest/
pollutio}ll environment clearances etc. A Committee of
Secretaries (COS) under the chairmanship of Cabinet
Secretary has been constituted to address the inter-
ministerial and Centre-State issues such as land acquisi-
tion, environment approvals, clearance of ROBs etc. The
State Governments have been requested to set up Special
Land Acquisition Units to expediie land acquisition for
various projects. Steps have been taken to improve cash
flow problems of contractors by granting interest bearing
discretionary advance at the request of contractor, release
of retention money against bank guarantee of equal amount

and deferment bf recovery of advances (on interest basis).

Statement

Details of Under Implementation Projects : Status as on 31.10.09

St NH Stretch Total Completed Date of Date of Date of
No. No. Length Length Start Compietion Completion/
(in Km) (in Km) as per Anticipated
Contract Completion
1 2 3 4 5 6 7 8
Andhra Pradesh
1 18 Cuddapah-Mydukur-Kurnool 188.75 0 Agreement yet to be signed
2. 5 Chilkaluripet-Vijayawada (Six lane) 82.5 0 May-09 Oct-11 Oct-11
3. 7 Hyderabad Bangalore Section 40 33.9 Mar-07 Aug-09 Apr-10

(ADB-11/C-10)
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4. Hyderabad Bangalore Section 42.4 358 Mar-07 Aug-09 Apr-10
(ADB-11/C-11)

5. Islam Nagar to Kadtal (NS-2/BOT/AP-7) 48 39.51 Mar-07 Mar-10 Jul-10

6. Armur to Kadloor Yeilareddy (NS-2/AP-1) 58 0 Agreement signed in Aug 09.
(approved length 60.25)

7. Hyderabad Bangalore Section 74.65 74.62 Sep-06 Mar-09 Nov-09
(NS-2/BOT/AP-5)

8. Gundla Pochampalli to Bowenpalli 23.1 16.2 Dec-05 Dec-06 Dec-09
Shivarampalli toThondapalli (NS-23/AP)

9. Hyderabad Bangalore Section 42 38.75 Mar-07 Aug-09 Apr-10
(ADB-11/C-14)

10. Hyderabad Bangalore Section 42.6 26.88 Mar-07 Sep-09 Jun-10
(ADB-11/C-12)

11. Hyderabad Bangalore Section 40 29.75 Mar-07 Sep-09 Jun-10
(ADB-11/C-13)

12. MH/AP border to Islam Nagar 55 39.75 Mar-07 Nov-09 Mar-10
{NS-2/BOT/AP-6)

13. Hyderabad Bangalore Section 45.6 36.5 Mar-07 Aug-08 Apr-10
(ADB-11/C-15)

14. Kadal to Amur (NS-2/BOT/AP-8) 31 30.89 Mar-07 Nov-09 Nov-09
15. 9 Hyderabad-Vijayawada 181.63 0 Agreement signed in Oct. 09.
State Total : 996.23 402.55
Assam
i6. 31 Brahmputra Bridge (AS-28) ' 5 0] Oct-06 Apr-10 Dec-10
17. Nalbari to Bijni (AS-9) 21.5 0 Dec-05 Jun-08 Jun-10
18. Guwahati to Nalbari (AS-5) 28 0 Oct-05 Apr-08 Dec-05

19. Nalbari to Bijni (AS-8) 30 0 Dec-05 Jun-08 Jun-10
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20. Nalbari to Bijni (AS-7) 27.3 0 Oct-05 Apr-08 Dec-10
21, Nalbari to Bijni (AS-6) 25 0 Nov-05 Jun-09 Dec-10
22. Guwahati to Nalbari (AS-4) 28 0 Dec-05 Apr-08 Dec-10
23. 31C Bijni to Assam/WB Border (AS-12) 30 0 Nov-05 Jun-08 Dec-10
24. Bijni to Assam/WB Border (AS-11) 30 0] Nov-05 Jun-08 Dec-10
25. Bijni to Assam/WB Border (AS-10) 33 0 Nov-05 Jun-08 Dec-10
26. 36 Daboka to Nagaon (AS-17) 30.5 10.2 Dec-05 Jun-08 Dec-10
27. 37 Nagaon to Dharmatul (AS-2) 25 0 Dec-05 Jun-08 Dec-10
28. Nagaon bypass (AS-18) 23 13.82 Dec-05 Jun-08 Mar-10
29. Sonapur to Guwahati (AS-3) 19 0 Sep-05 Jun-09 Dec-10
30. Dharamtul to Sonapur (AS-20) 22 0] Nov-05 May-08 Dec-10
31. Dharamtul to Sonapur (AS-19) 25 1.2 Dec-05 Jun-08 Dec-10
32. 54 Harangajo to Maibang (AS-21) 26 0] Jan-07 Jul-09 Dec-10
33. Maibang to Lumding (AS-24) 15 0 May-06 Nov-08 Dec-10
34. Maibang to Lumding (AS-25) 28 0 Oct-06 _Apr-09‘ Dec-10
35. Silchar;Udarband (AS-1) 32 0] Sep-04 Sep-07 . Jun-10
36. Harangajo to Maibang (AS-22) 24 0 Jan-07 Jul-09 Dec-10
37. Maibang to Lumding (AS-26) 23 0 May-06 Nov-08 Dec-10
38. Lanka to Daboka (AS-16) 24 13.61 Dec-05 Jun-08 Aug-10
39. Maibang to Lumding (AS-27) 21 0 Oct-06 Apr-09 Dec-10
40. Harangajo to Maibang (AS-23) 16 0 Aug-06 Feb-09 Dec-10
41, Lumding to Daboka (AS-15) 18.5 0 Feb-08 Aug-10 .Sep-10

State Total : 629.8 38.83
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Bihar
42. 28 Muzzaffarpur to Mehsi (LMNHP-12) 40 8 Sep-05 Sep-08 Mar-11
43. Mehsi to Kotwa (LMNHP-11) 40 18.79 Sep-05 Sep-08 Mar-11
44, Kotwa to Dewapur (LMNHP-10) 38 1.31 Nov-05 Nov-08 Mar-11
45. Deewapur to UP/Bihar Border 41.09 0 Terminated
(LMNHP-9)

46. 31 Purnea-Gayakota (EW-12/BR) 28 25.68 Sep-01 Sep-04 Mar-10
47. 57 Ring bounds to Jhanjharpur (BR-6) 45 18.36 Jan-06 Jun-08 Jun-10
48. Darbanga to Muzzaffarpur (BR-8) 40 16 Jan-06 Jun-08 Jun-10
49. Purnea-Forbesganj (BR-2) 38 31 Nov-05 Apr-08 Dec-09
50. Purnea-Forbesganj (BR-1) 41 39 Nov-05 Apr-08 Dec-09
51. Jhanjhapur to Darbanga (BR-7) 40 2.11% Apr-06 Sep-08 Mar-11
52. Darbanga to Muzzaffarpur (BR-9) 30 30 Jan-06 Jun-08 Jun-10
53. Kosi Bridge including approaches and 10 0 Apr-07 Apr-10 Jun-10

Guide Bond and Afflux Bond (BR-5)

54, Simrahi to Ring bund (missing link) 15 11.5 Apr-06 Apr-08 Dec-09
(BR-4)
55. Forbesganj-Simrahi (BR-3) 40 2 Apr-06 Sep-08 Dec-10
State Total : 486.09 203.75
Chhattisgarh
56. 6 Aurang-Raipur 45 0 Apr-06 Jan-09 Feb-10
57. End of Durg Bypass-Chhattisgarh/ 82.69 0 Jan-08 Jan-11 Jan-11

Maharashtra Border

State Total : 127.69 0
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1 2 3 4 5 6 7 8
Delhi
58. 1 Eight laning of Haryana/Delhi Border 12.9 4.6 Jun-09 Sep-10 Sep-10
to Mukaraba Chowk (NS-18/DL)
State Total : 12.9 4.6
Delhi/Haryana
59. 2 Badarpur Elevated Highways 4.4 0] Dec-08 Dec-10 Sep-10
State Total : 4.4 0
Guijarat
60. 15, Gagodhar to Garamore (Package-IV) 90.3 834 Feb-05 Nov-07 Nov-09
8A
61. 6 Guijarat/Maharashtra Border-Surat- 132.9 0 Agreement signed in May Q9
Hazira port Section '
State Total : 223.2 83.4
Gujarat [118.2)/Maharashtra[120.77]
8 Surat-Dahisar (Six lane) 239 0 Feb-09 Aug-11 Aug-1t
State Total : 239 0
Haryana
63. 1 Panipat to Panchi Gujran 20 20 Oct-06 Oct-08 Nov-09
(Six laning work) (NS-89/HR)
64. Six {aning of Panchi Gujran to 21.7 217 Jan-06 Jul-07 Oct-10
Kamaspur (Sonepat) (NS-17/HR)
65. Delhi/Haryana Boader to Rohtak 63.49 0 May-08 May-10 May-10

State Total : 105.19 41.7
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1 2 3 4 5 s 7 )

Haryana[116}/Punjab[175.1]

66. .1 -  Panipat-dalandhar (Six lane) = 291 0 May-09 May-11 -~ May-11

State Total : ’ 29 0

Haryana[20})/Himancha! Pradesh([6.69}/Punjab[2]

67. 22 Zirakpur-Parwanoo ] 28.69 7 Feb-08 Aug-10 Aug-10

State Total : 28.69 7

Haryana[64.3)/Rajasthan161.3]

68. 8 Gurgaon-Kotputli-Jaipur (Six lane) 225.6 0 Apr-09 Oct-11 Oct-11

State Total : 225.6 0

Jammu and Kashmir

69. 1A Pathankot to Jammu and Kashmir 19.65 0.6 Nov-05 May-08 Dec-10
Border (NS-36/J & K)

70. Jammu to Kunjwani -(Jammu Bypass) 15 0 Nov-05 May-08 May-10
NS-33/J AND K

71. Vijaypur to Pathankot (NS-34/J and K) 33.65 0 Sep-05 Feb-08 -May-10
72. Srinagar Bypass (Road Portion) (NS-30) 17.8 11 Oct-03 Sep-08 Nov-09
73. Srinagar Bypass (Bridge Portion) 1.23 0 Jun-06 Dec-08 Dec-10
(NS-30A)
74. Vijaypur to Pathankot (NS-35/J & K) 30 0 Sep-05 Feb-08 Apr-10
75. Kunjwani to Vijaypur (NS-15/J & K) 17.2 16 Jan-02 Dec-04 Mar-10
State Total : 134.53 27.6
Jharkhand

76. 2 . Gorhar-Barwa Add (TNHP/V-C) 78.75 77.58 Sep-01 Mar-05 Nov-09
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1 2 3 4 5 6 7 8

77. 33 Hazaribagh-Ranchi 75 0 Agreement signed in Oct 09
State Tota! : 153.75 77.58

Karnataka
78. 13, 17  New Mangalore Pori 37 12 Jun-05 Dec-07 Dec-09
and 48

79. 4 Tumkur Bypass 13 9.7 Jun-09 Sep-10 Sep-10

80. Harihar-Chitradurga 77 62.92 Oct-08 Jun-10 Jun-10

81, Haveri-Harihar 56 46.85 Nov-08 Jul-10 Jul-10

8z. Banglore-Neelamangaia 19.5 2 Nov-07 Jul-09 Mar-10

83. Banglore-Hoskote-Mudbagal Section 79.72 27 Jan-08 Jul-10 Jul-10

84. Chitradurga Bypass 18 18 Apr-07 Sep-08 May-10

- 85. 48 Neelamangala Junction on NH 4 81 3 Jan-08 Jul-10 Jul-10
with NH 48 to Devihalli

86. 7 AP/Karnatka border-Nandi Hiil crossing 61.38 59.5 Mar-07 Mar-09 Nov-09
and Devenhalli to Meenu Kunte village

87. Six Laning of Bangalore-Hosur Seclion  14.38 11 Apr-07 Jul-08 Nov-0@
of NH-7

88. Elevated Highway from Silk board 0.98 9.98 Jul-06 Jul-08 Nov-09
junction to electronic city junction
State Total : 466.96 261.95

Kerala

89. 17 - 4-lanning of Kannur Vengalem 83.2 0 Agreement not yet signed
Kuttipuram (Package-I)

90. 4-lanning of Kannur Vengalem 81.5 0 Agreement not yet signed
Kuttipuram (Package-)

91. 47 Thrissur to Angamali (KL-1) 40 25 Sep-06 Mar-09 Dec-09
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92. Six lanning of Vadakkancherry- 30 0 Agreement signed in Aug 2009
Thrissuresection
93. Cochin Port 10 0 Nov-08 Apr-10 Apr-10
94. 47C  NH Connectivity to ICTT Vallarpadam 17.2 0 Aug-07 Feb-10 Feb-10
State Total : 261.9 25
Madhya Pradesh
95. 26 Sagar Bypass (ADB-II/C-S) 26 14.7 Apr-06 Oct-08 Dec-10
96. Lalitpur-Sagar (ADB-1i/C-4) 55 21.52 Apr-06 Oct-08 May-10
97. Rajmarg Choraha to Lakhandon 54.7 14 Apr-06 Oct-08 Dec-10
(ADB-11/C-9)
98. Sagar Rajmarg choraha (ADB-I/C-7) 42 42 Apr-06 Oct-08 Dec-09
99. Sagar Rajmarg choraha (ADB-HI/C-6) 44 3.96 Apr-06 Oct-08 Dec-10
100. Rajmarg Choraha to Lahknadon 54 241 Apr-06 Oct-08 Dec-10
(ADB-11/C-8)
101. 3 Khalghat-MP/Maharashtra Border 82.8 23 Nov-08 May-11 May-11
102. Lakhnadon to MP/MH Border 56.48 26.22 Dec-07 Jun-10 Jun-10
(NS-1/BOT/MP-3)
103. Lakhnadon to MP/MH Border 49.35 40 Mar-07 Sep-09 Sep-10
{NS-1/BOT/MP-2)
104. 75, Gwalior Bypass (NS-1/BOT/MP-1) 42 10 Apr-07 Oct-09 Oct-10
3
State Total : 506.33 219.5
105. 3 Dholpur- Morena Section (including 10 0 Sep-07 Sep-10 Mar-11

Chambal bridge) NS-1/RJ-MP/1

State Total : 10 0
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Madhya Pradesh[68.5}/Uttar Pradesh[11.5]
106. 75 Gwalior-Jhansi 80 0 Jun-07 Dec-09 Dec-10
State Total : 80 0 Terminated
Maharashtra
107. 3 Dhole-Pimpalgaon 118 116 Mar-06 Mar-09 Dec-09
108. Gonde-VaQape (Thane) 100 79 Apr-06 Apr-09 May-10
109. Pimpalgaon-Nasik-Gonde 60 0 Jan-10 Jul-12 Jul-12
110. MP/Maharashtra Border-Dhule 98 0 Dec-09 Jul-12 Jul-12
111. 6 Nagpur-kondhali 40 16 Jun-06 Dec-08 Dec-09
112. Talegaon-Amravat (Approved 67.8 0 Agreement not yet signed
Length 58 Km)
113. Chhattisgarh/Maharashtra Border- 80.06 29 Mar-08 Sep-10 Sep-10
Wainganga Bridge
114. 7 Wadner-Devdhari (NS-60/MH) 29 0
115. Butibori ROB (NS-29/MH) 1.8 0 Jun-05 Dec-06 Mar-10
116. Jam-Wadner (NS-59/MH) 30 28.61 Oct-05 Apr-08 Dec-10
117. Four laning from MP/Maharashtra border 95 0 Agreement signed in Oct 2009
to Nagpur 1/C Kamptee Kanoon and
Nagpur bypass
118. Devdhari-Kelapur (NS-61/MH) 30 28.27 Oct-05 Apr-08 Mar-10
119. Kelapur-Pimpalkhatti (NS-62) 22 6 May-06 Nov-08 Jun-11
120. Borkhedi-Jam (NS-22/MH) 274 257 Jun-05 Dec-07 Mar-10
121. 9 Pune-Sholapur Pkg-ll (Approved 105 0 Nov-2009 May-12 May-12
Length 1 and 1l 170 Km)
122. Pune-Sholapur Pkg-I (Approved 110.05 0 Nov-09 Mar-12 Mar-12
Length pkg | and Il 170 Km)
State Total : 1014.1 328.58
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Orissa
123. 5 Balasore-Bhadrak (OR-ill) 62.64 35.56 Dec-08 Dec-10 Dec-10
124. Bhubaneswar-Khurda (OR-l} 26.3 26.3 Jan-01 Jan-04 Dec-09
125. Sunakhala-Ganjam (OR-Vit) 55.71 21.2 Oct-2009 Oct-2011 Oct-11
126. Ganjam-lcchapuram (OR-Vil) 50.8 31.77 Jul-06 Nov-08 Jun-10
State Total : 195.45 114.83
Punjab
127. 1 Amritsar-Wagha border 36.22 13 Jun-08  Jun-10 Jur-10
128. Jalandhar-Amritsar 49 44.4 May-06 Nov-08 Mar-10
129. 15 Amritsar-Pathankot (Approved 106 0 Agreement yet‘ to be signed
Length 101 Km)
130. 1A Pathankot to Bhogpur (NS-38/PB) 44 0.156 Termiﬁated
131. 21 Kurali-Kiratpur 429 26 Dec-07 Jun-10 Jun-10
State Total : 278.12  83.55
Punjab[29}/Himanchal Pradesh{11]}
132. 1A Pathankot to Bhogpur (NS-37/PB) 40 .25 Nov-05 May-08 Dec-10
State Total : 40 25
Rajasthan
133. 11 Jaipur-Reengus (Approved Length 54 0 LOA issued on 14.10.09
52.65 Km)
134. 12 Jaipur-Tonk-Deoli (Approved 150 0 LOA issued on 14.10.09
Length 148.77 Km)
135. 76 Chambal Bridge (RJ-5) 1.4 0 Nov-06 Feb-10 Dec-10
136. Gogunda to Udaipur (RJ-3)" 31. 30.62 Jan-06 Jul-08 Dec-09
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137. Kota Bypass (RJ-4) . 25 13 May-06 Nov-08 Jun-10
138. 8 Kishangarh-Ajmer-Beawar 82 0 Agreement signed in May. 09

State Total : 343.4 43.62

Tamil Nadu
139. 205, Improvement of Access of GQ within 4 0 Apr-05 Apr-07 Dec-10
4 and Chennai City including. construction of
45 4 grade separators

140. 4 New 4-Lane Elevated Road from 19 0 Agreement signed in May 09

Chennai Port-Maduravoyal
141. 45 Padalur-Trichy (Pkg-VI-C) 40 34 Nov-06 : May-09 Dec-09
142. Trichy-Dindigul 88.27 16 Jan-08 ~Jul-10 Jul-10
143. 45, Chennai Bypass Phase i .32 27.26 May-05 Nov-07 Dec-09

4 and
5

144. 45B  Tovaramkurchi to Madurai 63.89 61.2 Feb-06 Aug-08 Dec-09

(Package-VIl B) '
145. Trichy Bypass end to Tovaramkurchi 60.95 56.75 Feb-06 Aug-08° Dec-09

(Package-VII A)
146. Madurai-Arupukottai-Tuticorin 128.16 65.7 Jan-07 - Jan-10 Jan-10
147. 47 Salem to Kerala Border Section (TN-6) 53.53 40.6 Jul-06 Jan-09 Nov-09
148. § Chennai-Tada (Six lane) 434 0 Apr-09 Oct-11 . Qct-11
149. 66 Pondicherry-Tindivanam 38.61 9.15 Jan-08 Jut-1 0 Jul-10
150. 67 Trichy-Karur 79.7 0 Jan-08 Jul-10 Jul-10
151, Thanjarur-Trichy 56 32.22 Dec-06 Jun-09 Mar-10
152. 67, Karur to Kangayam (KC-1) 59.2 54.57 .Aug-06 Aug-08 ' Dec-09
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153. 67, Kangayam to Coimbatore (KC-2) 55.2 442 Aug-06 Aug-08 Aug-0§
KC2 |

154. 68 Salem-UIundrupet (BOT-1/TN-086) 136.36 31.26 Jan-08 Jan-11 Jan-11
155. 7 Kanniyakumari-Panagudi (NS-32) .30‘6 6 Apr-08 Apr-10 Apr-10
156. Madurai-Kanniakumari Séctidn 427 34.81 Sep-05 Mar-08 Dec-09

(NS-42/TN)
157. Madurai-Kanniakumari Section 39.51 39.23 Sep-05 Apr-08 Nov-09

(NS-41/TN)
158. | Karur to- Madurai (TN-4) 68.13 64.71 Oct-06 Apr-09 Nov-09
159. Thumpipadi to Salem (NS-26/TN) 19.2 18.9 Sep-01 Aug-03 Dec-09
160. Thopurghat to Thumpipadi (NS-25ﬁ N) 16.6 16.1 May-05 Nov-07 Nov-09
161. 7A Tuticorin Port 47.2 0] Feb-04 Aug-06 Dec-09
162. SR Chennai-Ennore Express Way 15 0] Terminated |
163. Chennai-Ennore Express Way 9 0 Terminated

State Total : 12062 65266

Uttar Pradesh
164. 2 Allahabad Bypass Contract-Ii 38.99 38.99 Jun-04 Dec-06 Nov-09
165. Allahabad Bypéss Contract-Ill 44.71 44.71 "Nov-04 May-07 Nov-09
166. Fatehpur-Khaga (TNHP/II-C) 77 76.19 Mar-01 Oct-04 Dec-09
167. Agra-Shikohabad (GTRIP/I-A) 50.83 50.76 Mar-02 Mar-05 Dec-09
168.. 2, Bara to Orai 62.8 51 Oct-06 Apr-09 Dec-09
25

169. 2, 3 New 4 Laning Agra Bypass (NS-1/UP-1) 32.8 0 Oct-07 Oct-10 Feb-11
170. 24 Garhmukteshwar-Muradabad 56.25 34 Mar-05 Sep-07 Dec-10
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171. Hapur-Garhmukteshwar 35 7 Mar-05 Sep-07 Dec-10
172. Sitapur-Lucknow 75 1.5 Jun-06 Jun-09 Jun-10
175. 25 Jhansi Bypass (UP-3) 15 13.13 Nov-OS May-08 - Dec-09
174. Orai to Jhansi (UP-5) 50 17.69 Sep-05 Mar-08 Dec-10
175. Orai to Jhansi (UP-4) 66 29.2 Oct-05 Apr-08 Jun-10
176. Lucknow-Kanpur (EW/3A) 16 156.3 Dec-03 May-05 Dec-09
177. Ganga Bridge to Rama Devi 5.6 0 Dec-05 Sep-08 - Jun-11
Crossing (UP-6)
178. 25, Jhansi to Lalitpur (NS-1/BOT/UP-2) 49.7 28 Mar-07 Sep-09 Jun-10
26
179. 26 Jhansi to Lalitpur (NS-1/BOT/UP-3) 49.3 9 Mar-07 Sep-09 ‘ Sep-10
180. Lalitpur Sagar (ADB-II/C-3) 38 13.66 May-06 Nov-08 Sep-10
181. 28 Gorakhpur-Ayodhya (LMNHP-5) 44 10.2 Oct-05 Oct-08 Dec-10
182. Kasia to Gorakhpur (LMNHP-7) 40 19.71 Dec-05 Dec,;-08 Dec-10
183. UP/Bihar Border to Kasia (LMNHP-8) 41.12 25 Dec-05 Dec-08 Dec-10
184. Ayodhya-Lucknow (LMNHP-3) 41.93 32.5 Nov-05 Nov-08 . Jun-10
185. Ayudhya-Lucknow (LMNHP-2) 47 38 Oct-05 Oct-08 Jun-10-
186. Gorakhpur-Ayodhya (LMNHP-4) 29 9.7 Nov-05 Nov-08 Jun-10
187. Ayodhya-Lucknow (LMNHP-1) 36 255 Oct-05 Oct-08 Jun-10
188. Gorakhpur-Ayodhya (LMNHP-6) 43.7 29 Oct-05 Oct-08 Jun-10
189. Gorakhpur Bypass 32.6 0 Apr-07 Oct-09 Dec-10
190. 56A  Lucknow Bypass (EW-15/UP) 22185 10.75 Mar-09. Aug-10 Sep-10
and B
191. 58 Meerut—Mu;affarnagar 79 63.5 Mar-06 Mar-09 Dec-09
1220.2 693.98

State Total :
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Uttar Pradesh[55)/Bihar[21)
192. 2 Varanasi-Mohania (GTRIP/IV-A) 76 76 Mar-02 Mar-05- Jan-10
State Total : 76 76
West Bengal
193. 3t Siliguri to Islampur (WB-7) 26 15.67 Jan-06 Jul-08 Jun-10
194. 31C  Assam/WB Border to Gairkatta 32 8.87 Jun-06 Nov-08 Jun-10
(WB-1)
195. 34  Dalkola Bypass 55 0 Sep-6 Aug-08 Dec-10
196. 41 Haldia Port 53 26.7 Sep-08 Sep-10 Sep-10
197. 6 Bridges section (WB-HlI) 1.73 0.48 Terminated
State Total : 118.23 51.72
Grand Total : 9514.9 3463.39
{English] plan to improve the quality of exploration and exploitation

R&D Activities in Minivng Sectof

715. SHRI NISHIKANT DUBEY : Will the Minister of
MINES be pleased to state : '

"(a) whether Research and Development (R&D)

activities are being undertaken by the Government and

Private entities in the mining sector;

if s0, the details thereof during each of the last

(b)

three years and the current year;

{c) the details of the funds allocated and expenditure

incurred by the Government during the said period on R&D

in mining;

(d) whether the Government has formulated any

of mineral resources in the country;

(e) if so, the details thereof; and

the details of the latest technology available in

U]

the country vis-a-vis other countries?

THE MINISTER OF MINES AND MINISTER OF DEVEL-
OPMENT OF NORTH EASTERN REGION (SHRI B.K.

" HANDIQUE) : (a) to (c) Yes, Madam. The Government

does not maintain data on Research and Development
(R&D) activities undertaken by private entities. The details
of funds allocated/expenditure incurred by the Government
on Research and Development activities in mining sector
during last three years and the current year are as

follows:—
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(Rupees in lakhs)

Year Ofganization Provision Amount releésqd
1 2 3 4
2006-07 National Institute of Rock Mechanics (NIRM), Kolar 26 26
National Institute of Miner's Health (NIMH), Nagpur 21 20.72
Jawaharlal Nehru Aluminium Research Development and 98 98
Design Centre (JNARDDC), Nagpur
Indian Institute of Science, Bangalore 50 50
Other Research Programmes:— 54
(i) Indian Institute of Science, Bangalore’ 48
(i) Regional Research Laboratory, Jorhat 4
2007-08 Jawaharlal Nehru Aluminium Research Development and 100 100
Design Centre (JNARDDC), Nagpur
National Institute of Miner's Health (NIMH), Nagpur 20 20
National Metallurgical Laboratory, Jamshedpur 03 2.475
Regional Research Laboratory, Bhopal 10 03
Other H;search Programmes:— 90
(i)  Bundelkhand University, Jhansi. 40
(i) Regional Research Laboratory, Jorhat 17.65
2008-09 Jawaharlal Nehru Aluminium Research Development and 130 130
Design Centre (JNARDDC), Nagpur
National Institute of Rock Mechanics (NIRM), Kolar 47 47
National Institute of Miner's Health (NIMH), Nagpur 30 30
Other Research Programmes.:— 93
(i)  Thaper Institute of Engineering and Technology, Patiala 10
(i) Indian Institute of Science, Bangalore 23
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(i) Jawaharlal Nehru Aluminium Research Development 54.8
(JNARDDC), Nagpur
(iv) College of Technology and Engineering, Maharana
Pratap University, Udaipur 5.2
2009-10 (As on  Other Research Programmes:— 300
19.11.2009)
(i) Jawaharlal Nehru Aluminium Research Development and 38
Design Centre.
(i) Institute of Minerals and Materials Technology, Bhubaneswar 12.2
(i) Central Institute of Mining and Fuel Research (CIFMR), 32
Nagpur
(iv) Central Institute of Mining and Fuel Research, Dhanbad 12.15
(v) North East Institute of Science and Technology, Jorhat 5

{d) to (f). Yes, Madam.

The Government of India has formulated the National
Mineral Policy, 2008 in which thrust has been given to
improve the quality of exploration and exploitation of
mineral resources in the country. Special attention will be
given to the development of strategic minerals through
systematic investigation. Focus will also be given to survey
and exploration of minerals in which the country has poor
or just adequate resource base. Exploration for noble
metals, base metals, high grade ilmenite etc. will be put

on fast track.

The Geological Survey of India (GSI), which has
been entrusted with regional level mineral survey and
assessment work, conducts advanced exploration including
aerial geophysical surveys using fixed wing aircraft and
ground geophysical surveys. GSI is procuring a Heliborne
geophysical survey system with Magnetic, Gravity, Time
Domain-Electromagnetic and Radiometric sensors.

Hyperspectral survey is one of the latest techniques
used-in many foreign countries where spectral signatures
of various minerals received either through satellite or
aerial survey, when analysed lead to mineral suites
associated with mineral deposits. GSI and indian Space
Research Organisation (ISRO) have jointly taken up a
piiot project on the Hyperspectral study of the Hatti-
Muski schist belt in Karnataka during the Field Season
2009-10.

Ratio of Land to Farmers

716. SHRI P. KUMAR : Will the Minister of

AGRICULTURE be pleased to state :

(a) -the percentage of farmers having more than two
hectares of agricultural land out of the total number of

farmers in the country,

(b) whether schemes/programmes are under
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implementation to improve the conditions of small and
marginal farmers in the country;

(c) if so, the details thereof; and

(d) the achievements realised during the last three
years in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a).As
per Agriculture Census 2000-01, the percentage of
operational holdings in the country in the category of 'more
than 2.0 hectares' were 18.2% of the total operational
holdings.

(b) to (d) The Government nprovides financial
incentives, grants, concessions to the farmers with special
emphasis on holdings of smail and marginal farmers
through various Schemes. such as National Food Security
Mission, Rashtriya Krishi Vikas Yojana, Macro Manage-
ment, National Horticulture Mission and Technology
Mission for Horticulture for the North Eastern States.
Central Government also provides subsidies on seeds,
micro irrigation systems, machinery, premium on crop
insurance and fertilizer, etc. The funds released under
various Plan schemes of the Department of Agriculture and
Cooperation during 2006-07, 2007-08 and 2008-09 were
Rs. 4679.87 crore, Rs. 7058.10 crore and Rs. 9502.43

crore respectively.

[Translation]
Regulating TV Content

717. SHRI JAYWANT GANGARAM AWALE:
'Y DR. KIRODI LAL MEENA:

Will- the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the depiction of violence, obscenity and
vulgarity through Television programmes and advertise-
ments on various Private TV and Doordarshan Channels
is increasing;

AGRAHAYANA 3, 1931 (Saka)
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(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government has received any

complaints in this regard;

(d) if so, the number of incidents depicting
objectionable contents that have been reported during each
of the last three years and the current year alongwith the
action taken by the Government during the said period,

channel-wise; and -

(e) -the steps taken/proposed to be taken by the

Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI CHOUDHURY
MO'HAN JATUA) : (a) to (c) Aithough a number of references/
complaints have been received from public against scenes
of Violence, obscenity and vulgarity in electronic media from
time to time, no formal study has been brought to_notice to
indicate an increasing trend.

(d) A statement is enclosed.

(e) The Government has constituted an Inter
Ministerial- Committee (IMC) to look into the specific
violation of the Programme and Advertisement Codes
prescribed under the Cable Television Networks (Regula-
tion) Act, 1995 and rules framed there under. The iMC
either suo motu or on receipt of complaints, looks into the
violations and thereafter gives its recommendations to the
Government, based on which action is taken as per rules.
The Government has also constituted a committee for
reviewing the Programme and Advertising Codes
(Content Code) prescribed under the Cable Television
Networks (Regulation) Act, 1995 and rules framed
thereunder to provide greater specificity to the provisions
of the existing Codes. The Committee has submitted its
report to the Government which is available on the website
of the Ministry http://mib.gov.in under the heading "Code
and Guidelines" sub-heading “Self Regulation Guidelines
2008".
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Statement
Broadcasting wing
Up Dated on 17.11.2009
The number and names of TV channels against which incidents of violence, obscenity and vulgarity
(objectionable content) have been reported and action taken thereon during last three years i.e.
2006-2007, 2007-2008, 2008-09 and current year 2009-2010
YEAR WISE

Sl.  Name of the Reasons for issue of SCN Date of SCN Action Taken'

No.  Channel issued ' -

1 2 3 4 5

Year 2006-2007

1. MH1 Channel Telecast of an obscene song 10.04.2006 No specific date of telecast of
titted "Ashiq Banaya Aapne" from the song was given, matter was
an adult. movie Ashiq Banaya. not processed further.

Aapne Matter Closed.

2. M1V Telecast of an obscene song 10.04.2006 The Channel was directed
titted "Ashiq Banaya Aapne" from vide Order dated 28.6.2006
an adult movie Ashiq Banaya to run a scroll of apology.
Aapne The Channel complied with.

Matter Closed.

3. Channei 7 Telecast of obscene 18.04.2006 Matter Closed.
advertisement of Lux Gen-X'
undergarments.:

4. Sahara Samay Telecast of obscene 18.04.2006 Matter Closed.
advertisement of Lux Gen-X'
undergarments.

5 Sun TV Telecast of 6bscene advt. of Lux 10.01.2006 Matter Closed.

‘ Gen-X undergarments.

6. AXN Telecast of obscene programme 26.06.2006 AXN Channel Banned from

‘World's Sexiest Advertisements'. 17.01.2007 to 28.02.2007.
Matter Closed.
7. Yo Music Telecast of obscene songs on 27.07.2006 Violation. not upheld.

11.05.20086.

Matter Closed
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8. Zee Telugu Telecast of obscene programme. 27.07.2006 A warning dated 17.10.2006
‘Soyagam’ had been issued to the channel.
Matter Closed.
9. Vht Telecast of song snake sung by 28.07.2006 Violation not upheld.
singer R. Kelly from album Matter Closed
chocolate factory on 10.06.2006
10. Star Plus . Telecast of adult certified film 04.08.2006 Violation not upheld.
'‘Apaharan. Matter Closed.
11. FTV Telecast of an obscene 09.08.2006 The Channel was banned for
programme 'Midnight Hot' a period of two months vide
' Order dated 29.03.2007.
Matter Closed. »
12. Sony Max Telecast of an advertisement of 03.11.2006 A Warning dated 05.02.2007
Channel ‘Flavoured Condoms". ' issued to the Channel
Matter Closed.
13. IBN 7 Telecast of an obscene 28.03.2007 IBN7 Channel directed vide
programme 'Kiss Par Rok Nahi' Order dated 14.11.2007 to
' run an apology scroll for
three days.
“The Channel complied with.
Matter Closed.
14. Zee News Telecast of an obscene . 28.03.2007 Zee News Channel directed
programme 'Jumma Chumma vide Order dated 14.11.2007
De De' to run an apology scroll for
three days:
The Channel: complied with.
Matter Closed.
15. Star Ne'ws' Telecast of obscene . 28.03.2007 Advisory dated 25.06.2008

programmes 'Sex Me Twist

and. 'Kiss Karo'

issued to the Channel.

Matter Clvosed.
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'New Axe Deodorant'.

1 2 3 4 5
Year 2007-2008

1. India TV Telecast of an objectionable 02.07.2007 Ms. Jhanvi has also filed a

programme on Ms. Jhanvi Kapur W.P. before Hon'ble Delhi
High Court which is pending.
Opinion of M/o Law and Justice
has been sought.
A Waming dated 03.07.2009
issued to the channel for
running apology scroll for
three days as the telecast
was based on distorted facts.

2. IBN7 Telecast of an obscene 06.07.2007 A Warning dated 06.12.2007
programme 'Kissa Kiss Ka' issued to the Channel.

Matter Closed

3. India TV Telecast of programme ‘India 31.10.2007 Advisory dated 19.12.2007

Bol' containing adult language. issued to the Channel.
Matter Closed.

4. NDTV Telecast of News item on mob 19.12.2007 Warning dated 05.09.2009
violence in Guwahati and adivasi issued to the Channel.
women being beaten up by men. Matter Closed.

5. IBN7Y . Telecast of News item on mob 19.12.2007 Warning dated 05.09.2008
violence in Guwahati and adivasi ' issued to the Channel.
women being beaten up by men. Matter Closed.

6. NETV Telecast of News item on mob 19.12.2007 Warning dated 05.09.2008
violence in Guwahati and adivasi issued to the Channel.
women being beaten up by men. Matter Closed.

7. MTV " Telecast of obscene adwvt. of 22.02.2008 MTV Channel was directed

vide Order dated 02.05.2008
to run an apqlogy scroll for’
three days.

The Channel complied with.
Matter Closed.
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advertisement of 'Virgin Mobile'

1 2 3 4 5
8.  Star News Telecast of obscene advt. of 22.02.2008 Star News Channel was
‘New Axe Deodorant’. directed vide Order dated
02.05.2008 to run an apology
scroll for three days.
. The Channel complied with.
Matter Closed.
Year 2008-2009
1.  India News Telecast of News item based on 09.06.2008 Warnihg dated 05.09.2008
MMS depicting sexual activities issued to the Channel.
of Arushi and Hemraj. Matter Closed
- 2. Headlines Telecast of an obscene News 11.08.2008 An Advisory dated 23.03.2009
Today item titled ‘Birth Day Suit' based issued to the Channel.
on completion of 62 years Matter Closed.
of bikini.
3. MTV Telecast of obscene Reality 11.08.2008 No violation observed.
Show titled 'Splitsvilla' Matter Closed.
4. ETV Bangle Telecast of vulgar and obscene 22.08.2008 Final decision is to be taken.
advt. of AXE Dark Temptation Pending.
Deodorant.
5. Aaj'Tak Telecast of vulgar and obscene 22.08.2008 Final decision is to be taken.
advt. of AXE Dark Temptation Pending.
Deodorant.
6. Discovery Telecast of vulgar and obscene 22.08.2008 Final decision is to be taken.
advt. of AXE Dark Temptation Pending.
Deodorant.
7. " Bindass Telecast of vulgar Programme 11.09.2008 Warning dated 25.11.2008.
titted 'Dadagiri’ Matter Closed.
8. Star Movies Telecast of an obscene 19.09.2008 Advertisement has been withdrawn.
advertisement of 'Virgin Mobile' Matter Closed
T 9. Discovery Telecast of an obscene 19.09.2008 Advertisement has been withdrawn.

Matter Closed
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1 2 3 4 5 .

10. Hungama Telecast of a cartoon show 23.09.2008 No action taken as the
namely “Shin-Chan" containing programme has already been
obscene visuals and it stopped.
denigrates children.; Matter Closed.

11.  Channel [V] Telecast of an obscene reality 08.10.2008 Warning dated 03.07.2009
beauty show titled 'Get Gorgeous 5' issued to the Channel.

Matter Closed.

12. News 24 Telecast of a reality show 'Big 28.11.2008 Warning dated 03.07.2009

Boss Season-2' issued to the Channel.
Matter Closed.

13. Colors . Telecast of a reality show 'Big 28.11.2008 Advisory dated 03.07.2009

Boss Season-2' issued to the Channel.
Matter Closed.

14. India TV Telecast of a news item titled 'Ye 12.12.2008 India TV Channel
Bachchon Ka Khel Nahi' represented to NCPCR and
denigrating children. they being satisfied with the

Channel requested this
Ministry not to proceed the
matter further. As such, the
matter was not processed
further.

Matter Closed

15. MTV Telecast of obscene, indecent 31.03.2009 Order dated 01.07.2009
and vulgar programme titled issued to the Channel -
'MTV Rodies'. directing it to run apology

scroll for three days.
Matter Closed
Year 2009-10

1. MTV Channel Telecast of the programme titled 02.06.2009 Warning with direction to run
'Vodafone MTV Splitsvilla-2' apology scroll is being sent.
uttering unfair remark to
another participant.

2. Real TV Telecast of indecent Reality . 30.06.2009 Warning is being sent.

v Show titled 'Sarkar Ki Duniya'
3. NSTV India Telecast of a news item based 30.06.2009 Warning is being sent.

on. indecent Reality Show titled
‘Sarkar Ki Duniya'
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1 2 3 4 5

4.  Star Plus Telecast of a obscene, vulgar and 22.07.2009 Advisory is being sent.
indecent Reality Game Show ) '
titled 'Such Ka Samna’

5. 9X TV Telecast of a tele-serial titled 27.07.2009  "Warning is being sent.
‘Black' telecasting horrifying visuals

6. NDTV Imagine Telecast of a tele-serial titled 28.07.2009 Advisory being sent.
‘Bandini' showing indecent visuals

7. Bindass Telecast of an indecent serial 29.07.2009 Advisofy being sent.
'Sun Year Chill Maar

8. Channel [V] Telecast of an indecent 29.07.2009 Warning being sent.
programme titled 'Launch Pad'

9. VH-1 Telecast of the programme 19.08.2009 Warning being sent.
‘Saturday Night Live' showing
indecent visuals

10. Bindass Telecast of the Reality Show 26.08.2009 Reply awaited. Reminder sent.
‘Dadagiri"

11.  Sony Telecast of the Reality Show 'Iss 26.08.2009 Warning being sent.
Jungle Se Mujhe Bachao'

12. .FTV. com India Telecast of obscene visuals 11.09.2009 Reply awaited. Reminder éent.

13. Colors Telecast of the reality show 'BIG 26.10.2009 Reply awaited.

Channel BOSS Season-3'
Broadcasting wing
The number and names of TV channels against which incidents of violence, obscenity and vulgarity
(objectionable content) have been reported and action taken thereon during last three years i.e.
2006-2007, 2007-2008, 2008-09 and current year 2009-2010
CHANNEL-WISE

Sl. Name of the Reasons for issue of SCN Date of SCN Action Taken

No. Channel issued _

1 2 3 4 ' 5

1. 9X TV Telecast of a tele-serial titled 27.07.2009 . Warning is being sent.

‘Black telecasting horrifying

visuals
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advt. of AXE Dark Temptation
Deodorant.

2 3 4 5
Aaj Tak Telecast of vulgar and obscene 22.08.2009 Final decision is to be taken.
advt. of AXE Dark Temptation Pending.
Deodorant.
AXN Telecast of obscene programme 26.6.2006 AXN Channel banned from
‘World's Sexiest 17.01.2007 to 28.02.2007.
Advertisements'. Matter ‘Closed.
Bindass Telecast of vulgar Programme 11.09.2008 Warning dated 25.11.2008
titled 'Dadagiri’ Matter Closed.
Telecast of an indecent serial 29.07.2009 Advisory” being sent.
‘Sun Yaar Chill Maar'
Telecast of the Reality show 26.08.2009 Reply awaited. Reminder sent.
'Dadagiri'
Channel [V] Telecast of an obscene reality 08.10.2008 Warning dated 03.07.2009
' beauty show titled 'Get issued to the Channel.
Gorgeous 5' Matter Closed.
Telecast of an indecent 29.07.2009 Warmning being sent.
programme titled ‘Launch Pad'
_Channel 7 Telecast of obscene 18.4.2006 Matter Closed.
advertisement of Lux Gen-X'
undergarments.
Colors Telecast of a reality show 'Big 28.11.2008 Advisory dated 03.06.2009
Boss Season-2' issued to the Channel.
Matter Closed
Telecast of the reality show 'BIG 26.10.2009 Reply awaited.
BOSS Season-3'
Discovery Telecast of vulgar and obscene 22.08.2008 Final decision is to be taken.
advt. of AXE Dark Temptation Pending.
Deodorant.
Telecast of an obscene 19.09.2008 Advertisement has been withdrawn.
advertisement of 'Virgin Mobile' Matter Closed.
ETV Bangla Telecast of vulgar and obscene 22.08.2008 Final decision is to be taken.

Pending.
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10. FTV Telecast of an obscene 09.08.2008 The Channel was banned for a
programme 'Midnight Hot' period of two months vide
Order dated 29.3.2007.
Matter Closed
Telecast of obscene visuals 11.09.2009 Reply .awaited. Reminder sent.
11. Headlines Telecast of an obscene News 11.08.2008 An Advisory dated 23.03.2009
Today item titted 'Birth Day Suit' based issued to the Channel.
on completion of 62 years of bikini. Matter Closed
12. Hungama Telecast of a cartoon show 23.09.2008 No action taken as the
namely "Shin-Chan" containing programme has already been
obscene visuals and it stopped.
denigrates children.; Matter Closed.
13. IBN 7 Telecast of an obscene 28.03.2007 IBN7 Channel directed vide
programme 'Kiss Par Rok Nahi' Order dated 14.11.2007 to run
an apology scroll for three days.
The Channel complied with.
Matter Closed.
Telecast of an obscene 06.07.2007 A Warning dated 06.12.2007
programme 'Kissa Kiss Ka’ issued to the Channel.
Matter Closed
Telecast of News item on mob 19.12.2007 A Warning dated 05.09.2008
violence in Guwahati and adivasi issued to the Channel.
women being beaten up by men. Matter Closed
14. India News Telecast of News item based on 09.06.2008 Warning dated 05.09.2008
MMS depicting sexual activities issued to the Channel.
of Arushi and Hemra;j. Matter Closed.
15. India TV Telecast of an objectionable 02.07.2007 Ms. Jhanvi has also filed a

programme on Ms. Jhanvi Kapur

W.P. before Hon'ble Delhi

High Court which is pending.
Opinion of M/o Law and Justice
has been sought.

A Warning dated 03.07.2009
issued to the channel for
running apology scroll for three
days as the telecast was based
on distorted facts.
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Telecast of programme ‘India 31.10.2007 Advisory dated 19.12.2007
Bol' containing adult language. ) issued to the Channel.
Matter Closed
Telecast of a news item titled 'Ye 12.12.2008 India TV Channel represented
Bachchon Ka Khal Nahi' to NCPCR and they being
denigrating children. satisfied with the Channel
requested this Ministry not to
proceed the matter further. As
such, the matter was not
processed further.
Matter Closed
16. MH1 Channel Telecast of an obscene song 10.04.2006 . No specific date of telecast of
_ titted "Ashiq Banaya Aapne’ ’ the song was given, matter
from an adult movie Ashiq was not processed further. -
Banaya Aapne Matter Closed
17. MTV Telecast of an obscene song 10.04.2006 The Channel was directed
titted "Ashiq Banaya Aapne" from vide Order dated 28.6.2006
an adult movie Ashiq Banaya to run a scroll of apology.
Aapne The Channel complied with.
Matter Closed.
Telecést of obscene advt. of 22.02.2008 MTV Channel was directed
'New Axe Deodorant'. ' vide Order dated 02.05.2008
to run an apology scroll for
three days.
The Channel complied with.
Matter Closed.
Telecast of obscene Reality 11.08.2008 No violation observed.
Show titled 'Splitsvilla’ Matter Closed
Telecast of obscene, indecent 131.03.2009 Order dated 01.07.2009
and vulgar programme titled jssued to the Channel directing
'MTV Rodies'. it to apology scroll for three days.
h Matier Closed.
Telecast of the programme titled 02.06.2009 Warning with direction to run

‘Vodafone MTV Splitsvilla-2'

uttering unfair remark to another -

~ participant.

apology scroll is being sent.




277

Written Answers

AGRAHAYANA 3, 1931 (Saka)

to Questions 278

1 2 3 4 5

18. NDTV Telecast of News item on mob 19.12.2007 Warning dated 05.09.2008
violence in Guwahati and adivasi issued to the Channel.
women being beaten up by men. Matter Closed.

19. NDTV Imagine Telecast of a tele-serial titled 28.07.2009 Advisory being sent
‘Bandini' showing indecent visuals

20. NDTV India Telecast of a news item based 30.06.2009 Warning is being sent.
on indecent Reality Show titled '

‘Sarkar Ki Duniya'

21. NETV Telecast of News item on mob 19.12.2007 Warning dated 05.09.2008
violence in Guwahati and adivasi issued to the Channel.
women being beaten up by men. Matter Closed.

22. News 24 Telecast of a reality show 'Big 28.11.2008 Warning dated 03.06.2009
Boss Season-2 issued to the Channel.

Matter Closed.

23. Real TV Telecast of indecent Reality 30.06.2009 Warning is being sent.
Show titled 'Sarkar Ki Duniya’

24. Sahara Samay Telecast of obscene 18.4.2006 Matter Closed.

Bihar Channel advertisements of Lux Gen-X'
undergarments.

25. Sony Telecast of the Reality Show 'Iss 26.08.2009 Warning being sent.
Jungle Se Mujhe Bachao'

Telecast of an advertisement of 03.11.2006 A Warning dated 05.02.2007
‘Flavoured Condoms'. issued to the Channel
Matter Closed.

26. Star Movies Telecast of an obscene 19.09.2008 Advertisement has been withdrawn.
advertisement of 'Virgin Mobile' Matter Closed.

27. Star News Telecast of obscene programmes 28.03.2007 Advisory dated 25.06.2008 issued
'Sex Me Twist' and 'Kiss Karo' to the: Channel.

Matter Closed.
Telecast of obscene advt. of 22.02.2008 Star News Channel was

'New "Axe Deodorant'.

directed vide Order dated
02.05.2008 to run an apology
scroll for three days.

The Channel complied with.
Matter Closed.
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'‘Soyagam'

1 2 3 4 5
-~ 28, Star Plus Telecast of adult certified film 04.08.2006 Violation not upheld.
‘Apaharan. Matter Closed
Telecast of a obscene, vulgar and 22.07.2009 Advisory is being sent.
indecent Reality Game Show
titled 'Such Ka Samna’
29. Sun TV Telecast of obscene adwvt. of Lux 10.01.2006 Matter Closed.
Gen-X undergarments.
30. Vh 1 Telecast of song snake sung by 28.07.2006 Violation not upheid.
singer R. Kelly from album Matter Closed.
chocolate factory on 10.06.2006
Telecast of the programme 19.08.2009 Warning being sent.
‘Saturday Night Live' showing
- indecent visuals
31. Yo Music -- Telecast of obscene songs on 27.07.2006 Violation not upheld.
11.05.2006. Matter Closed.
32. Zee News Telecast of an obscene 28.03.2007 Zee News Channel directed
programme 'Jumma Chumma vide Order dated 14.11.2007
De De' to run an apology scroll for
three days.
The Channel complied with.
Matter Closed.
33. Zee Telugu Telecast of obscene programme 27.07.2006 A warning dated 17.10.2006 had

been issued to the channel.
Matter Closed.

Security Plan for Commonwealth

Games

718. SHRI GANESH SINGH:
SHRI PRADEEP MAJHL:
SHRI KISHNBHAI V. PATEL:

Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether the Government has prepared any

security plan for the participants of the Commonwealth

Games to be held in the country in 2010;

(b) if so, the details thereof;

(c) whether the Government has held discussion

with the delegates of participating nations;

(d) if so, the details of various issues debated and

decisions taken thereon;
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(e) the details of the security related areas requiring

urgent attention; and

(f) the time by which all the security related issues

would achieve the state of readiness?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) and (b) The
Government has prepared a comprehensive security plan
for all the participants of the Commonwealth Games 2010
in consultation with the Central Security Agencies and Delhi
Police. In this context an International Security Liaison
Group has aiso been constituted by M/o Home Affairs with
representatives from central security agencies, Mo
Defence, M/o External Affairs and others to efféctively
liaison with all the security administrators of participating
countries in the Commonwealth Games 2010 and to
address their security concerns. Further, Delhi Police has
prepared security blan for participants, team officials,
technical officials, media persons various visiting dignitaries

and the genera! public.

(c) and (d) A briefing of all Heads of Missions was
organized in New Delhi on 9th September, 2009. Besides,
an International Conference of the Security Administrators
of all the participating countries was aiso organized on 23rd
and 24th September, 2009 at New Delhi. Subsequently,
‘the Executive Board and the General Assembly of the
Commonwealth Games Federation (CGF) was also held
in New Delhi from 5th to 12th October, 2009. A presentation
on the Security arrangements for the Games was made
before the General Assembly by Delhi Police and the

security agencies.

(e) and (f) The security arrangements for Common-
wealth Games 2010 is an ongoing process which is being
continuously updated/finetuned in consultation with all the
concerned security agencies as per the latest threat
perception avaitable in this regard. The venue, transpor-
tation and other security plans have been prepared and

are being implemented.

AGRAHAYANA 3, 1931 (Saka)

to Questions 282

Funding of Naxal Activities

719. SHRI BHOOPENDRA SINGH:
SHRI BRIJBHUSHAN SHARAN SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state: '

(a) - whether there are reports of the naxalites getting
funds from foreign countries;

(b) if so, the details thereof;

(c) the details of the sources providing funds to

naxalites; and

(d) the steps taken by the Government to freeze
Naxal funds?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI! AJAY MAKEN) : (a) to (d) There
is no input to indicate that CPI (Maoist) is receiving funds
from any foreign country. The naxalites mainly raise funds
from contractors, businessmen by imposing levy, extortion

and also by looting banks.

Ban on Advertisements of Liquor and
Tabacco Products

720. SHRI GHANSHYAM ANURAGI: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government is aware about the
surrogate advertisements of liquor and tobacco shown on
various TV channels;

(b) if so, the details thereof during each of the last
three years and the current year, channel-wise;

(c) whether the Government proposes to amend the
Cable Television Networks (Regulation) Act, 1995 in order

to put a ban on such advertisements; and

(d) if so, the details of action/steps taken by the

Government to ban such advenrtisements through elec-
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tronic/print media and hoardings during the said period,
media-wise?

_ THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI CHOUDHURY
MOHAN JATUA) : (a) and (b) Yes, Madam. Some instances
of such advertisements have been brought to the notice of
the Government in the Electronic Media (Private TV chan-
nels). A statement showing‘complaints received against
surrogate advertisements and action taken thereon during
last three years and current year is enclosed.

{c) and (d) No, Madam. The surrogate advertisements
on the private TV channels are regulated by the Advertising

NOVEMBER 24, 2009

to Questions 284

Codes prescribed under the Cable Television Networks
{Regulation) Act, 1995 and rules framed thereunder. So
far as Print Media is concerned, the Press Council of
India -monitors and takes cognizance, suo motu or on
complaints, of advertisements, which it is prima facie
satisfied, are violative of the ethics of journalistic
practice. Accordingly Press Council of India, in order to
prevail upon the Presé to practice self-regulation, has
been issuing directions/appeals to newspapers/magazines
to guide them in publication of advertisements etc. The
Press Council of India have formed Norms of Journalistic
Conduct under Article 13(2)/(b) of the Press Council Act,
1978.

Statement

Complaint received against surrogate advertisements and action taken thereon during the

last three year as well as current year

Year 2006-07

Sl. Name of the Reasons for issue of SCN Date of SCN Action Taken
No. Channel issued
1 2 3 4 5
1. National SCN issued for telecast of 18.04.2006 Final Order issued to the channel
Geographic advertisements of 'Seagram's 100 on 07.8.2006. Permanent stay
Pipers Pure Music during the granted by MIB on 28.11.2006.
months of March and 1st week Matter Closed.
of April, 2006.
2. Star Gold SCN issued for telecast of 18.4.2006 -do-
advertisements of 'Seagram's 100
Pipers Pure Music', 'Hayward's
5000 Soda' and '‘Royal Challenge
Premium Sparkling Water' during
month of March and 1st week of
April, 20086.
3. Channel [V] SCN issued for telecast of 18.4.2006 - -do-

advertisements of 'Seagram's Fling
Wicked' during 1st week of April,

2006.
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10.

11.

Sahara One
Channel

Star Movies

Star One

Zee Sports
Channel

Channel [V]

Star Movies

National
Geographic

Star Gold

SCN issued for telecast of
advertisements of ‘Royal Challenge
Premium Sparkling Water' during
1st week of April, 2006.

SCN issued for telecast of
advertisements of 'Seagram's Fling
Wicked' and 'Royal Chailenge
Premium Sparkling Water' during
1st week of April, 2006.

SCN issued for telecast of
advertisements of '‘Royai Challenge
Premium Sparkling Water' during
1st week of April, 2006.

SCN issued for telecast of
advettisements of 'Kingfisher
Mineral Water', Hayward'a 5000
Soda' and '‘Royal Chalienge
Premium Sparkling Water' on
18.4.06 at 5:00 p.m.

SCN issued for telecast of
advertisements of 'Seagram's Fling
Wicked' during 1st week of April,

SCN issued for telecast of
advertisements of 'Seagram's Fling
Wicked' 'Royal Challenge
Premium Sparkling Water' and
'White Mischief Holidays'

SCN issued for telecast of

_advertisements of 'Seagram's 100

Piperé Pure Music', ‘White Mischief
Holidays'.

SCN issued for telecast of
advertisements of 'Seagram's 100
Pipers Pure Music', 'Seagram's
Imperial Blue', 'Hayward's 5000
Soda' and 'Royal Chalienge
Premium Sparkling Water'.

18.4.2006

18.4.2006

18.4.2006

26.4.2006

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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12. Star One SCN issued for telecast of -do- -do-
Channel advertisements of 'Royal Challenge
Premium Sparkling Water' 'White
Mischief Holidays'
13. Anima! Planet SCN issued for telecast of 26.04.2006 -do-
advertisements of 'Royal Challenge
Premium Sparkling Water' 'White
Mischief Holidays'
14. Sahara One SCN issued for telecast of -do- -do-
advertisements of 'Rdyal Challenge
Premium Sparkling Water' 'White
Mischief Holidays', 'Kingfisher
Mineral Water'.
15. CNBC TV 18 SCN issued for telecast of 26.04.2006 Final Order issued to the channel
advertisements of 'Kingfisher on 07.08.2006. Permanent stay
Model Hunt' on 7th April and granted by -MIB on 28.11.2006.
8th April, 2006. Matter Closed
16. National SCN issued for telecast of 04.04.2006 -do-
Geographic advertisements of 'Segram's
100 pipers pure music'
17. Raj TV SCN issued for telecast of 26.04.2006 Final Order issued to the channel
advertisements of 'Sandpiper NA on 07.08.2006. Permanent stay
Mait Beverage' on 7th April, 2006. granted by MIB on 28.11.2006.
Matter Closed
18. Aaj Tak SCN issued for telecast of -do- " Final Order issued to the channel
advertisements of '‘Seagram's on 07.08.2006. Permanent stay
imperial Blue' on 1st April, to granted by -‘MIB on 28.11.2006.
7th April, 2006. Matter Closed
19. Channel 7 SCN issued for telecast of -do- Final Order not issued. Permanent
News advertisements of 'Seagram's stay granted by MIB on 28.11.2006

Imperial Blue' on 1st April, to
8th April, 2006.

Matter Closed
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20. Headlines SCN issued for telecast of -do- Final Order issued to the channel
Today advertisements of 'Seagram's on 07.08.2006. Permanent stay
Imperial Blue' on 1st April, to granted by MIB on 28.11.2006.
8th April, 2006. Matter Closed.
21. Sahara Samay SCN issued for telecast of ~-do- -do-
Channel advertisements of 'Seagram's
Imperial Blue' on 1st April, to
8th April, 2006.
22. Star News SCN issued for telecast of -do- Final Order not issued. Permanent
Channel advertisements of 'Seagram's stay granted by MIB on 28.11.2006
Imperial Blue' on 4th April, to Matter Closed
8th April, 2006.
23. TEZ TV SCN issued for telecast of -do- Final Order issued to the channel
(TV Today) advertisements of 'Seagram'’s on 07.8.2006. Permanent stay
Imperial Blue' on 1st April, to granted by MIB on 28.11.2006.
7th April, 2006. Matter Closed.

24. ETC Music SCN. issued for telecast of -do- Final Order not issued. Permanent
advertisements of 'Bagpiper Soda' stay granted by MIB on 28.11.2006
and 'Seagram's Imperial Blue' on Matter Closed.

28.3.2006.

25. NDTV 24X7 SCN issued for telecast of 01.06.2006 Final Order issued to the channel
advertisements of 'Seagram's cn 07.8.2006. Permanent stay
imperial Blue' on 24th April, to granted by MIB on 28.11.2006.
28th April, 2006. Matter Closed. -

26. Zee Sports For telecast of Kingfisher Mineral 07.6.2006 Advisory issued on 22.11.2006.
Water on 23/24/28/.4.2006 Matter Closed

27. F1V For telecasting of advertisements 30.6.2006 Final Order not issued. Permanent
‘Seagram's Fling Wicked' on stay granted by MIB on 28.11.2006
20.5.2006 Matter Closed

28. ETV Bangla For telecast of advertisements 3.7.2006 -do-

‘Bagpiper Mineral Water' on
10.3.06 to 16.3.06
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29.

30.

31.

32.

33.

34.

35.

36.

37.

Star Plus

Set Max
Channel

History

Star Gold

In Cable Net

(Indusind

Media)

NDTV 24X7

Channel [V]

HBO Channel

Star World

For telecast of advertisements
'McDowell's No. 1 Soda' and
‘Bagpiper Club Soda' from
10.3.2006 to 16.3.2006

For telecast of advertisements
‘McDowell's No. 1 Soda' and
‘Bagpiper Club Soda' from
10.3.2006 to 16.3.2006

For telecast of advertisements
‘McDowell's No. 1 Soda' from
10.3.2006 to 16.3.2006

For telecast‘of advertisements

'Bagpiper Club Soda' -from

-10.3.2006 to 16.3.2006

For telecast of advertisements
'Manik Chand Oxyrich', 'Manik

of

of

of

of

of

Chand Gutka' and 'Manik Chand
Tea' from 10.3.2006 to 16.3.2006

For telecast of advertisements
‘Royal Challenge Games' from
10.3.2006 to 16.3.2006

For telecast of advertisements
'McDowell's No. 1 Soda' from
10.3.2006 to 16.3.2006

For telecast of advertisements
'McDowell's No. 1 Soda' from

10.3.2006 to 16.3.2006

For telecast of advertisements

'‘Royal Challenge Premium

of

of

of

of

Sparkling Water' and 'Seagram's
imperial Blue' from 23.4.2006 to

28.4.2006

3.7.2006

3.7.2006

3.7.2006

3.7.2006

3.7.2006

3.7.2006

3.7.2006

3.7.2006

5.7.2006

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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38.

39.

40.

41,

42.

43.

44.

45.

Star Movies

Star Gold

Star Ananda

NDTV Profit

NDTV 24X7

NDTV India

Sahara TV

SS Music

For telecast of advertisements of
‘Royal Chalienge Premium
Sparkling Water' from 24.4.2006
to 28.4.2006

For telecast of advertisements of
'‘Royal Challenge Premium
Sparkling Water' and 'Seagram's
Imperial Blue' from 23.4.2006 to
28.4.2006

For telecast of advertisements of
‘Royal Stag Mega Music' from
06.5.2006 to 11.5.2006

For telecast of advertisements of
'McDowell's Signature Success'
from 17.5.2006 to 20.5.2006

For telecast of advertisements of
‘McDowell's Signature Success'
from 17.5.2006 to 20.5.2006 and
'Royal Stag Mega Music' between
7.5.2006 to 14.5.2006.

For telecast of advertisements of
‘Royal Stag Mega Music' between
17.5.2006 to 20.5.2006 'Hayward's
5000 Soda' from 16.5.2006 to
20.5.2006

For telecast of advertisements of
'Seagram's Imperial Blue' between
1.5.2006 to 3.5.2006. .

For telecast of advertisements of
'Seagram’s Imperial Blue' between
5.5.2006 to 13.5.2006 and between
15.5.2006 to 19.5.2006.

5.7.2006

5.7.2006

5.7.2006

5.7.2006

5.7.2006

5.7.2006

5.7.2006

5.7.2006

-do-

Final Order not issued. Permanent
stay granted by MIB on 28.11.2006
Matter Closed

Final Order not issued. Permanent
stay granted by MIB on 28.11.2006
Matter Closed

-do-

-do-

-do-

-do-

-do-
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46. Tez TV For telecast of advertisements of 5.7.2006 -do-
‘Royal Stag Mega Music' between
6.5.2006 to 13.5.2006.
47. Aaj Tak For telecast of advertisements of 5.7.2006 -do-
‘Royal Stag Mega Music' between
6.5.2006 to 13.5.2006.
48. Headlines " For telecast of advertisements of 5.7.2006 -do-
Today ‘Royal Stag Mega Music' between
6.5.2006 to 13.5.2006.
49. Channel 7 For telecast of advertisements of 5.7.2006 -do-
‘Seagram's Imperial Blue' between
1.5.2006 to 4.5.2006.
50. CNN IBN For telecast of advertisements of 5.7.20086 -do-
‘Royal Challenge Premium
Sparkling Water' on 30.4.2006 and
between 1.5.2006 to 7.5.2006 and
‘McDowell's Signature Success'
between 18.5.2006 to 20.05.2006
and 'Hayward's 5000 Soda between
16.5.2006 to 20.5.2006.
51. Times Now For telecast of advertisements of 05.08.2006 -do-
Channel ‘Royal Stag Mega Music' between
10.5.2006 to 10.5.2006..
52. Raj TV For telecast of advertisements of 05.07.2006 Final Order issued to the channel
‘Sand Piper N.A. Mait Beverage' on 07.8.2006. Permanent stay
between 7.5.2006 to 19.5.2006. granted By MIB on 28.11.2006.
Matter Closed.
53. Star News For telecast of advertisements of 5.7.2006 Final Order not issued. Permanent
'‘Royal Stag Mega Music' between stay granted by MIB on 28.11.2008
6.5.2006 to 19.5.2006. Matter Closed
54. CNBC AWAZ For the telecast of an 07.11.2006 Warning dated 24.09.2007 has
Channel advertisement of 'Martlac Whiskey'. been issued to the channel.

Matter Closed.
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During the year 2007-08 and 2008-2009, no complaint against surrogate advertisement

was received in the Ministry.

Year 2009-10

1. INDIA TV Telecast of the advertisement of

product 'Rajanigandha Pan Masala'

23.06.2009 The reply of the channel was found
satisfactory to this Ministry.

Matter Closed.

Monitoring TV content

721. SHRIMATI JAYSHREEBEN PATEL:
SHRI RAMKISHUN:
SHRI G.